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67— 76

7 f

76-^79

79

8 0

80

M o n d a y , 14th  Septem ber,
1942—contd.
Aijjendments to certain 

Motor Vehicles Rules 
Election .o f a Member to 

the Defence Ccnsultativa 
Committee . . .

Election of a Member to the 
Ad visor3̂  Committee for 
the Utilisation Branc'h o f 
the Geologicval Survey o f 
India

Eiection of Members to the 
Standing Committee for 
the Peats and Air De
partment 

The Repealing and Amend
ing Bill—Intnxiuoed 

The Indian Rubber Control 
(Tempomry Amendment)
Bill— Introduocd 

The Indian Companies 
(Second Amendment)
Bill—Introduced . . 80

The Indian Railway* 
(Amendment) Bill—Intro- 
diieed . . . . 81

The Code o f Civil Procedure 
(Amendment) Bill—Intro
duced . . . .

The Code o f Civil Procedure 
(Second Amendment)
Bill— Introduced 

Eesolutioii re Amendment o f 
Ruleo governing the grant 
o f  Travelling and other 
Allowances to Members of 
the Indian Legislature— 
Amendment of Sir Henry 
Richardson adopted

T u e s d a y , 15th S e p t e m b e r , 1942—

Starred Questions and 
Answers 

Motion for Adi-oumment tnj 
Alleged insult by the Delhi 
Pouce to Lady Volunteers 
pic^keting the Legislative 
Assoml)fy Chamber— Ruled 
out of Order . . . 134^ 3^

Statement of Business . 137

81

81

81^85

87— 133



Page^
T u e s d a y ,  15t h  S e p t e m b e r , 

12 j  2—(xmid.
Home Departloent Declara

tions o f Exemption under 
the Registration o f 
Foreigners Act 

Motion re the Situation in 
India—Discussion not con
cluded

W e d n e s d a y , 16 t h  S e p t e m b e r , 
194 2 —

137— 4 0

1 40— 61

and
163

1 6 3 — 9 4

1 94 — 9 6

Member Sworn .
Starred Questions 

Answers 
Short Notice Questions and 

Answers 
Election o f a Member to the 

Defence Consultative Com
mittee.

Election o f Members to the 
Standing Committee for 
the Bosts and Air Depart
ment .

Home Department Declara
tions o f Exemption under 
the Registration o f 
Foreigners Act 

Amendments to the Insurance
Eules . , . . 197— 209

Motion re The Situation in 
India—Discussion not con
cluded . . . .  210— 31

196

196

1 96 -9 7

T h u r s d a y , 17t h  S e p t e m b e r , 
1 9 4 2 -  

Member Sworn .
Starred Question* and 

Answers . . . .  
Nomination o f the Panel o f 

Chairmen 
Committee on Petitions 
Presentation o f the Report 

of the Public Account# 
Committee 
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LEGISLATIVE ASSEMBLY 
Mtmtlall, 14th September, 1942. 

The AlIAembly met in the Assembly Chamber of the Uouncil House 
'in New Delhi, at Zleven of the Clock, being the First Day of the Sixtepnth 
Sessior of the Fifth Legishltive ASAembly, pursuant to Section 68-D (2) 

-of the Government of India Act, BA set out in the Ninth Schedule to the 
oGovI"rnment of Ind:a Act, 1985. Mr. President. (The Honournbl0 Sir 
Abdul" Hahim, K.C.S.I.) was in the Chair. 
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Mr. Flunk Reginald Anthony. M.L.A. (Nominated Non-Official); 
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STARRED QUESTIONS AND ANSWERS. 

(a) OBAL ANSWERS • 

. ABOLlTIOl( OF TKlD TBLlDGBAl"Il OIl'J'IOB AT MANooJrlUKJ[, AsSAM. 

1. ·1Ir. Ananga Itchan Dam: (a) Will the Secretary of the Posts undo: 
-Air Department be "pleased to state why the telegraph office of more t-hlm 
fifty years' standing at ManoomuKh (Assam) has been abolished-? 

(b) Is he awure that the Post Office at Manoomukh was a combinedl 
Post 611(1 Tt>legraph office? 

(c) Is h'J awate that there is no other telegraph office within ten milGs 
radius of Malloomukh? 

(d) Wha:; is the criterion ~ te  by Goverllme.nt in deciding to reduee 
the Post and Telegraph facilities for the public "1 

Sir Gurunath Bewoor: (a) The telegJ"tLph brancli of the combineti ].JOS1i 
and Telegraph office at Manoomukh has been closed down temporarily as· 
the signalling establishment of that offic's was required for employment in 
a more importtlnt office where, owing to the emergency created h.v t ~ 

wur, it was ~ t e t  to keep the lutte1' open for 24 hOUl'S. 

(b) and (l'). Yes. 

(d) Due to circumstances creatE:d by the W9.l', it has become .,eces-
sary to im:reutle the working hours of certain telegraph offices for ~ '! t'e 

Bnll administrlltlve reasons and l\S the additional g ~ hands reql.ired 
for th3 purpoRs are not readily ava:lable from outside, it has been derided 
to withdraw such staff from the les8 important telegraph e~, in 
coasullation with the local authorities, closing down the telagraph hrunch 
of such oftines temporarily until more trained hands become a.vailable. 

Pandit Laksbmi Kanta Italtra: Do I understand the HononTRble 
~ t r to say that it iR because of the shortage of signallers that; thello 
t ~g '  J. offil,eR have been closed down? 

Sir GuruD,ath Bewoor: Yes, Sir. The rt~ge hRS been causl':d tillS 
to the increased working hours of certain offices which formerly ~ (e  

~ rt ! ' ~, r  (.nd did not want so many ~ er . Now, in wllr theBe 
OlUUf'd ~,.e to be kept open for 24 hours for urgent traffic and thtlrefon:: 
as we could not find the addWonal signalling hnnds requ:red !or the 

r (~ e we have drawn them from the less important telegraph ,)/'hces, 
but t.pfly will be replaced as soon as the men now under tr ~ are 
available. 

IIr. Lalchand lfavalra1: May I know from the Honourable Membf'r 
how much was, it costing the Government to maintain the tel"1F{rapb. 
porti('ln of tl.d combined Post and Telegraph Office at Manoomukh? 

Sir Gurunath BewOOl: I have not got the information at the moment. 

Mr. LaltJ:and lfavalral: Mav I know from the Honourable MeIJlher 
which ~ th., COnVtlnlent way for "the people to send telegrams or t.o receive 
telegrams? 

(  2  ) 



aTARBBD QUBSTIORI ARD ARlwa.1 I 

Sir GUl'linath BewOOl: Is the Honourable Member referring to the Poe'· 
Oflku at Alunoomukh? 

Kr. Lalchand Ifayalra1: Yes. 

Sir Gurunath BewOOl: They will have to go to the nearest telegraph 
office or band over the t.elegrams· at fdanoomukh Post Office to .. be &cmt 
. to the nearest telegraph ottice by post . 

• r. Lalchand Ifayalral: May I know from the Honourable Member 
ho:,,' fllr ib that telegraph office from this post office? 

Sir Gurunath BewOOl: Ten miles. 

Kr. Lalchand Ifayalral: Will the Honourable Member give instruotion. 
that the telegrams handed over at this post offiC'e Rhould be S8Ut at a 
. certain time of the day to the nearest telegraph. office? 

Sir Gurunath BewOOl: That is the arrangement, Sir. The telegram 
is ( ~r  lind is sent with the next ·ma:l despatched to the nearest t·all!'-
grailh office. . 

Dr. Sir Ziauddln Ahmad: May I ask whether he is sure that p(1trol 
will be avai:able for that? 

SI: Gurunath B,woor: It is sent through runners, or railway WhlCh· 
ever ic; a"o:luble. 

Kr. Anan,a .ohan Dam: Is the Honournhle Member aware that the-
prm/ent ]'ostmostcr /It M/lnoomllkh knows telegrnphv "11'0 ,anrl. he would 
be there? Wh:lt is the justification, therefore, of reducing this facility 
til Lilt! [lubli(' when the present postmaster knows signalling? 

Sir Guru'l!ath Bewoor: I will mAke an enquiry as to whether what the 
Hon!>ur&bl, Member states is correct. 

Ifr. Ananga .ohan Dam: Is the Honourable Member prepared to open 
the t ~ egr  branch· of this post office when the circumstances perIIl1,t! 

SIr Gurunath Bewoor: Certainly. 

PROPAGANDA AND PuBLICITY .AM'TVTTJX8 011' mE AOF.NT GENElUL OJ' INDIA 

IN TRE UNITED STATES OF AMERICA. 

2. ·lIr. K. O. Reo": (0) Will the re ~  SecretRry please state in 
what offimnl relntionehip, if nny, does the Agent General of India in 
U. S A. stand with the British Embassy? 

(h) ArtlproJ)lIgnndl\ nnd public it,\' ~ the reco!tnised functions of 
Sir (liris Shankar Dnjpai, Agent General of India in the United t ~. 'I. 

(c) Are the a('tivi!ies of Sir Girja Shankar BajJlai and Mr. HenneRY. 
his PlIblicitv Officer. in this behnlf, intended to bring about a good unlit'r· 
t ~ ~t e '  U. S. A. and Iadia, and are they in constant touch 
with thO! U S. A. Pr6 •• ? 
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(d) e~ Sir Girja Shankar Bajpai regularly receive instructions from tht.-
Governm.mt of India Hi> regards the line that he has to take in the matf.P.r 
of carrying 011 propaganda in U. S. A., and does he regularly inform the 
Government of Iudil& of hit activities in this behalf and t'he reHulfit' 

~  ld thereby? 

(e).Is t ~ Honourable M~ er prepared to lay on the table the corre· 
'I ~ e thl\t has pa88ed between any Department of ihe Government. 
of In:lilo and Sir Girja Shankar Bajpai, or his Publicity Officer, regarding 
t.htlir rropaganda and publicity work in the U. S. A., since April fast? 

JIr. O. K. 0&108: (a) The Agent General for India in the United State. 
of Aruel'ica ~ attached to His Majesty's Emba88y at ~. 

(b), (c) and (d). Yes. . 

(e) No. 

8ardarS&llt SfIIih: May 1 know from the Honourable Member if Sir 
Girja Shankar Bajpai was supplied with a copy of confidential circulan 
. of Sir ~ r  Puckle in this connection? 

Mr. O. K. Ouoe: I would like to have notice of that questioll. I have 
. not bead of it. 

Sardar Sant Singh: May 1 know whether the Foreign Department iA 
:",ward of the fact that the instructioll8 issued by Sir :Frederick Puckle to 
the various leaders to publish statements condemn:ng the Congre88 move-
merit were communicated to him and he was getting his inspiration from 
thOle (lircclars? 

JIr. O. It; Oaroe: I think the Houourable Member should put that 
-question to the Honourable Member in charge of Broadc&st:ng. 

Sardar But Singh: From how many ])cpllrtments of the Govenlment, 
-of Indio does he receIve instructions? 

Mr. O. It. Oaroe: He may receive instruct!onsfrom ony Departmont . 
.. ~ the Commerce Department. But he works in' direct comnlUDlcation 
With the External Affairs Department on ~tter  of policy and there ~ '(  

mauJ other matters in which he rna" receive instructions from thnt· 
Department. . 

Mr. It. O. Keagy: Although attached to the British Embassy, iB he 
working directly under tho instructions of the Government of India ~ 

.r. o. K. Ouoe: Yes. If the Honourable Member wiil refer ~  a 
previous questiun which was asked on this very Aubject, he ·will find the 
-S'U1w('r t> t,hat question is in the affirmative .. 

JIr. It. O. 5800': Is the Honourable Member forwarding the ,uggp-s-
tic5ns as rt!gards his prapaRBnda work in, America., &I! received from tb,. 
Gtber Departments of the Government of India? 

• r. O. It. 0Il1'08: On occasions, yes: on oOcasioDll,no . 
... 

• 



~' 'A II\  QUB8TIONB AND AN8WJm8 

Kr. K. O. 1Il8Ol1: With regard to the present polit:cal situation, haa 
ab,e Honourable Member forwarded the instructions of any Deportluent of 
the Government of India to the Age ~ General for being utilised ill 
propaganda in America? 

lIr. O. K. O&roe: I have forwarded' instructions from the Govemmen' 
of llldia on cel'win occasions regarding publicity IUld propaganda. 

lIr. K. O. 1(8011: With regard to the present political situation? To 
what effect were tney? 

Mr. O. X. Oaroe: I am not prepared to disclose those instructlons. 

Sardar SaDt Singh: May I know if the Honourable Member is willing 
flO forward instructioos to Sir Girja Shankar Bajpai to make propaganda 
of the views of the opposition in this country I&gamat the Awerlcan 
writings:.' 

lIr. O. K. Oaroe: Views of the opposition in this country against Ute 
AlIlerimm wrltmgs't 

Sard&r Sant SlDgh: Yes, Sir. 

1Ir. O. K. Oaroe: What opposition aud what writings ill the Honow:-
ab!e Member referring to? 

. Sardar But SfDgh: I will try to expJam it. The Honourable Member 
knows that there is a very important section in this COUJltry who resen ..... 
writings in the American press about indin. Is he prepared to forward 
them before he ~e  on these reports? 

Kr. O. It. Oaroe: I do not think it ill necessary to forward publicly 
expressed views. There are mallY Amel'ican correspondents in thiat 
country. 

Mr. It. O. lIleogy: Isn't it I) fact that American correspondents have 
already complained about the rigid censorship which the Govemmen\ '\if 
India is exercising over their work? 

lIr. O. K. Oaro8: They have not been under any more than the 
ordinary restrictions. . 

Kr. B. M. JOIIb1: May I ask if Sir Girja Shankar :t;Jajpai is asked to , 
make periodical reports of his acthity in the United States to the 
Government of India" 

Mr. O. K. Oaroe: Yes. Sir Girja Shankar Bajpai does make periodical 
reports. 

lIr. lI. M. JOIb1: May I ask whether the reports of the other Agent. 
of tho Government, e.g., in South Africa "nd other placell ~  t ~ r 

reports" Will the Government of India be pleased to publish the report. 
from Sir Girja Shankar Bajpai? 

• 
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.. lIr. O. K. 0&108: Confidential reports cannot be published. If the' 
reports relate to publicity, it could be .considered. 

Sir Oow18jl .Jebangtr: The Honourable Member has used the word 
I ~tr ~t  on several ocoasions. Does he mean to imply that any 
adVIce gI\'tlll from lndin Sir Girja Shankar Baipai is forced to-follow? Are 
they instructions, or advice, or information that is sent from here? What 
does he· mean by instructions? . 

Mr. 0 K. Oaroe: The Agent Generlll must be kept r ~ '  informed. 
An diplomatic agents have livery consider.qble amount of discretion . 

. 8ardar Sant Singh: May I know, Sir, in connection with the reply just 
gIven by the Honourable Memher. whether any adverse views can be 
e~t at public expense? Is the r \ ~e Member prepared to assure 
thIS House, that if some Members of the opposition want to forward thl! 
~  state of. affairs in India, Sir Girju Shankar Rajpai will publish them 
m the Amencan preS8: or will it not he censored? 

Mr. O. K. 0&1'08: I am not prepared t.o give t.hat undertaking. , 
STEPS 1!'01L PRoDUCTION AND SUPPLY 011' WAR MATERIALS. 

3. ·SIr ,F. B. Jamea: Will the Honourable Member for Supply ba 
pleased b state what steps he has taken since the last Session or the 
Legislative Assembly: 

.. {a} to increase t.he production and sl,1pply of war materials in India; 

(b) to put into effect the recommendations of t.be -United Stales of 
America Technical M:ssion; and 

(0) to rot:onalise those industries dealing with essential war rtlquire. 
ments so as to ensure greater production and more e . t ~ 

utilization of such transport facilities as are available 'I 

ft, Honourable Sir Homl lIod)': J propose to give very full ItJ1RWerM 
to -these questions. . 

-(a) The work of the Supply Department. being t \ ~ it is difficult 
to give information with precise reference to a particular starting date: 
T1:te following are some of t.he more important developments of U)42 : 

(i) J)i7e.ctorate General of Munition8 Production.-Two in,portant. ~. 

tjons to the Ordnance Factories have been sanctioned. and a third i!!\-lllHlpf 
\~  with His Majesty's Government,_ 

'rwo schemes to increase the production of steel have been deeiderl upon 
in all"eement with t·he Steel industry. One of these schemes will exparu\ 
TJresent pJ'oduction by about 25 per cent_; the other provide!!\ for the mOllu-
facture of alloy and tool steels. A third scheme will improve production 
of a category of steel now in short supply. A fourth scheme. tltill ~~ 

technicnl e"l:90minntion. provides for the addition of import.lnt hlllllnc!n't 
f'quipmellt. 

- A "Civilian Repair r~ t  for service aircraft has been est.Rblish-, 
~ , and is \mdertnking a considerable' volume of work. 

AliRistanct' hr.9 been ~ e  to n  company;. e g~ge  ()n t,he productoion ·Of 
nluminiml' from Indian bauxite. 
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ASRistance has also' been given to a new cable company which lip te-
. date has ml!de good progress, and is expected to begin production withiu a 
few mc.nthtl. . 

The machine tools required to balance the plant. of five selected machine 
tool manufKcturerfl have been ordered, and His Majesty's Govemmen.t ha.ve 
agreed to make a team of six technical officers available t,o rg ~e r '~ 
tioo. I 

. Plans have been approved, and are being executed, for the provision of 
.altemat.ive industrial cspa.city in case dispersal becomes necessary. 

(ii) Di/'lwtomte General of Supply:-In the' cotton textilea group agree-
ment haH been reached with the ~ tr  for the reservation of 85 pe-r ct"nt. 
of mill CUPRlIity for war work. 

In the m!scelluneous textiles group an important e t~ for the; f])[I,LUre 
reeling of Ailk ~ heen sanctioned IIIHI iR being execllt.ed. '('hi;; ~ ( e 

will more than double present output. 

Clothing production is being stepped up rapidly. The manUftlctUl't' in 
India of statichutes has been established. Plans for t,}w prodl1C't;ion of 
barrage halloons in India are being finalised. 

The productioll of leather goods is being te t~  lip with lUI ol'gunisll-
tion similar to that successfully adopted fo1' clothing. A e (~ t.o double 
the production of army boots ~ becn sanctioned, and the machim'ry is 
being ordered. The export of hider.; of the types required by the D(dence 
Services. ~  been r t~ . e t~' e e  htnRerif'F; R·re e ~ brollllht . 
. under ApeCIRI control for this purpoRP-. • 

An important agreement hus heen reached nnder which explorn1 ion for 
pet,roleum will. be resumed e te ~'. . i 
'ProlYress has been (~ with Ow rf)fining of .~t  8111phur. 
though nup t.o thp. present the qnnntitielol refined are ~ . The Sulphlll' 
rock is being used directly in ,chamber plants on a· conSiderable ' (~ ('. A 
phm for the proc1nction of carhide in IndiA is being finalised. 

The p]'ocluction of 11.11 improved stirrnp pump designed in India htl" heen 
.established, 3nd the assembly of trailer pumps in India has been increased. 

Sawmill cnpncit.,· is heing expa.nded by the Timber Directoratt>, and r' 
:eomplete new I!Rwmill unit. is expected from America. 

Plant. hn;: hf'cn orderNl froUl Amf'ri{'n t·o donhlc t,hE' production of 1l1'InJ 
biscuits. 

(iii) iJircc;ioTtltll Gcnel'aJ of Ship Repairs and Ship ConBtruction.-This . 
new orgallizRt,ion is taking over ship construction from the Directorate 
tJenerRl of Munitions Production, Bnd is also improving the repair facilities 
·of Indiu. It has undert,aken one scheme at Government expense fol' thE' 
provision of 8 new repail' shop, nnd hI\!; a.ssisted A privat,E' firm in the PXl'tu-
tion of another similar scheme. 

(iv) Elec. trrioal Ootnmi88ioner.-Orders have been placed fm: a reserve of 
'generating sets nmI hoilers of It well-known type. 

(v) Small .8caJe induRtryi.-(a) The scheme for the use of small scalt' 
'industry has been developed, and a large number of orders have been placed. 
Some idea of the volume of production obtainable from the organisation of 
local re'ilources is given by the fact that, in one Provinee alone, thf' output 
.of p.ith hahl hilI! f'xC'eeded 00,000 ~ one ~. • 
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tb) 'l'be report of tue A lIll'rican 'fechnicul Missioll was referred to the 
newly constituted War R{,:-r)urees Conunittee for further action. E8ch 
recommendation of the Mi;;;;j'>I1 hus been carefully examined, and satisfac-
tory IJl'ogl'ess has beeR made. Many of the llew developm90ts to which I 
have ahead'y r£'ferl'ed wpr£' among the projects reCOlllln\'ll!lt,d by the "Ilif;-
sion, and they 81\) receiving the Mission's active support. 

(c) In the field of rationalization of industry, the War Resources Com.' 
lJIittee instructed the Diredurate General of Supply to deal first "'ith .the 
tanning and hoot maldng indUl:ltricH and with the rubber lIurnufacturillg 
industry. The tanneries capable of muldng leather of t'e guality l'equired 
fo1' the Defence Services are being brought under controL The Cont,roller 
of Rubber Mailufactures is })roceeding gradually with hiR ~ for the more 
effective Ilfo1e of India's supply of raw rubber. .. 

011 the M.unitioll8Pi'OductioJl side. thl:) Will' llel!iources ComlIlittee ap-
proved the appoinblfent of an Additional Director General to t:eport, on tllP 
possihility of l'IItionalizing t,he general engineering industry. The Addi-
tiona) Direct.or Gl1lleml (Major Genernl Wood) examined lOt eRses, and' 
has selected 19 for more detailed examination. S('Yen !lcheme" have now 
been propounded for immediutf' exeeut,ioD. 

In liddititm to the rationalization lllost,;Ul'ef.ol referred to above, t.lw Jute 
Mills ASR()Ciation were invited hy the Commerce Department to undertake 
certain meaSlll'es to reduce their demandB f91' railway wagons. The Ass<>· 
ciutioll hnvo introd\ll:ed a scheme whidl is expected t,o l'oFmlt in a eon"ider-

~ reduction. 

SU' P. B. James: CUll Illy H()llllurublt) ft·jolld givl' me detail .. a .. 10 the 
progreHs thl)t hR!' l)flen mudt· in the l'atiollnliv.ation of the machine tool 
indust,ry? 

The BODOura.ble Sir Bomi JIocly: l<'iVtl lllllchine tool lnuking plant!; lfre 
going to be assisted with plant and equipment from t.he Unite(l Kingdom 
at Government expense and a teehnical team is eoming out from til{' UJ1itpd 
Kingdom for that ImrpoRe,. 
~ . 

Dr. Sir Zlauddln Abmad: Will the Honourable Membol' plesse,elucidate 
olle 'of the discoveries OIl the product.ion side which he hOR made, which I 
\\ould cull epoch-making, that he has stopped nll export of hides thUR. 
allowing II IH.rge Dlllnbet' of hides in t.his country to be rotten I(way? 

The Honourable Sir Boml lIody: I;rm going to answer that question 
presently; but I would only likp. to ~  now that T do not claim it, eithf'r 
. 8R lUI invention or 11 discovpry. 

Dr. Sir Ziauddin .Ahmad: He liaR descl'ibed it /I;; all Iwhievement of 
production which he has made; is it a production? 

Tb.e Honourable Sir Homi Jlody: I was dealing with the activities of 
the department and these activities go beyond merely production; they. 
embraoe s()hemes of produntioD, rationalization and the like.· ; 
• 
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Dr. Sir Zlauddin Ahmad: It is a negative activity, letting a particular 
article to be rotten a.way without being of use to anybody. 

The Honourable Sir Homi Kody: My Honourable friend will b,) ~e 

to satisfy himself presently when he Ilskshis question, whether it is my 
inteniion to allow hides and ~ ' ! to rot 'away or to be utilised to the 
greater benefit of the country. 

Kr. Lalchand Navalrai: Muy I know if these Rchemes whi0h Lht: Honour-
able Mmnber ~ mentioned are temporary for the war ~e only or whether' 
they will SllhsiRt flfter the wllr '! 

TheH'!Dourable Sir Homi Jlody: Some schemel! will ctll'tainly, J hope, 
continne to exist· after the war. Those schemes which are intended purely 
for the purpose of increasing munit,ion production may have to be serapptld, . 
but thel'le are qllestionR on which it iF! impossible to dogmatise at this stage. 

Sardar ,Saut Singh: Huve these recommendations been publitlbed and' 
if so, h,1 \'I' I~( e  heen I;upplien to Members of this Assembly? 

The Bonolll'&ble Sir Bomi Mody: A very full summary has heen pub-. 
Ii!lhed. It records all the rt.lcommendations. 

Samar Saat Singh: Why not the full text be published io\O that WI' 1Il1l)' 
. know the whole thing? 

The Honourable Sir Homi Jlody: The full text contains confidential 
mattpr whiel! the Mission themselve!l wished t() be regarded as confidential.' 

Sardar Sant Singh: HilI; the, Honourable Member read the full report 
himself'! 

The Honourable Sir Bomi Mody: Whenever I havtl a little time I tr:v 
and do my job! 

Sardar Bant Singh: Why not the Honourable Member give u >'trllight 
replv--.,has he l'ead the reeommendations us a whole? 

The Honourable Sir Bomi lIody: What does the ~ r e Membtlr 
think I 8m Jlere for? 

8TBps }'OR FULLEST UTILIZATION OF AU. FORMS OF TRANSPORT, OUATER USB. 
OF PRODUCER GAS AND PROPER AT.LOOATION OF PBIoRmils FOR FOODSTUFFS. 

4. ·Sir 1'. 1:. James: Will t·he Honourable Member for Railwu.ys and. 
Wn. Tran'>pl'l't be pleased til ~t ! what steps have been taken, r~ re in: 
contemplation, to ensure: 

(1\) the fullest utiliPJlltioll of all forms of tIl'ansport by rail, >Jea. 
inland waters', rOlld and n.ir; 

• 
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(b) t, (~ great,er use by buses, lorries and priv&te'carA of producer 
" gas. and the production of t,he necessary apparatus at a 

reasoDJlblf.: cost; and 

(c) t~ propt'r allocation of priorities for foodst,uffs for the civ.1 
population it), view" of the undoubted hardships now lIufferoo 
in various parts of JniJio. particularly by the poorer classes? 

Sir Edward Benthall: (1\) The Honourable Member is ~ t e  aware 
that the new Department of War Transport, whose creaMon w'a$ announced 
on the 9th July lll'St, was designed to secure the very obiect menMonf'd in 
this part of the question. The Department includes Ma,ior Ports., RaHway 
Prioritiet;, the utilisation of Road and Inland Water Transport, Petrol 
Rationing and tlie use of :producer eQs. The portfolio of the Memher for 
War 'framl'J'lort als') includes the R"ilwav Department, hut not Civil Avia-
tion, and Indian registered shipping. ,The question of Civ\l Aviation is one 
of ('~t ' rather thnn war trnnsport. As regards Rea t,rllflsr'ort, 
Indian remsterecl ~ is lmiJer the Commerce Uenartment, while Britil;h 
regi1ltered shipping is tr ~ \  hv the British Ministry of War Transport. 
The closest l!ailmn is maintainE'tl hetween the War Transport Depart,mpnt, 
the Commerce Department and the representative of the'MiniRtry of War 
TransTJort in Delhi in day to do.v administration and also tltrouJlh a Central 
Priarit-ieR CommittM on which t,hcf;t' Departments are represented. 

(b) The question of the cOllverHioll of tt'llnsport vehicles' to pl'oducergo.s 
pas engaged the active attention 01 my Department, and before that, of. 
the Communication!! Department, in consultation with Provincial Govern-
ments, .for the pallt. six months. I am glad to say that the MadruR Gov-
ernment has led t.1w way in this matter and by the end of June laE,(, hila 
carried through the conversion of 3,000 vehicles. I have not up to da.te 
figures with me, but provincial ret,urns show that throughout British India 
5,377 transpcrt vehicles have been converted to producer gas. Quotas for 
steel h:rve been ,<,btained with the object of converting B further 12,O'JO 
vehicles by the end of the year, but whether this programme can be com-
pleted by t,he time indicated I am not in a position to say. As private 
cars COllsume much less petrol than transport vehicles, we devoted our 
nttentioil in the firf't instance to the latter, but are now considering how 
far we can allot controlled steel for car plants. As regards the price uf 
producer gas plants, there have recently been complaints that exorbitant 
prices are being charged. I recognise that thiEf problem must, be tackled 
,and it iR receiving the attention of my Department,. 

(c) The food r~ re e t  of Provinces are receiving priority., During 
the peril)tl 5th to 29th A\ ~ t~ all Railways were instructed to concentrate 
on the movement of food grains, snIt and sugar to the greatest . .~ e 

extent. Sillce then, instructions have issued that· special efforts should 
be made to meet the programmeR of inter-provincial movemento arrangt:d 
by tl1e Wheat Commissioner and t,he Sugar Controller, and that endeavours 
should be mnde to meet the requirements of Provinc:al Governments on a.. 
liberal scale, in r.egard to inter-provincial as well as internal movemp.nb.l of 
.all foodstuffs. The$e orders will expire at the end of this month and 
tliereafter, after reviewing the food position in the Provinces, we ,Fha!! eon-
tinue to give sllch priority toO t,he movements of essential foodstuffs as lOa,. 
'bE' nec8ssB1'(7, 
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PaDdlt Lusbmi Kanta Kaltla: With regard to part (0), may .I. inquire 
<of the HOllllurablu Member if he is aware that whereas in Bihar "bouL sixty 
wagons wereavniluble for the supply of salt, no wagons were available for 
t.he supply of salt to Bengal and a complaint regarding that was made to 
the lIonourable Member? 

The Honourable Sir' Bdw&rd Benthall: I helievp that the salt poslt.inn 
in Bengal irS £'(ttiRfactory at, the moment. 

Pandlt Laksbmi Kanta Kaltra: 1 wunt liU Il11BWer to my question. Is 
it not u. £aet thlll'. the Honollrllhlc Member's Department did not pay any 
attention to tho Bengal Govprlllllent .• err ~  for wagons for the supply 
·of salt to thut province, ",hm'pof: f:ixh wilgonf: hllvP been made aVBihhle 
.1·0 the Province of Bihar? . 

The Honourable Sir Edward Benthall: My Department was e e~ \

ing to arrunge tr ~ 't of ~ tI.t ~' ~ , and, as I have preVIously 
.unswered, with ~ \I  ~ (~ , II;: tilt' ~  lH)Rit.ion in Bengal is at f·he 
,moment t t. ~ . 

Pandlt Lakshmi Kanta .altn: 1 ~ he Ii ware thlLi. for t ~ province of 
A;:snm no wogon \\ ~ a vllilahll' for t·lll' su))plyof Rugar? 

The Bonourabl': Sir Edward B8Dthall: ] 11m not. Ilware of that factor. 

Dr. P. N. Banerjea: With )"('gnrd to t·he Ill1!1wer to part (c) of the 
-<juestion. will the HOlloUl"ahle Memhm' c·ollRidcw the desirabi:ity of includ_ 
ing a 'fl'w Il1clIlbers of tIl(' Op]losit.ion in thl' Assembly as members of 
i.he ]lrinritieR COllllnit.tee ill "it·\\, of -tile fad that. R great deal of disslltis-
flHltion_ hAR heen expreR!'lcd ill l'egRl'd io pl"iOl·it.ieR for foodstuffs? 

'The Honourable Sir Edward Benthall: J a111 nft'aid that I cannot 
'accede to thnt 'request, hut I 11.111 alwuys anxiou<'\ to re(~( e informa.ti011 
from t.he p1\blie on iUlY ~ 't. ! e  of foodst·uffs. 

JIr •. X.lcband Navalral:. May I know from the Honourable Member 
-with regard t.o ~ IlllsWer' t.o pltl't (e) of the question, if any proporl.jol1 
·or rlttio hilS been fixed fol' HIH f1llolllltion of priorities of foodstuffs for 
·dvil populnt;ion with regurd. to t;\16 giving of wagons und t;ransport? Has 
:any rat.io been fixed. 01' an:v pl'Oportion sueh as, so much will be for the 
general puhlie l\1\d so IIlllch for war PIIl"POSt's and so on? 

The Honourable Sir Edward Benthall: No particular proportion has 
been fixcd, hut t.he priorities orguniRstioll is eonstant.ly watching the 
position. They ur.e 'not onI.Y lIF;king the I"IIUways to. give priorities in 
general to foodst.uffs, but m'c :llso from lime' to time arranging for specilll 
movement-s of foodst.uff8 wlH'rC'\"{'.r t hey ' I ~' be found neOOSAo.ry. . 

Pandlt T·akabml Kanta llaltra: Mo.y I Imow whetbert·here is R.ny 
:a.gency which is responsib!e fOJ" t.his RlIoention' ~ e ' 

fte Honourable Sir .J:dward Benthall: The Department, ncting on the 
ndvice of the Central Priorities Committee, gives general instructions to 
the railways, or inland wat.er t.rnnRpori R.I; thl' "·RIIP may he. which move 
t.he goods. 



LBGISLATIYK ASSBJlBLY 

Mr. E. O. lfeou: What is the composition of this priorities organisa-
tion? 

'!'he Honourable Sir Edward B6DthaU: It consists of myself in the 
Chair and .representatives of the different Departments of the \ er ~ 

ment. including the military authorities. 

lIlr. E. o. Neoo: To what extent have the local administration 
authorities of the railwaYR II free hond in regard toO the allocation of 
priorities? '. 

The Honourable Sir Edward Benthall: Considerable general latitude is 
given to t.he local railway :Illthorit.ieR to ad in nceordancc with' the' 
general instruet,iollR whidl ure given to them. 

lIlr. E. C. weogy: \Vi'l Ill(' Honolll'uble Membcr be pleased to lay on' 
the Table of the House II ('opY of the general instructions to which he 
has . ~t . Illude referent·e'.' 

The Honourable Sir Edward Benthall: ;\0, Sir. They Itre (~( t t  

~ g g. .InstructionR 61'(> ~ \,  from ~' toO r ~ . _ 

JIr. If .•. .T0ihi: Muv 1 ~  whcthel' the Honourable Member ia 
making uny effort toO ('. ~r tte the lLctivitiell of the Departments in 
moving goods from om' plu.ce to unothel' in order to avoid waste of effort?· 
J had henrd that sugar from t.he Deecltn iR moved to Northern India by 
the military, while the ~  Depnrhlll·nt.;; of the Government liiove sugar 
from Nort.h(·rn Indio to the Dp('('!lTl. Oml' (·!tllsing unnecessa.ry waste of 
effort. 

The Honoarable Sir Edward Benthall: Government gives its attention 
to those sorts of question., evel'.Y day undit welcomes information from· 
the puhlie on nIl Ru('h ('Il!,l('R !!o thnt we may he n1,lc'to adjust them.' 

Pandit LalQIhmi Kanta. Jlaim: With regard_ to the reply to part (b) 
of the qlle8tioTl, the Honourublc ;\lernb(;'1' said that libout 5000 motor' 
traut;vort vehiclc!! were changed OVt'I' to producor gas. Is the r~ e 

Membe!' in II position t() give us t.he number of motor-transport vehicles 
in < thi!' ~ tr.\' unti thl' p<>rcentage< of thoSe driven by the producer gall? 

The HOI1ourable Slr Edward Benthall: 'rhere are about 45,000 trans-
llort vehicles in eivil 118(' in the (~ \t '  Ilt; the present time, amI T thmk 
28.000 of t,hem are motoOr buses and 17,000 are lorries. 

Pandlt L&ksbmi Kanta .aitr&.: Out, of this 45,000 transport vehicles, 
the bulk ill undt!r the mmlllumd of the militarv 01' is requisitioned for 
military purpol!cs. I urn now ' ~ ~ the Honourable Memher what per-
~ t ge of the public t.rallspol·t vehi(·lt's j" nvailable for t.ransport of food_ 
atuffs lind ot,her cOllllnooit.ie!Ol 110 III' to I'eliev('. ('ong(lstioJl on the railways 7 

'. The lIonoarabl. Sir Edward Benthall: I cannot. answer that. question 
ofthand . .. 
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PaDd1t Labbml Kalla JIa!tra: J am asking if his mind ha:s been 
:app:ied to this question of relieving the congestion on the railways by 
,utilising these transport vehicles for transport of foodstuffs? 

The Honourable Sir Bdward Bentbal1: During the' course of the last 
week, it was the subject of discussion by the Transport Advisory Council. 

: Sir Cow .. ji Jehangir: May 1 ask whether the Honourable Member's 
.attention has been drawn to the shortage of food in several provinces, 
which could be supplied by facilities of transport? 

The BDIlourable Sir Bdward Bentball: Yes. We have, as I stated, 
.during the last month provided special priorities for foodstuffs in order 
to meet the demand to whioh the Honourable Member hA.s referred. 

Sir Oowa8jl JebaD.glr: What does spedal priority mean exaotly? 

The Honourable Sir Bdward Benthall: 8pecilll priority in that case 
~  priority on 1\ level with or immediately after milit.ary movements. 

1Ir. lhhammad Azhar .Ali: }'lav 1 know from the Honourable Member 
in whose hands is the final e ~'  on priority? Is it. with the General 
Manager of the RailwayR" 01' hiR lmd()rlingR? In whose hands is t,he final 
,deoision on the priorities? -

".l'he BDnourable Sir Edward Benthall: That depend!! Inrgoly on the 
size of the movement in question. 

111'. LalchaDd Bavalral: M.ay I know If any sub-agencios have been 
·created in every division of l;he railways t;o give facilities of transport In 
local places, instead of getting orders from the centra} agenoy? 

The BOIIourable Sir Edward Benthall: Yes, that is purt, of t,be ordinary 
business of the railways, 

Pandlt T .. ksbmt Kanta Kattra: With regard to the' answer \;0 part (a) 
of the question, is the Honourable Member aware that in parts of Bengal 
and Assam and even in Orissa, country boats have been seized? What 
alternative modes of transport have beEm provided in such cases for the 
traMport of foodstuffs. by the Government? 

'1'he Honourable Sir Edward Benthall: T am not quite clear what the 
Honourable Member '!! precise question is.· 

Pandlt T.bbmt Kanta lIIaItra: My question is this. In certain parte 
'of Bengal, Orissa and Assam, country .boats have been seized by the 
Government in order that they may not be used by the Japanese in case 
·of inv:asion. Will the Honourab!e Member give us an idea if any alter-
native modes of transport have heen provided in Fmoh calles? 

The Honourable Sir :ldward Benthall: So far from being abolished, we 
"have instituted specinl ,. ... ~,! ! . ' :If'l to how to make better Use of the 
.country boats. . 
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». z. r.. O. Qrit: M.ay I ask wheOber the Priorities Committee » 
represented in the industrial centres? 

fte Honourable Sir J:dward Beutha1l: Yeti. There are regional priorit;y 
officers in Calcutta, Bombay and Madras. 

1Ir. Pre8ldent (The Honourable Sir Abdur Rahim): Next. question. 

DAJUGB TO TBB POSTAL DBPAltTMENT PROPBBTY BBSULTING lI'BOlI TBB BBCBl(T' 

MOB VIOLENCB. 

5 ••• 1'. K. a. lfl"OlY: (a) Will the Se{'retary of the Posts and Air 
Department be pleased to make us comprehensive,. statement as is 
possib:a on the basis of information already available \0' him, indicl\ting 
the nature &onn extent of damage to the property of the, Postal Depnrt-
ment as a result of the recent outbreak of hooliganism and, acts of 
. ubohge? 

(b) How long wus normal communicat·ion by post. telegraph and tale-
,aone interfe!'E,<l with in any urea as n result of such subotage? 

Sir Gunmath Bewoor: (a) Sir. as desired by the Honourable Member, 
I will try to give as comprehensive a statement as is possible on the· 
information so far avai:able, but I hope it will be underlltood that the 
information is neither exhaustive nor absolutely up to date . 

. A noticeable feature of. the recent disturbances in the eOllntry has 
been the numerous attacks on the means of communication. In the 
case of post offices', mobs attacked the buildings, took out the furniture,-
recnrds and forms and burnt or scattered thom. In a nllmber of cases. 
however, the buildings themselves were set fire to. In some t!Rses. the 
cash and stamp ba:ances in the offices a8 well as valuable articles were 
looted ~ apparatus damaged. Apart from the attack on post offices, a 
number of letter boxes fixed in pub:ic places were atolen or d'lmaged, and 
in other cases Rcid or other burning material was t,hrown inside the lette>r 
boxes damaging its content.s. Few cases ~ occurred of attacks on mail 
runners with resultant. robbing of mails. and the work of certain village 
postmen was interfered with in a few places. The totnl number of post. 
offices attacked, as ascertained so far, was approximate:y 550. of which 
53 were 'completely burnt down and serious dama"'e was done to ahout 
200. Over 200 post offices had to be closed down in certain arens as the 
conditions were such that it wns e~t that the staff could not continue to 
work with safety for the time being. 

Telegraph and telephone lines and posts were tampered with in a  _ 
large number of places, both in urban and in rural arens, and in some 
cases the posts were pulled down over considerable lengths. In certain 
cases, the wire was stolen. Some cases have been reported where part.ies 

.~  went to repair the lines were either attacked or interfered with by 
mobs and frequently, after repairs had been done, the lines were spin 
tampered with. 

It is not ~e at present to give any estimate of the total losl-
caused to the Indian Posts and TelegrRphs Department as a result of tha 
acts of violence committed -in different. parts of the country. Reports 
received so far indicat.e that the total lOSS on account of cl\c;h and stamps 
looted is about one lokh of nlpees. No eRtimate can yet be mnde of the 
1088 to the Departmeuf; caused b;y the theft of valuable articleat and wiraJ.. 
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and by the destruction· oi', or damuge to, g ~ furniture, lines, wires 
"'and apparatus. This loss is in addit&on to the er ~.e JOS8 of revenue 
caused by the Joss of traffic on account of the interruption of the normal 
chimne.s of post and telegraph communications. Account has further to· 
be taken of the very grave inconvenience and serious loss caused. to the 
general puiJlic, and ~t ~r  to the industrial and commerClal com· 
munity and to all busmess wterests. 

(b) The period hall varied in different areas uccording to the extent 
of the damage done and the period during which the disturbances· 
contmued. Normal (lommunication has now been restored, except 10 
certain parts of lIorne provinoes, and every effort is being made to l'estore' 
normul conditions everyw}wl"c all soon as practicable. 

Sir .,. 1:. Jamel: May I ask my Honourable friend whether he can. 
tell U8 the total number of post offices in India and the percentage of ~ 

offices which huve heen hurnt or attacked jI 

Sir G1ll'U.1l&th Bewoor: I informed the House just now that 550 post 
offices were attaeked, of which 53 were completely burnt down. 200 were 
seriously daIDl!.ged. 'fhere are about 25,000 post offices in the oountry. 

Sir ~. E •. Jamel: MIlY I /18k my Honourable friend whether he i. 
satislied that the st.atf of his department has shown loyalty and devotlon 
to duty in thp. dischl!.rge of their work" 

Sir GUl'IlDath Bewoor: I urn glad and proud to BIIY. Sir, that the 
depurtmeut'R Rtliff hu.vA stood up to the troubled.  'l'hey have had to work 
under great ditliculties in scattered areas where they could easily bl" 
over.persutl.ded or. intimiduted. bllt in t~ of that; I am glad to say 
thllt the staff has loyally stuck to its work . 

.APPOINTMENT OJ' A l\"oN·MuSLDf STENOGRAPHER IN THE RESEARCH BRANCH 

OJ'THE CENTRAL STANDARDS·OFFICE FOR. !.AILWAYS. 

6. ·S,sd Ghulam Bhlk lIairang: Will the lIonourable the I{ailway 
. Member b, pleased to state whether: . 

(1\) the Chief Controller of Standardisation, Central Standarda,; 
Omt'e fur Hililways, by Office Memorandum, dated the 24th 
JUDll. Hl42, invited applicutions for II permanent post of 
Stenogrnpher in the I{esenrch Branch of the e ~r  

Standards Office for Railways in the Bcale of Rs. 92-3-125: 

(b) it Wl\S stRtrltl in the said Office Memorandum that, other qualifi· 
cations being equal, preference would be given to a candidAte 
. eI I t.~ g to the Muslim community or other minority (lom. 
mun.hea; 

(e) f,he ( ~  who applied .• were tp.sted and a Muslim canditlate 
wah ('o!ls:derable previous experience stood first in the test; 

. (d) in spite of the facts stated in part (e) above, a non·Muslim with 
no previous  experience was appointed and the Muslim oandi-
dale WBS passed over; and 
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(e) if the answer to all the parts ahove a.re in the affirmative, whether 
the llont..urable the Hailway Member proposes to take 'Jteps 
to right the wrong by cancelling the appointment 'of the non· 
Muslim enndidate concerned and t. ~ the M ~  

(~ Cloncerned; if not, \Vh:\' not? 

fte BODOUr&b1e SJr Bdwarcl BlIlthaU: (a) and (b). Yes. 

(0) 17 out of the 19 'candidates who applied were tested, 8S reKard" 
·the second part the reply is in the negative. 

(d) The candidate who was finall:v appointed hall had previous ezperi • 
. eDoe, mostly in commercial bnns. 

(e) DoeR not ariRe. 

Mr. Lalchaad K.v&I:rai: May I know if the recruitment was made 
. through the Public Service Commission or through the otlice? 

The Honourable Sir Bdward BlIlthall: Through th!-office. 

'RAILWAY JOt1B.NEY PASSES ISSUED TO OFFIOERS AND SBRVANT8 OF THE STATB 

RAILWAYS. 

7. ·Kaulvl Kuhammad AbdUl Ghani: Will the Honourahle the RailwlIY 
:Member be pleal5e<1 til state: . 

(n) tn .. , various classes of Hailwu.v JounlCY Passes issued to ~ 
'mel ~r t  of the St.nte-managed Railways and the number 
of such paRReR issued f'very year to eRch gradE' while in 
sel'vice; 

(b) the vario\J.;; classes of Raitway Journey  Passes issued to OffiClll'!'. 
of higb rank and other servants of the State-managed Rn.i1, 
ways nfter retirement from Railway service; and 

(r.) the period for whicb the officers Itnd men referred t,o in pnrt (h) 
:Wf' entitleo to such paSses? 

The Honourable Sir Bdward BathaJl: Government have no inforrnat,jon 
-regarding. the number of passes issued t.o officiats. servants and t.he retired 
personnel of State M ~e  Railways. On the assumption, however, 
-that the Honourable Member wishes to )mow the number of passes ad. 
mil'qihle, I loy on t.he tRble n st,ntement. of the information required. 

Statement. 

(a) The \'lIrious classes of paSBe8 issued on State-managed Railways &rt': 

Ii) / Cla ..... ~tte  officers, including those holding honorary tlmks Matrons 
and Sisters-in-Charge of rail war hospitals. 

Iii) 11 Ola .. ,.-Subordinates drawing not les8 than B.s. 176 p. m. Female pm· 
. playeea irrespective of pay. 

(Iii) Inter Olall".-Suhordinates drawing between RB. 76 and 175 p.m. 
(iv) 111 Ola8l.-EmployePR drawing 1"'118 than Re. 76 p.m . 

. The numbpr of pUAl'1I admiBRihle to I'a.ch grade are: 

(i) GIl'Zf'tted offin"l'I (appointed before lIt 
J'lInuary 11139) • ' .' •  • 

,-(6) Gazettpd of'R" ...... ("ppointeci on or after 
lRt J'anuarv 1939). .  .  . 

Vatrnn. "D4 SiBterII.m-Cbarp ofrailw/l¥ 
hospitalll 

No. of Rets p. a. 

12 -S') irrespective of whether on 
home or foreign 1iDes. 

8 

6 illcluding 2 IJ8tB over foreilPl 
lilies. 
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I( ii) Oelier BtD.I. 
Sod $0 6th ~er.r of service I  ) , 
6th to 16th year of I8l'vice 2 J ~  one let over foreign 
16th and over .  '  , 3 lmes. 
26th year and Over (those OD old scales or 
pay only) .  ;  .  ,  . 4 

(b) PalllM!s to retil'ed employees on State-managed railways are iliiue,d on the 
;following $cale pel' a.nnum, the class being ill accordance with thl! pay on l'etirem'lIt: 

(i) Gazetted officers of over 25 years' 
service. ". 

(ii) Subordinates with Dot leIS than-30 
years' Service • 
36 ~r ' service 

,(iii) Inferior servants 

(0) For life. 

3 sets over home or foreign Jinea. 

1 set over home or foreigD liDSS. 
S sets, including lover foreign 

linee, 

Nil. 

JIr. Kuhammad Alhar .Ali: 'Js it not a fact that gazetted and non-
gazetted staff are provided with metal and card passes respectively for 
tl'avelling on duty? 

The Honourable Sir Bdward Benthall: I think that is a fact. 

Kr. Kuhammad AIhar Ali: Is it not a fact that the holder of lIt.llletal 
11ass is entitled to take his family and the holder of a card pass i, Dot 
so entit!ed? 

,The Honourable Sir Bdward Benthall: I should require notice of thAt 
question. 

)(r.' Lalchand lfav&lrai: May I know if the Honourable Member know:s 
that these pass rules were taken into consideration by the Railway Board 
and by the railway authorities and may I know ,if the Honourable 
Member will look into, the complaints that have been made when the 
;final revision is made? 

The Honourable Sir Ildward Benthall: I will certainly inquire, 

RESERVATION FOR MUSLIMS IN THE REORUITlOINT OF TELEGRAl'lIISTS AND 
TELEGRAPH MASTERS. 

8. -Jlaulvl Kuhammad .Abdul Ghani: Will the Secretary of the Posts 
;and Ail' Department piease state: 

(L\) whether the Central Postal r ~ and the United Provinces ~ ' 
other Circles have advertised for recruitment of Telegraphists 
:md Telegraph-Masters; if so, the total number of persons 
who were recruited AS Telegraphists and Telegraph-M8.Flters 
in every Circle; 

(b) thl) number of such posts reserved for Muslims in every Circle; 

(c) whether the seats reserved for Muslims in the next recruitment 
of Telegraphists and e~egr M te~  are in proportion ~ 
the percentage fixed by Home Deparimen£ Resolution of' 
1934; and' . 
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(d) whethfll" his attention has been drawn to the figures of such 
services in 1\ppendix XVIII, part IV, page 51 of the e ~ 

:m th!! work of Indian Posts and Telegraph Depa.rtments for 
1940-41; if so, what steps the Department hal:! taken to make· 
up the deficiency in. percentages for Muslims under that 
purtillular head of service? 

. Sir Gurunatb BewOOl': (a) and (b). A competitive examination for the' 
recruitment of te ~gr t , clerks. und male te e ~e operators is . e er ~  
held every yenr m all Postal CIrcles and adveriilsements regarding thls·-
examinnthn wt're published recently in all the Circles. Telegrapn masters 
are not directly recruited, but are appointed solely by promotion of suitable, 
and ~  telegraphists. The authorised number of ~ egr t  intend-
ed ·to ba recruited ill each Circle through the fortlicoming competitive-
examination ~  given in the statement which I place on 'the tablt'. The 
t te ~ t alsl) shows the approximate number of posts reserved for Muslims 
as t~e exq.<:t numbers are not readily a.vaila.ble. 
(c) Yes. 

(d) The reply to the first part is yes; as regard the latter part, the-
Honourable Member is presuma.bly referring to the total strength or the 
cadre of telegraphists and telegraph masters. I may explain in this con-
nection that the Home Department Resolution of 1984 a.ppUes only to 
. vacancies filled by direct recruitment and does not contemplate makins:: 
good existing deficiencies. 

SlGIement .1aowing (II) ,he lIuthorilltd NUf1Ibe<r 'oj TekgrllPh.. intmded eo ~ reoruiIetT 
through the Com,paititJe ~ e  IIftd (6) ,'he IIpprolrimllU Number oj POlIN f'Uflf'tJeII: 
JO'1' MUllli71l8. 

Total number Numberre.rv--
Name of the Circle. to be ad for 

recruited. Muslims •. 

Bengal and Assam 35 11 
Bihar and Orissa 8 1 
Bombay 

Central 7 

Madras 38 2' 
Punjab and N.-W. F. 46 17 

United Provinces 21 8 
Sind and Baluchistan 3 1 

STORAGE OJ' EXPORT OJ' RAw HIDE. 

_ 9. ·Dr. Sir ZlauddiD Ahm.ad;: (a) WIll the Ifonourable the ~ 
Member pIeR;lE' state whether It IS a fact that the Government of India-
hav<l stopped the export of raw hide from India on the plea that the tQtat 
quantity will be required for war purpoles? 
(b) What is t ~ ~  production of raw hide in this country? 
(,,) What is the quantity which can possibly be tanned for wa.r pur--

poses in thia country.? 

(d) In ~ way do Government propose to purchase the balance ~t 
the uia.l'ket rates? -If so, in what wa.y would they like -to utilise this; 

e~' 
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(e) Will the Honuurable Member be pleased to state under who;!rl 
ndvlc.! such t. ~ ~ taken by Government which will further depletlt 
our e ~rt l 

Tbe Bonourable Sir Bomi Kody: (a) The Government of 'India have 
stopped the export of hides of II. definite range of weights only. 

(b) The annual production of hides in India is estimated at 25·7 million 
pieoes, of whioh onl.v a proportion estimate at 4·7 million pieces oomes 
ul1der the ban. 
(0) Th'l potentinl tanning capacity of India for war purposes is limited 

only by the supply of hides of suitable types and of training ~er . 

(d) Govtll'nmentdo not propose to purchase the balance, as all hides 
can be utilised by the tanning industry in ~e ~ tr  wheth.. ':lngageu. 
on war suppl.\, wor;c or not.. The civilian demand" for leather of all qunlities 
is large and there exists a considerable demand for tanned lentht'r the 
export of which is still permissible. . '" 
(e) The decision to prohibit the export of hides of specified types was 

taken by the Governor  Genernl in Council on the advice of his expertfl. 

Dr. Sir Ziallddln Ahmad: Is it a fact that the Notification issued by the 
Supply Department, in Jutyclearly said that the exports of all kinds of 
hides is prohibited? . • 

Th' Honourable Sir Homi. Kody: It is not the case. The Notification 
dH specify tho types of. hides. I have before me a copy of the t ~ It  

which cleal'l.Y lays down the various categories of hides. I shall rend thr· 
items in the ]:xport Control Notification: 

(i) Wet salted cow hides (trimmed according to trade custom) from 
1:1 lbs. to 28 Jbs. . 

(ii) Dry salted or dry (arsenicated or otherwise) cow hides (trimmed 
according to trade custom) from 6 lbs. upwards, 

(iii) Wet salted buffalo ~ e  (trimmed accordmg to trade custom). 
from 25 lbs. upwards. • 

From this, my Honourable friend will see 'that the categories which are 
sought to he brought under control were clearly defined. 

Dr. Sir Zlauddin ~  May I ask whether the hides from 13 te, 2f) 
wel'tl required for war purposes and purchased for tanning? 

The Honourable Sir Komi MOd,.: Yes, I think so. 

Dr. Si: Ziauddln Ahmad: Is the Honourable Member sure of histigures 
that the tot<ll. production is only 25 million pieces and not over ~ million 
pieces? 

The Honourable Sir Homi KOdy: I have taken my figures from the 
report on the marketing of hides, which shows the total production ns 25'7 
millon pieceio and the various categories which are left without any ~ tr  

r~ all but 4'7 million pieces. 

Dr. Sir Z1auddln .AluDad: Is it the total production or only particular 
grades? 



LEGISLATIVE ASSEMBLY ~  SEPT, 1942 

~ KollOutable Sir Bom! )lady: All grades of 'hides. 

Dr. Sir Ziauddin Ahmad: M'y Honourable friend is llut corr8Qt in bis 
figures. fus ha eonsulted the Uomrnl:!rce Department on thit! matter befol'tl 
taking any action'! ' 

The lloDDurable SIr Bom! Kody: The draft Notifica.tion was forwa.rded 
to the Commerce Depa.rtment and issued by them after concurrenoe. 
Since all adje urnment motion has also been tabled, perhaps the necessity 
for ~ it may be avoided if. I give some more information on 'this 
point. Th" Deputy Director General had enlled.a Conference of the 
Adviser Ta.nning and Leather Industries. the Adviser.DD. Bides, the two 
Directors ~ er e  with this ll.latter and the lndustria.l Planning Offic.er. 
Unfortunately, the Adviser on Hides was unable to be present. The 
Deputy Director GEneral, however was able to see the Hides Adviser 
the day aftt)!' aud he quotes below an extract from his note recording the 
dit:;cussiona., '1 will read it out: 

"I aiso ahowed t.he Hides Adviser the Order which we have l'cquested the COnllllrl'Ce 
Depal'tment to issue prohibiting t.he exPon of certain types of hides and of leat.hn·. 
In t.he main, t.he Hides Adviser considered t.hat. the correct. t.ypes of hides had been 
includt'd In this Order. He felt., however that it would be possible to exclude some 
typelt of hides from this prohibition without aiJect.ing in &rly way the types d 
auppJies l'f:quired by Government. I have uked him to examino L:ll:l order carefully 
and to let us ha.ve his 8uggestions as to the typrs of hides wflich could he excluded." 

The question was further discussed with the Hides Adviser 8S well as 
the Chairman of Hides Shippers Association, Calcutta. The result of 
these discussions is that we have gre~ to examine the possibility of relax-
ing the total prohibition in re"pect of certain of t.he hides included in this 

, Order and 1 (I permit their export under licence. It is hoped to bEl ublt= 
to arrive at 11 derision within the next few days. 

Dr. Sir Ziauddin .Ahmad: The note which .. my Honourable friend has 
~ read out does IlQt convince me because it only says that he is pUlled 

h.i OI.e nlll,n. He did ~ say de-finitely what was the opinion 9f the Com-
mel'ce DI:'I'artment on this point. 

The Honourable Sir Bomi )lady: The control of Rny commodity which 
is required strictly for war purpOses is a matter for the Supply Dl3partment. 
The Commerce Depllrtment Rre commlted with regard to questions which 
affe,·t,thl3 general int-erests of the commercial or the inclustrinl community 
and they were consulted in this case. 

Dr. Sir Ziauddin Ahmad: But not the prohibition nnd export. MHyl 
ask if the' Honourable :rvfember is aWRnl that 11 very lnrge number of hides 
are reali,\' lyiJlI:( at Dneca Bnd they _are allowed to rot and which connot 
'be used by his Department Rnd which have, in fact, by the order of bis 
l)fpnrtmenl: heen stopped and thus the wealth of thp (·ountry is wQl!ted? 

The Honourable Sir Komi )lody: I am not aware of any Bucb t.hing. 
If, however. that if! the case, then we are prepared certo.ialy to examine 
\1;. All. that my HClrlourable friE'nd has got to, do is to send the factA 
to me officially. 
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Dr. Sir Ziauddin A ~  These faots have aJieady been supplied to 
. tlJe Honourable Member by means of various notices by the Associutions 
of Hides' aud Skins. It is generally. interpreted that his orders were 
simply.intended to harm the depressed classes and the Mussll.lmans. 

The BODourable Sir Bomi Kody: I did not think I had any particular 
bias· against the depressed classes or the Mussalmo.ns. 

. Dr. Sir ZiauddiD Ahmad: 'rhe depressed classes and the Mussalmans 
are the only person,., who Rre interested in thiR industry, and who are 
affected by his C"rdinance. 

DAMAGE TO THE POSTAL DEPABTIIlDiT PRoPERTY RESULTING FROM THB 

REOENT MOR VIOL'RXOE. 

10. *:Mr. Amarendra Ifath t~  (a) Will the HonourRhle 
l\Icmbt>r f'lt l)osts and Air be pleased to state the names and number vf 
post offices, provincr by province, burnt down and damaged et e~!  

lOth anll 310lt August, 1942. on account of mob violence? 

(b) Has the normal work of Postal Department been restored? 

(c) How muny post boxes were damaged and destroyed during t.he 
nfot'efl:,:rI periGd in d!iYerent provinces? 

(d) What would be the approximate financial loss to the Department 
e8u:;ed by such damage Ilnddestruction of .Post Offices, Telephone and 
Telegraph cOllJl(;ctions HlId by the looting of mails during ~r t, ~  on 
I(', ~, t of burning of Post Offices and destruction of boxes? . 
te) Have nonnal conditions been restored Hnd the delay in transit of • 

Telcgrnms and Trunk Calls been remedied? . 

~  \~ precautionary and preventive measures have been taken t,} 
I.ll't'w·nt repf:titiclI of similar disturbances to postal department in future? 

Sir Gurunath Bewoor:(a) t.o (e). I regret that the detailed informs-
tiO:l Rske'} for by the Honourable Member is not readily available and 
ca'lllot ~ oollected ~ t undue expenditure of labour,· especially at a 
time when all local authorities are busily engaged in restoring Ilormal 
conditions. I would, however, refer the Honourable Member to the com-
prehensive statement which I have just made in' reply to a question by 
Mr. K. C. Neogy. -

(f) Provilwiul (uthorities who are ,responsible for law and order bave 
bel'll an(1 ai't, taking all. the necessary re ~t r  and preventive measures 
by every meaDS open to Government under the law, including the enforce-
ment of joint resp('nsibility. 

D.uu.GB TO RAILWAY PRoPJUI,TY RBSULTDTO :rROM THE RBOENT MOB 

VIOLJmm:. 

11. *.r. Amarendra Ifatll Ohat&opadhyaya: (a) Will the HonourahlH 
Member fo! RailwaJs and War Transport be pleased to state in detail 
the damage done to till" dift'erent Railways in India, Province by Province, 
as a result of the unrest created by the arrest of Congress Leaders? 

(b) Will the IIonourahle Member be pleased to state the extent ,)( 
damage in lineal mensure, i.6., in yards lind miles, and in money value 
RS well? • 
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(c) .J!'or how long had such damages to be left ulll'epaired and for how 
long had the normal running of trains to be postponed? 
(d) Have all such damages been repo.ired and all normal l'unniug of 

trains' been l'esuml'd:' 

(e) H.)\;: muny \'ailway stations have been danlaged and burnt dowu 
and whnt WII" the extent of damage? Have they been restored? Whnt 
"',11:1. thl· finullcial loSt; on· account of such damages to stutions and what 
amuullt hus been e.iready spent, and wbat is the estilruited hudget, fr.}' 
't,(~ tr t  of such damaged stations '! 

. The Honourable Sir Edward Benthall: (a) t.o (e). It has not yet been 
possibh to . compile detailed information of ali the damage caused to Indian 
. HaiIwl.l.ys ~  t ,~ civil disobedienoe. movement, but fmlll avaHable illformu-
tioll o\'(>r 2.)O'stntioni. lun'e been damaged to a greater or lesser a"'ql'ee 
. and there 'ha.ve been many instances of tnmperillg with the traek which 
have resulted ill at ~ t 24 derailments of t·rainR. Many empty passenger 
e e~ have b(:en-burnt and goods _wagons looted and damaged. 

The ~re \(' ' pn:r:t Gf the sabotnge occurred in Northern Bihar and thE' 
cllstern districts of the United Province. 

No e t ~te of thE cost of the damage to the railways h!lS e~ been 
'e ~\ , but it is. not likely to be less than one crore of rupees. 

Tho restoration of the track has received first (~r t , tmcl in 
~ are's this has already been accomplished. Other repAirs are being 

and will bcl effected as e~r  as possible. 

Pandtt LaltiIhml Kanta .altra: Did the Honourable Member say that 
the figures l'elnting t.o damages to railway tracks. caused by the civil dis-
ob.:!dielJee movt'ment could not be readily ascertained, and the -figures and 
the position that he has given relate to those caused by. reeent distur-
bances? .Did he say that? . 

The Bonourable Sir' Edward Benthall: That is so. 

Mr. Muhammad Azhar All: Is the Honourable MeJ)lher aware that the 
damage migh .. have been done by discharged railway servants who have 
got grievtHwt:s against the Railways? 

'!'he Honourable Sir J:dward Benthall: That is possible,but we have 
no evidence at all that the railway ser_vanta in the employ of the railways 
have had anything to do with the destruction. 

Kr. Muhammad Azhar Ali: Is it not a fact that some station mnsters 
lune b,len fuund with currency notes that had bel:'ll loot.cd from ('ert-uin 
stations in the t~ of GorakhpUl ? 

Tbe Honourable Sir Bdward Benthall: I am not aware of that fact. 

Sir Syed. Raza AU: Is the Honourable Member in a 'l>osition to say 
how ~  of the 250-stations. damaged or burnt· are on. -the B. N.. W. 
Railway? . • 
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The Bonourable Sir :Edward e ~ Sir, I do not prO'pose to go into 
the detaiis of the exact number of stations burnt on a particular railway 
·or· of sections of "the l'Rilways as that would be infO'rmation which would' 
.be vaJuahle tv thtl enemy. 

, 
Mr. Lalchand Kava1rai: May I know from the HO'nourable l\lembel' 

whether this number includes the sabotage committed in Sind by ,the 
:Hurs. who are out to disturb the tranquiIlit,y there? 

. The Bonourable Sir Edward Benthall: No_special er t ~  was 
:gIven tr tIM::' fllct. These figures are genfral figures. 

1Ir. Muhammad Azhar All: Will the Goyernment take this suggt;stion 
that 11 Committee of this House or of some non-official members d the 
local plac0!oJ where these atrocities have been committed, be" appointed to 
:inquire into t ~ e cases of sabotage? 

1Ir. President (The Honourable Sir Abdur Rahim): That does not arise 
out of this questio.I1:. 
I 

:EXTlIINT O'F DISLOOATIO'N IN W AB 'l'BANSPO'BT BlDSULTING FROM THE RE(JENT 
. . MO'B VIO'LlIIN(JE. . 

12. *Jlr. Amarendra Kath Ohattopadhyaya: (a) WUl -the Honourable 
Member £01' Railways and War Transport be pleased to state h,gw far the 
.damage of l'flilwu.y tl'llck all over ;£ndia· affected" war transport during thtt 
period between loth August and Slst August? 

(b) What steps JIlI,ve been t.aken to ease this condition to elll1ble W3l'" 
transport to be run normally? 

(c) Whe,t stel)s hayti been adopted to speed up war transport to ~ (  
:up the e ~  caused by such Jllob violence on railway tracks? 

(d) What precautionary and pre.ventive measures have been taken b 
re ,~r repetiti(lll of such mob violence impossible in future? 

The Honourable Sil' Bdward Benth&11: (a), (b) and (c). A temporary 
.setback to war tran'Sl'<>:rt was experienced but this was rapidly overcome. 
"This ~'!!I been done chiefly ~ the expense of the travelling public by the 
·curtalhnent of passenger servIces.. -

. (d) Prc·vent.iw measures are the responsibility of Pro\'jncial 
·Govtlrl1mt:niiR and stepH Ilre being ta.ken to obviate such disturbances ill 
future b.y every means open to Government including the imposition of· 
joint rosponsibility in (Estricts through which the lines run. 

11andit Lakshmi Kanta llaitra:ls the Honourable Member aware that 
a portion ot th., track between Delhi and Mughalserai is intact? If that 
.is so, witl the HQPournble Member tell us why a sufficient number of 
passenger trains are not running on that track? Only one train is nllowed 
. to' run fr01.1 M ~ e '  to Delhi. 

The Honourable Sir Edward Benth&1l: In these times it is necessary 
to give priO'rity til goods. I am sorry for those passengers who will ~ er 

.;as a result of these disturbances.. . . 
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JIr. X. C. K80gy: The Honourable Member referred to the joint respon-
t;ihilit,· whicll hili; bE.eli. eriforced in certain areas.. Is the Honourable 
l\lenlbel' in a position to indicate the legal authority on which such joint. 
l·espllllsibil:t.\· i<; beillg enforced? 

The Honourable Sir Edward Benthall: No, Sir. That question should, 
I thillk, be addresed to another Department. . 

Kr. X. O •• eogy: What does the Honourable Mtlmber mean actually' 
b.,' "joint. responsibility" ill rhil'! (.' te t~  . 

Tha Bonourable' Sir Edward Benthall: The !'Ollective -responsibility of 
tile lo('ul iulmbitants. -

Kr. It. O. Keagy: 'I'hllt is exactly what I wanted to know. Under' 
Wh:.lt authority bal> such responsibility been enforced? 

The Honourable Sir Bdward Benthall: That, Sir, is a question which-
should be addressed to another Department. 

Sir P. E. James: is my Honourable friend satisfied with the loyalty of. 
nil grudes of tlw railway stoff in the face of vory great provoea.tion nnd in' 
many' cases dlluger? 

'lbe JIonourable Sir Bdward Benthall: That question arises on the next 
question, but I should like to take this opportunity also of saying that no 
praise could be too high for the conduct of the railway servants. I am not 
aware that. there have been any resignations at all. 

CoMPLICITY OF RAILWAY LABOUB AliiD EMPLOYllllllS IN CAUSING DADUGB TO-

RAILWAY PBQPlBBTY. 

13. ·Mr. Amarendrr. Bath Ohaitopadhyaya: (a) Will the Honournhle 
Me (~r for Railwuys and War Transport be pleased to sta.te if the Rail· 
way labour wu" involved in injuring the railway tracks in conspiracy witb: 
the political parties? If so, did the Railway Board approaCh the Railway 
Uni,'lns will. n ,'iew to bringing about a reconciliation between employeelo 
an:1 Union" ':' 

(b) How llIUllY peoplE: belonging to the Railway service have beEm iound 
to hav'3 son, ~ active share in the burning and damaging railway tracks ~ 

sts.tir)TlS? If none, were the damages to railway offices, stations and tracks-
done by outside mohs:' If so, how many have been arrested and sent for .' 

trBl? 

Tae Honourable Sir Edward Benthall: (a) The reply to the first part 
is in ~. ' ! nl!gative so far as I lUn aware. The second part does not urise, 
but I may mention that the majority of Railway unions led by .the AIl·· 
Indin. Railwnymen's Federation huve impressed on railway labour the 
necessity for railway servants to stick to their posts under war conditiou8 

e ~r difficult. 

(b) As regards t ~  Drst part, none so far as I am aware. The reply». 
the second part is in the affirmative. As regards the third pArt, I have nc> 
information. 

c 



S'Z'AllRED QUESTIONS Al'o'D ANSWERS 

(b) WRITTEN ANSWEBS. 

MEETINGS AND FUNOTION OF THE ~  CO)DllTTEE. 

14. "'Mr. Amarencira •• th ohattopadhy.y.a: (8) Will the Honour$ble· 
l\Iembt!f fur Supplv be pleased to state the function of tbe Supply Com-
mittee? Is it to "lay down the general policy of the Department, the· 
policy of em!,loyment in. the Department or the policy of fixing quantum: 
of supply to be made by different Provinoes? If not, . ~ t r~ of 
business th::: Supply Committee has to door dlscuss at thelr meetmgs. 
from tin,e to time -at different centres '/ 
(b) How man;y meetings of the Oommittee were. held during 1941 and. 

1942 lind at what places and for how many days? 

The HoDourab!e Sir Komi Mody: (a) I take it the reference is to the· 
StandiuO' Oommittee attached to Supply Department. The attention of 
the ~ r e Member is invited to the Notification of the Government 
of India in th", Home Departmenlr-No. F49, dated the 2200 August, 1922, 
as subsequently e e e~, !Io copy of which is available in t ~ Library of 
the Hous,' TIle StandingOommittee works in accordance With the ntles. 
laid down in that Notification. 
(b) Six meetingt-were held in 1941 and three have so far been held jn 

1942. ~ husinebs oi every meeting was concluded at one sitting. Ot 
these nine meetings, one was held at Calcutta, two at Bombay, two at;. 
Simln amt four at New DeIhL 

RECRUITMENT OF TRAINEES FOB APPOINTMENT AS DEPUTY ASSISTANT '. 
CoNTROLLEBS OF PuBClIASE. 

15. ·Mr. Amarencira .ath Ohattopadhy.ya: (a) Will the Honourable. 
Memb2r foJf Supply state whether it is not a fact that there was a reorult-
ment of trAinees a.; Deputy Assistant Controllers of Purchase? Was tha 
r~ r t (' t for thestl trainees advertised? If so, in what newspapers? 
How rriU1V npplied, how many were recruited and out of the recruited. 
number how malty wcr!:: technical men and how many non-technical? How 
lllfilly bad business training already and how many were raw men from, 
Colleges or schools? Of the total number, how many were Moslems? 

(b) Is thew any proposal for recruiting fresh trainees for Deputy Assist;-
ant Controller,; of Purchase appointments? If so, have all the trained 
men be311 absorbed? When will fresh trainees be taken again? Is it 
the policy of the Department to take recruits from outside· instead of 
promoting mon alreRdy working in the Department? 

The  Honourable Sir Homi ModY:(8) and (b). Recently a class was- ' 
opened for training candidates for appOintment as Deputy Assistant Con-
trollers of PllrC!hasp.. Applications were not invited by advertisement bu1i 
c.;-andidat-es . were selected from the list of those who had appeared in. 
the I. C. S. and other competitive examinations but had ·failed to get in. 
Applioations received in response ~t  advertisements published from· time 
to time for rcgular posts of D. A. C. P. and from other sources were 
alsi) c(,nsidered. 80 candidates were interviewed out of whom 45 were-
selected for appointment 8S trainees. Out of these 45, 22 were Muslims. 
and 23 belonged to other communities. 10--' of these 45 oandidates com.-
prising t-,'.''> Muslim!; and eight others, declined the offer. The class was.. 

t 
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t11ereiore continued with 85 candidat,es consisting of 20 Muslims and 15 
memblJrs of other communities. Seven of these eandidates had technical 
qualifications and five were Qovernment' employees. All of them have 

(~e qualified but-one Musliln has declined the appointment. The result, 
therefore, hJt. been that 10 Muslims alid 15 members of other com· 
munities ha\'e • been finally appointed. 29 of these 34 candidates have 
already be'en Rbsorbed in regular "Mancies while the remaining five are at 
preS8'lt employed 0.9 supernumeraries. It is hoped that they ~  also be 
: absorbed in. regular vacancies in the near future. The question. whether 
a fresh batch of tlQinees should he' recruited Of not .,J.IRS not vet been 
taken up. Departmental promotions Ilfe It ('ommon e~ !'e, but all the 
v8cltncies cannot be filled by promotion liS we ~t. e .' ~ .  infu,se 
new,Llood into the administra,tion. 

STATEMENTS LAID ON THE TABLE. 

Inj(}Tmation ']Jl·omiBec1. in Tflply to unBtt/rred question No. 20A, aR/;ed f)y 
Palldit Lakllhmi Kllnta -'faitra Oil the 28th Octo/JeI', 1941. 

WAGE PERIODS FIXED IN LOCAL AREAS ON STATE RAILWAYS UNDER THE 

PAYMENT OF -WAGES ACT • 

.8tat6ment sMwi1'11 the purtumllWll oj IlYlfl/!·periods ,fixed under lIection 4 (1) oj til!' Pu;',fI,eJlt oj 
Wage" Aot, 1936. • 

NORTH WESTERN RAILWAY. 

Partioulars of staff in reapeot of which wage periods 
have been fixed. 

0(&) Office staff Wlder D. S.'" and Extra Dh'isiollal 
Officers ii'lcluding Works Managers, Loco. alld C. & 

'Vage periods fixed. 

«I) Headquarters office staff .' .  .  . '1 
W. Shops and in other factories. Calendar month, i.e., 1st kI last 

(3) B. T. Es.. .  . .... .  .  . J date of a month. 
·C') Controllers,.. .  .  .  .  .  . 
(Ii) Worksh<?p. staff in Moghalpura, .Thelnm, Dhil,,:all: 
and Ralwmd.' 

.( 1) All Station staff .  •  .  .  •  .  • 1 
(2) All superior staff of Loco., C. &: \\'., Engineering,} 

Medical, Electric, Signal and Interlocking Branches. From 3rd to 2nd of th(> following 
·(3) Inferior IItaff of Medical Branch. .  .  . mont,h·o 

(1) Loco. Rwming Staff • '. . }Fr?m 8th to 7th of the follow • 
. ( 2) Tram" Running Staff • . '. mg month. 

{I) Labourtlrs and er ~r staff of I_oco., C. & "' •• , Eno} 
• ginooring, ~ e tr  and SigDal, and Int,erlocking 

Branches. .  - From 15tJl to 14th of the follow. 
·(2) Labourers and inferior staff of the Track Depots, ing mon,th. .' -

Sukkur. Ghaziabad and Raiwind. . ',' 

.":Inferior staff"and labourers of the Bridge Engineering From 12th to 11th of the follow-
Branch. iug month: 
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EASTERN BENGAL RAILWAY. 

(Now known as Beugal and Assam Railway.) 

:Staff in the offices of or under. the control of officers Wage periods fixed. 
named below. 

1. General Manager 
2. Chief Engineer . 
3. Chief Mech. Engineel' 
4. Chief Accounts Officer 
5. Traftio Managel' . 
6. Chief Medical Officer 
7. Statistical Officer 

8. Signal Engineer .  .  . 
9. Asstt. Signal Engineel', Saidpur 
10. Executive Engineer, Calcutta . 
II. Executive .Engineer, Kanohrapara 
.12. Executive Engineer, Paksey 
13. Executive ~ eer, Saidpur . 
.14. Executive g~ eer, Lalmonirhat 
15. Executive Engineer, Katihar 

il6. Engineer-in·Charge, Hardinge Bridge 
17. Engineer-in-Charge, Quarries, Calcutta 
J 8. Bridge Engineer, Calcutta . 
19. Distt. Traffic Supdt., Calcut·ta 
:20. Distt. Traffic Supdt., Chitpur 
:21. Dilltt. Traffi(' Supdt., Paksey 
22. Distt. Traffic Supdt., Domohani 
23. DiRtt. Trliffio.f\updt., Katihar 
:24. DisU. Traffic.Supdt., Dacca 
.26. Marine Superintendent. Paksey. . 
:26. Superintendent, Watch & Ward, Ses.ldah . 
. :27. Dy. Chief Mech. En-gr., Shops, Kanchrapara . 
:28; Dy. Chief Mach. Engl'., Electrical, Calcutta 
:29. Distt. Carl'. & Wagon Supdt., Calcutta. 
:30. Distt. Loco. Supdt., Calcut'ta 
.31. Diett. Loco. Supdt., Paksey . 
. 32. Distt. Loco. Supdt., Lilimonirhat 
.33. ASRtt. Loco. Supdt., Dacca. .  .  . 
.... 34. WorkR Managcr, Carr. & 'Vagon, Kanchrapara 
:36. Works Manager, Loco., Kanchrapara. • 
36. Works Manager, Kanchrapara .  .  . 
'37. Distt. Elec. I ~ gr., Saidpur, South, Kanchrapara 
• :38. ~tt. Elec. Engr., North, Saidpur .  . 
:39. Distt. tr ~ r of Storeli, Calcutta 
·40. Distt. Controller of Stores, Halishar 
·41. Distt. Cont.rollfll' of Stores, Saidpur 
·12. Distt. Medical Officer, Calcutta . 
43. Distt.·Modi('al Officer, Kanchrapara 
44. Distt. Medical Officer, 8aidpur . 
45. Dist.t. Medical Offioor, Lnhnonirhat 
46. COil troller of Stores, Cal('utta 

; }Calendar month, i.e., 1st to I~ 
· date of month. 

; L ....... m ..... l"h to 1 .... 
· I 
: I 
· J 
.. 1 Calendar month and Hlth to 

:{ 1mb. 

. (calendar month 'and 11th to 

.~ 1 .... 

· )-Calendar month. 

Calendar month and 16th to 
15th. ( 

· r Calendar nlonth. 
: } Calendar months and '1 l"h. 
': ~ Calendar month. 

:J . 

16th to 

~ . B. & C. I. RAILWAY. 

'/:'Itaff in t.h" offiCeR of or under the control of officers Wage periods fixed. 
. lUl.mEld below. 

'The General Manager .  . 
-Compilation Offi('or. .. .-
·Junior Accountl! Officer, BomOay .  . 
Deputy Chief Accounts Officer (Traffic), A~ er 

'The Chief.Medil,.1 Officer, Bombay. . 
The Controller of Stores, Mahalakshmi 
'The Superintendent of Stores, Ajmer .. 
'The Loco. & Carriage Supdt .• Parel 
'The Carriage Works Manager, Parel 

·1 
· I 

: ~ 1st date to last dat.e of & : I calendar month. 
•  I 

.J 
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Staffin the offioee of or under the control of oftlce1'8 
named below. 

The Divisional Elecl. Engineer (Loco.). Bombay 

The Diatt. Looo. & Carr. Supdt., Parel 
The Diett:Loco. & Carr. Supdt .• Bulear . 
The DiBtt. Loco. & Carr. Supdt., Ahmedabad 
The Distt. Loco. & Carr. Supdt.., Gangapur 

Tht' Loco. & Carr. Supdt., Ajmer 

The Divl. Elec!. EJ:igineer (Loco.), Ajmer 

Wage periods fixed. 

1st date to last date of a calen· . 
dar month for allataff exclud· 
ing carriage staff. 11 th of a 
month to the 10th. of t"he· 
following month for C'..arriage . 
Rtcff. 

'lIst date to last date of a 
· calendar monthfor office staff -
· and 1 rth of a month to the . · J 10th or-th. e following month. 

for Shed, :Running and Train , 
~ g t . 

1st date to. last date of a 
calendar month: 

1st dato to last. date of a· 
calendar month for office 
~ .. taft' and Workshop staff., . 
2ltlt of a month to the--2Oth 
of the following ~ t  for-
out-station staff. . 

The Distt. Loco. & CBIT. Supdt., Mhow .  . '-1 
The Diatt. Loco. & CBIT. Supdt., Bandikui .  .  . 
The Diatt. Loco. & CBIT. Supdt., Delhi .  . .' 
The Distt. Loco. &I C8lT. Supdt., Abu. Road . .  . 
The Dy. Chief Traffic Manager (Claiina) and in hie abo let date to last date of a . 
eence A.sett. Traffic Supdt. flalendar month for office' 

The Diett. Traflic Supdt., Grant Road • >' staft' and lith of a month to 
The Diett. T1'!Iffic Supdt., BulBar. . ] the 10th of the following; 
The Diatt. Traffic Supdt., A1unedabad . month for shed. Running and 
The Distt. Traffic Supdt., Ratlam . . Train Examining Staff. 
The Diett. Traffic Supdt., Kotah . 
The Goods Agent, Carnac Bridge. . 
The Watch & Ward Supdt., Bombay. . 
The Superintendent of Telegraphs, Ajmer . 

The Diet. Traffic Supdt., Delhi . 
The Distt. Traffic Supdt., Abu·Road 
The Diett". Traffic Bupdt., Bandikui 
The Distt. Traftlc Supdt., Fatehgarh. . 
The Distt. Traffic Supdt., Mhow .  .  . 
The Aestt. TrafIi!! Bup(U. (Branchell), Ahmedabad 
The Traffic 8updt , Ajmer .  . 
The Chief Electrical Engineer, Bombay' 

The Div!. E1ecI. Engineer (Power), Bombay 

The Asstt. Elecl. Engineer (Power), Dohad 

The Divl. EJecl. Engineer (Power), Ajmer 

The Chief Engineer, Bombay 

The Executive Engineer, Bombay 
The Executive Engineer, Baroda 
The EDIl11tive Engineer, Allahabad 
.The Executive EngiDeer, Ratlam 
The Executive Engineer, Kotah 

.. 

-. 1st 'date to last date of a· 
calendar month_ 

staff and electrical shop staff,. 

· } 1st date 10 last; date of a 
calendar month for office-

· 21st of a month to the 20th 
of the following month for-
labour' staff other than shop· 

· staff. . 

IMt, date to laRt date of a 
(·ltlendar month .. 

} 

IMt. date to laRt date of a 
·  _ calendar month for office· 
• staff. 21st of a month 
· to 20tb of the following 
· month for labour staff' 
· including the coRll81'V&Ilcy 
. ~tr. 
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, Staff in the offices of or under the control of ollioers 
lIamed below. 

", 

Wage periods fixed. 

29 

''The Engineer.in.Chief, Ajmer 1st date 'to last date of a 

"The Executive Engineer, Bandikui 
'r he Executive Engineer, Ajmer 
,. he Executive Enginear, Abu Road '. 
'r. he Executive Eng!nG9r, Mhow 
'r he Executive Engmeer, Fatehgarh 
· 'r be Executive Engineer, Sirsa . 
"The Assistant Engineer, Phulera 
The AMistant. Engineer, Beawlll' 
'The A8Sistant Engineer, Sabarmati 
'The Assistant Engineer, Neemucb 
'The A8Sistant Engineer, Muttra 
· The Alllliataut Engineer; Delhi . 

The Dt'puty Chief Engineer, Signals, Bombay 
The Divisional Signal Engineer, Bulll8r 
The Signal Engintwr, Ajmer 
'The Divisional Engineer, Kotab 
· The Divisional Engineer. Bombay 

calendar month. 

· } 1st date to last date of a 
· calendar mont.h for office 
· staff, 21st of a month to the 
, 20th of the foUawing month 
· for labour staff including thtt 
· conservancy staB" • 

• . : }21st of a month to the, 20th 
· of the following month for 
· comrervancy staff. 

· J 

: lIst date to last date of a oalen. · J dar month for office staff, 21st 
· or a month to the 20th of the 
· following month for labour 

staff. . 

EAST INDIAN RAILWAY. 

'Particulars of staff in respect of which wage periods have been fixed. Wage period fixed. 

I. Divisional Superintenuent's Office; Howrah . 

2. DiviRionn.1 Superintendl'llt's Offietl, Tra.ftlc '. 

3. Divisional Superintendent's Office, Loop Section 

4. Divillional Suporintendent's Office, Loco Section 

5. Divisional Superintendent's Office, R. S. 

6. Divisional Superintendent's Office, Way and Works 

7. Divisional Superintendent's Office;D. S. E. 

S. Divisional Accounts OffiC'I' : 

9. D. S. Office Ticket ~ g Htllff 

-10. A. S. W. Office No. 'I, Howrah 
II. A. S. W. Offioe No.2, Howrah 

12. Block Signal Inspector .  , 

13. Signal Inspector, Howra.h 

Calendar m.onth. 

Do. 

Do. 

Do. 

Do. 

- Do. 

Do. 

Do. 

Do. 

,Do. 

Do. 
Do. 

Do. 
14. Train Controller, Howl'ail Do. 

15. Inspector, Watch ann \Val'd, Howra.h a.nd LiIlooa.h Do. 

16. Telegraph OftWe, Calcutta. Head Signaller· Do. 

17. Running Shed Staff. 8upf'rior including Indian Audit Schoo] 
Teaoher, Howrah Do. 

-IS. Running Shed Staff. Superior including BDC, BWN, DCJ Do. 

19. Running 'Shed Staff. Superior including ~ , AZ, SBG, Jmp. Do. 

20. D. S. Office and Traffic InRpe[.tor, Trollyrnan, KWH, RPH, 
BDO,-BWN, JMP, AZ, &; SBG. "  : Do. 

21. A. S., W.'FI OffiOfl, BWN, RPH, SBG & JMP Do. 
22. S. I. & B. S. 1.'8 Office, SBO. Do. 
23. D. M. 0.'8 Office, Howrah , '" .,. Do. 
24. Sub ABBistn.ntOfficel·, Main Line Section HJ.O, BDC, B\\'N, 

MQU, UDL. .  .  .  .  .  . Do. 
iii. Sub Assistant OffiC'er, Loop Sertion, RPH, S;BG &.AZ Do. 
26. Inspeotor, Watch & Ward, BWN, BDO & JMP Do. 
27. Ferry Superintendent'>! O.ffir.o. SBO .  .  . Do . 
. !S. C. 'T. I., P. W. I., M. T. I, S .• T. I. T. L. I., Howrah Do. 
~ . Do. BDO. BWN, RPH, SBO, JMP, A2: Do. 
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Particulars orltaff in re.pect of whioh wage periods have been Bxed. Wage period. e ~ 

30. Sohool Staff, RPH. BDC, BWN &: SBO Calender month. 

31. Lorry Garage staff Do. 

32. Loco. Running Staff. Indian E. &: A. 1. iIW.H. Do. 

33. Loco. Inferior fltaff, Howrah 5th to 4th. 

34. C. &: W. Training Examining Staff, subordinates, HO. c"oach 
& LLH S. Yard .  .  .  .  .  . .. Do. 

35. Loco. Inferior, BWN, BDC, DCJ, RPH, AZ, SBG, JMP . Do. 

36. C. &: W. Sub. and Menials, DCJ, BDC &: BWN Do. 

37. Shalimar Oate Staff . Do. 

38. Howrah Ooode S. Q. RR. entire R. R. Cooks LUi ~e r month. 

39. E. &: A. I. Indian Guards, BDC, BWN, Loop Section, RPR, 
AZ SBO, JMP, &: SBO.. .  . °00. 

40. OUardfl Auxy. BOO, BWN, RPH &: AZ. Do. 

4:1. Sunday Ban.u8 bills Engineering Department, Upper Sub Staff Do. 

42. Sunday Allowance billl.-of W. &: W. Staff Do. 

4:3. Overtime bills under hours of Employment Rules C. &: W. (~ . 
Staff •. °  . Do. 

U. Do. Station Staff . Do. 

4G. Chitpur Box Cooly Do. 

4:6. T. C. Staff temporary JMP. Do. 

4:7. T. C. &: T. E. E. Temporary Howrab 

48. Loco. Rg. StaffE. &: A. I. Indian ~ , BWN. EJC, °RPH, 
8BO, JMP &: BOP. .  .  .  .  .  .  . 

49. C. &: W. Train Examimng staff Menials Howrah Goods, 
HTXR. LLH, Sorting Y &rd. Cbaching (Carriage Fore. 
man) . 

.' 50. Head Traina Clerk, DCJ. \ 

51. W. &: W. Inferior staff, HWH, LLH, BDC, BWN &: JMP 

52. C. &: W. Sub. &: Menials, SBO, RPHt AZ &: .TMP 

53. Howrah ~  Staff Sub. 
54. Goode Accountant Staff . 

55. Train Staff 

56. Traffic Deptt. Station Suba: Howrah . 

57. Ferry Crews . 

58. Calcutta City Booking Offices . 

59. Overtime pay sheet of C. &: W. staff . 

60. T. C. &: TTE staff BDC, BWN, RPH, SBO, BOP, AZ &: 
JMP. . 

61. Sahibganj Station 

82. LL to SHE and SHE to TAK 

63. Goode Supervisor Menial Staff. 

64. C. Y. M. Menials 

85. Relg. A. S.·Ms. Olerks and Reserve Force Menials, HWH, 
BDC&:BWN .  .  . 

86. Do. RPH, AZ. SBO, JMP &: BOP 

67. Station Menials 

68. Ouards R. R. Staff . 

69. TTE '" T. C. Howrah 
70. Station Payaheeta (Road side) 

71. Do. BGP, RPH, BDC, BWN, J'MP, AZ and MGP 

'71. Sunday allowance ofHWH, IVAK, SRM &: Salkia 

Calendar month 5th ~ 
4th. 

Do. 

Do. 
8th to 7th. 

Do. 

5th to 4th. 

8th to 7th: 

Do. 

Do. 

Do. 

Do. 

Do. 

5th to 4th. 

8th to 7th. 
Do. 

Do. 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 

Do •. 

Do. 

D". 
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Particrulaa of staff in respect of which wage period have been !xed. Wage period fiJ[eci. 

73. E. & A. I. Indian Guards Main Line Sec., Howrah 11th to loth. 

74. S. W. T. Guards, Howrah 

7:). Engg. Labour Staff under P. W. I., Howrall 

76. Engg. Labour Staff, Rajbandb & Construotion. 

7i. ~ gg. Labour Statl', Gurup 

78. Engg. Labour ~, Rampurhaut . 

79. Engg. Labour Staff, Colgong . 

80. Engg. LAbour Staff, Dhulian Ganges 

81. I. O. W., Rampurhaut 

82. A. S. W., Rampurhaut 

83. P. W. I., Nabadwip 

84:. r. O. W., 1I0wrah . 
85. Workshop Foreman, HWH 

86. Bridge InspeDtor, HWH. 

87. Sanitary ID8peCtor, HWH 

88. L. P. S. of Welder 0810e 

89. A. S. W., Howrah No. 1 

90. A. S. W., Howrah No.2. 

91. Trollymen under S. S. W., Howrah. 

92. P. W. 1., LilIooah . 

93. P. W. 1., Bllndel . 

94:. P. W. I., Bolpur , 

95. P. W. 1., Azimganj 

96. P. W. I., Pakur 

fl7. P. W. r., Bhagalpilr 
98. 1. O. W., Azimganj 

99. I. O. W., Hooghly . 

100. 1. O. W .• LT4H. 

101. r. O. W .. Bally 
102., Sanitary Inspector, Bandel 

103. L. P. S. of PWlkha Pullers 

10'. Paysheet of Chairman SW (U) . 
105. Labour Eugr. Staff under Surveyors 

106. A. S. W., BWN. . 

107. P. W. I., ~. 

108. P. W. 1.. Sahabganj 

109. A. P. W. r. JMP. . 
110. I. O. W., Burdwan (U) 

Ill. 1. O. W" Burdwan (L) 

112. I. O. W" Sabahganj (U) 

113. I .0. W., Sabahganj (U) 

114:. I. O. W., Jamalpur 

lIS. Sanitary Inspector, Burdwan 

116. Signal Inspector, Howrah 

117. Do. , Bandel 

118. Do. I Sahibganj 
119. A. S. W., Sahibganj 
120. B. S. 1" Sahibganj 
121. Do. Howrah 
122. A. B. S. 1" Isandel 

" 

, .. 

" 

" . ' 
... .. 

Do. 

16th to 16th. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do .. 

Do. 

Do., 

Do •. 
Do., 

Do . 

Do •. 

"Do. 
Do., 

Do. 

Do. 

Do. 

Do. 

Do., 

Do. 

Do. 

Do. 

• Do . 

Do. 

Do. 

Do. 

17th to 16th •. 

Do. 

Do. 

Do. 

Do. 

Do. 

16th to 16th •• 

Do. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do •. 
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A8IJmol Division. 

:partioular8 of ~ I  in respect of which wage period8 have been Wage period fixed. 
fixed. 

l. AU oftlce staff 

2. Watch & Ward (Subordinate staff) 
3 •. Medical staff 

4. Railway Magistrate's Office etaff and Court Clerk at .J\88MOI 

5. Elec. Department (Subordinate et8.ff) 

6. All School staff (Indian and European) 

7. Inspectore of all categories 

8. Indian & European Drivers and Shed staff 

9. Chairman of Surveyors and of Mining Ad,·iser at ~ 

~ Guards 

'11. Train Examiner 

12. Watch and Ward (Menials) 

13. Station Staff 

14. &Ig. Staff . 

US. Elec. Dept. (Labour staff) 

16. Engg. Labour staff. 

Dillapore Di"i,ion; 

Calendar month. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

6bb to 11th. 

8th.to 7th. 
11th to 10th .. 

Do. 
Do. 

Do. 

16th to 16th. 

1. All offioe staff attached to the Di"). Supdt.'e Office, Dina· 
pore. D. A. 0.'8 Office, Dinapore, A. S. Ws., Dinapore. 
Moghalaerai, Gaya, Patna and. Debri.on.Bone; Medical 
Staff and Watch and Ward Staff up to the rank of Hd. 
Watchman and Engg. Artisan staff. .  . 

2. European LOco Rg.· & Shed Staff and Traffic Running 
staff .  .  .  . 

3. Traflio staff other than Rg. Btaff 
·4. Watch and Ward Labour staff 
·5. Indian Loco Rg. and Shed staff -
6. TXR Staff. . 
7. Engg. Labour Staff 

• .4.11aluJbad DiviRion • 

. 1. Divl. Supdt.'s oftice staff 
:to Divl. AlCe. Oftice Staff 
3. Control Office staff. 
4. AU Inspectors 

·5. All medical staff . 

-6. All Carriage and Wagon staff . 

7. All Watch and Ward Subordinate staff 

8. All EJII'Opean and Indian Looo ... Shed staff" . 

9. All Guards at Mogbalaerai, Allahabad, Mirzapur. 
10. Indian and European Rg. Staff, Cawnpore 
11. Indian Rg. Staff at Allahabad 

12. Tramo eta&' (etD. staff, Goode Shed staff, etc., of aU Sta· 
tions). .  .  .  .  . 

13. All Watch and Ward Inferior staff . 
14:. Indian and European Looo. Running staff, Tundia 

15. AU Indian Loao. Shed Inferior staff 

..16. All Engg. Labour staff . 

17. European running 8taff at Allahabad 

18 •. GUards at Cawnpore, Fatehpur, Hathraa. 
. bUDd, Farukhabad, Gbuiabad 

TWldJa, Phap • 

Calendar mORth. 

Do. 
6th to 11th. 
8th to 7th. 
11th to 10th. 
16th to 15th. 
21st to 20th. 

Calendar month. 

Do. 

Do. 

Do. 
Do. 

Do. 

Do. 

Do. 

Do. 
2nd to lBt. 

6th tcllth. 

8th to 7th. 
Do. 

lOth to 9th. 
11th to 10th • 

16th to 15th. 
18th to 17th. 

t ~ t . 
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'Particulars of staff In respect of 
which w"il6·periods have 

been fixed. 
Wage-periods flud. 

Workshop Aooo",,"', LucAmow. 

'I. Works Managor, C. & W:, AMV staff. 
-2. Worlte MlIoIlager, Loco., CB staff 
-3. D. C. O. S., CB & AMV staff . 

: } Calendar Month. 

Workshop Accolmtl Office, Tatanagar. 

J\U 8taJr at Tatanagar . • Calendar Month. 

Audit Oontrol oj 4ccoun", OJficsr ( ~ . 

-1. B .. R. I., Upper Dn. ~ & ALD 

-.2. B. R. I., PD., MGS 

'3. B. R. I., Lower, Madhupur 

4:. I. O. W., Hd. Qril., Calcutta 

:0. Mg, ~ger, Signal Shop, Howrah 

'-6. A. B. E. Curves 

'I. Chief Engineer, Sub. & Inferior 8taff 
-2. Signal Work811taff, Howrah •  • 
'3. Bridge Plant Depot staff, MoghalBarai •  •  • 
41,. Bridge Inspectors. .  .  .  .  •  • 
,5. Chief Mechanical Engineer's Office, Sub. & Inferior staff 
6. Chief Commercial Manager OfB.ce staff 
7. eaah and Pay Deptt, staff, Calcutta •  . 
8. Inspector of Accounts .  .  .  . 
9. Chief Electric Engineer Office staff, Calcutta 
'10. Traffic AccountB Office staff, Howrah . 
-11. C. M. O.'s staff, Hd. Office. • 
12. Ticket Supply Sec. staff, Howrah 
'13. Outstanding Section staff, Howrah. .  •  .  . 

16th to 10th. 

21st to 20th. 

Do. 

Calendar Month. 

Do. 

Do. 

'14:. Printing Supdt. staff at Calcutta & Bowrah and Printing CaJeadar Month. 
Workshopl staff, Calcutta, Labour staff, lIowrab. . ' 

·15. Faraahes and conservancy staff, Calcutta . 
16. Liftman, Calcutta. .  .  .  .  . 
17. Operating De'ptt., Coal Bill Section ,taff, Calcutta •  • 
'18. Oakgrove School (Sub, & Menials), Jharipuii. .  . 
19. Accounts Dept. (Genl.), Including Colliery Accounts, S. T. 

Accounts and Pr8B8 Accounts .  . 
20. Controller of Stores Office staff, Calcutta . 
:21. D. C. O. S. Offioea staff at Lillooab and lIowrab .  . •. 
22. General Manager's Office, Central Registry Office & Dy. 

General Manager (P.'s) Office at Calcutta 
23. A. R. P. staff,Calcutta . 
24. C. 0 .. P. S. Offioe staff, Calcutta •  .  .  •  • 
25. Railway Rates and Advisory, Calcutta and T. A. O.'s Office 

staff, Calcutta .  • 
:18. Watch & Ward staft',rCalcutta. .J 

• 
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Partioulars of staff ill ~t of 
whioh wlI£8.perioda have 

been fixed. 

Luclmow DitMion. 

1. Aocounta staff, D. S. Office staffinoluding menials, all T. Is., 
B.T. Is., M. T. Is., Traftlo apprentioea, Weigh Bridge 
Inspector, F. I. O. (Pump), P. T. Is., T. L. lB., S. T. I., 
Controllers, D. M. O. Offioe, LKO, Watch and Ward Office, 

.. 

Wage-periods fixed. 

Luoknow. A. S. W. OfBoea, Surveyors., Shed OfIloea . Calendar Month •. 
2. Loco. and Traffic Rg .. ,taft· (other than LKO Hd. Qrs.) . 6th-to 5th. 
3. Station ataft'Relieving. Medical other than the D. M. O. 's Offioe, ' ,  _ 

Watoh & Ward outstation, T. T. Ea. .  .  .  . 8th to 7th. 
4.. Loco. & Carriage Superior & Inferior Shed staff other than 

cleaners .  .  .  .  .  .  •  • 
o. Loco. and Traffic Reg. staft' Luoknow Head Quarters . 
6. Eng. etaft', ~. ., P. W. Is., I. O. Ws., with clericalltaft' 

Gangman, etc. 
7. Oleaneri 

Morcuiabad DWirion. 

1. Station staff and Relieving staff 
2. Watch and Ward staff (Inferior) 
3. Engg. staff exoept A. S. W. 'A Office 
f. All other staff 

Jamalpuf' Work8liop8. 

1. D. C. M. E. 'II Offil'.e staff (Superior & Inferior) 
2. Aaatt. Elec. Engineer (Superior & Inferior) . 
3. District Controller of Stores (Superior & Inferior) 
f. Workshop Medical Office (Superior & Inferior) . 

'6. All Rly. Schools at Jamalpur (Superior & Inferior) 

6. W. A. Os. & S. A. Os. t ~ (Superi?r & Inferior) 

11th to 1001. 
t t ~ •. 

and 
18th to 17th •. 
6th to 6th. 

9th to 8th. 
8th to 7th. 
16th to 16th. 
Calendar Konth •. 

Calendar Month., 
Do. 
Do. 
Dil. 

Do. 

Do. 

7. All.workshop labour staff including Apprentit'88 and Sub· 
Supervising staff Do. 

Lillooal, . W rwk8hopll. 

1. Dy. Chief Meeh. Engintler's Oftice staft', LLH. 

2. A8IItt. Elec. Engineer's Oftice ataft', LLH. 

3. Meoh. Workshop staft' 

f. Mech. Workshop staff, Ondal , 

6. E. & A. I. Day School staft', Lilk>oah 

6. Mech. Apprentices, Lillooah 

7. Workshop Medical Oftice staff, Lillooah 

R. Electrical labour staff at Lillooah and Outstations 

9. Workshop Aocounts Oftice staft', Lillooah 

10. Stores Accounts Oftice staft', Lillooah 

11. Workshop Trainees, Lillooah . 

G. 1. P. Railway. 

Calendar Month._ 

Do. 

Do. 

Do. 

Do. 

Do. 

Do .. 

Do. 

Do. 

Do. 

Do. 

Particulars of staff in respect of Wage.periods fixedi, 
which wage-periods haye 

been fixed 

All staff exoept Running staff, g eer ~ a!\ng" nncl Tr!ll'tioll Calendar Month_ 
staff. 

Running at,aft" llth,to lOth . 

. Traotion staff' and Engineering Gangs 19th to 18th. 
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InfoTmation pl'omised in Teply t,o 8taTred question No. 52 asked by t;aTdar. 
Sant Singh (on behalf of M.r. Lalohand Nrwallrai) on ,the 30th OctobeT, 
1941. 

LISt'S 01" Vv All REQUIREMENTS, ARTIOLES MANUFACTURED AND DRUGS 
PRODUCED IN INDIA. 

NOTB.-It should be noted that items in the vocabularies of Ordnance and :Medical 
Storell include a considerable number of .. common user" storep, i.e., storell whieb all 
branches of the Defence Servioes require •. Certain branoh8!" suoh as the Engineer.in. 
Chief, Naval Headquarters and Air HeadCJuart.el'll have in addition specialized rf!quire. 
menta towards whiob India makes a oonslderable and increasing oontribution; but 88 
theBe specializedrequiremerits vary more ~t  with operational needs than do common 
user items, it is not praotioable to indicate what percentage of them is found in India. 

Vocabulary 
Section. 

'I 

Class of stol'e8. 

2 

Approximate 
number of headings A r t~ 

in Section, i.Il., total peroelltaw"' 
number of items of item8 
imported and produoed 
indigenous. in lnclia. 

A.-OBDNANOB STOBBS. 

A·I AecoutrementFI 1100 ~  
A·2 Anti.gas .storetl 1110 90% 

B·I Small Arms and CompOnents 883 41% 

B·2 Small Anns Accessories, Toola and paok· 
ages 443 9')01 

-10 

B-4 Rifles, Muskets and Bayonets other than-
ser·vioe pattern . 1110 100%. 

C·l 
}lIIachine G:S, Mountings, eto. {I,GOO SOo/l> 

C·2 • 1,160 80/1> 
C·S Bicycles and Components 1100 10% 
D·I Harness and Saddlery 1,200 811% 
D·2 Horse, Pony and Mule shoes 60 811% 
E·} Hand oarta, wheeled stretchers, aU horse· 

drawn vehicles and componenta • 850 IOO%. 
E·2 Pontoon and Bridging equipment 150 5% 
E·3 Lifting and Transporting Apparatus 190 65% 
E·4 Coast Defence items 20 20%. 
F Tools and Machinery 3,100 116%. 
G·1 lrownongerj 1,400 f3%. 
G·2 Matala 1,000 ~  

H·I Oils, Paints aad ChemiC!'la 3110 97% 

H·2 Cordage and Textiles 360 93% 
H·3 Timber, hard and soft woods 60. 100% 
ir.4 Packing ca.ses and orates 80 9YO,' 

.0 

J.I 
}camp and tentage . fS80 99% 

J.2 150 

:K Barraok and Hospital Stores 1,000 90% 

• 
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Vocabulary 
Section. 

M·I 

LEGISLATIVE ASSEMBLY [14TH SBPT. 1942 

Approximate 
number of headings ApproximatCt 
in Section. i.e., total pel'l'entage 

Claas of stores. number of items of iteme 
imported and produced 
indigenous. ill India. 

2 3 

M. L. 2" Mortars. Complete equipDlilllts 
(Ordnance and Sight). •  .  . 100% 

• Componentl!:-
70 
10 

1I-2 

')1-3 

N-l 

Ordnance. 
Killeellaneous 

.M. :L. 3" Morta.rll, Complete equipmenta 
(Ordnance, Mounting) . 

Components :-
Ordnance 
Mountingll , 
Miscellaneous 

Q. F. 3· ," A. A. Guns. Complete equip-
ments (Ordnance Mounting and Plat-
form) 

Components :-
Ordnance . 
Mounting;; , 
Platform 
Mi8ce1l8neous 

Q. F. 4·/1" CD/A. A. Guns. Complete 
equipmenta (Ordnance, Mountings and 
Carriage TranSporting) 

()ocnponents :-
Ordnance 
Mountings. .  . 
Carriage Transporting . 

3" 20 Cwt. Equipment. Complete equip-
ment8:- ' 
Ordnance, Mounting and·PlI.tfonn 

Components :-
Mountings, 
Ordnance 
Platform 
Millcellaneous 

q. F. 40 'M. M. Boforll-

Complete equipment. :-

Ordnance, Mounting and Platform 

Components :-
Mounting 
Ordnance 
Platform 
Miscellaneous 
Spar(lH common to Arty. Gunll or Car-
riages • 

Field Artillery GUnBand Carriages, ) S.Pdr. 

Complet,f' (~ e t  :-

Ortlnnn('(', C!lrriagea, Trailers and Recoil 
SystAm 

Componenfs :-
Ordnanrp 

l Carriages ahd Trailers . 

2 

4 
80 
24 

ISO 
860 
200 
300 

3 

200 
1.900 
1,800 

4 

138 
72 
61 
120 

4 

210 
234 
246 
320 

1,200 

24 

80 
1,000 

Nil. 
Nil. 
4% 

.. 

Nil. 

Nil. 
Nil. 
Nil. 
Nil. 

Nil. 

,~ . 

Nil. 
Nil. 

Nil. 

Nil. 

Nil. 
Nil. 
Nil. 
Nil. 

99% 

100% 

100% 
96% 
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Vooabulary 
Section. Clus of stores. 

2 

Approximate 
number of beadings Approximate 

in Seetion,i.flv total percentage 
number of items of item. 
imported and produced 

indigl'noJls. _ in India. 

3 4 

A.-ORDNANOE &rORES--COntd. 

4·5 Howr. 
Complete equipments :-

Ordnance Carriage$, Trailers and 
Recoil Bystem 

Components :--
Ordnance . 
Carriages and Trailerll 

5·Pdr. 
Complete equipments :-

Ordnance Carriages, Trailers and Plat· 
fol"lnS . 

Components :-
Ordnanoe 
Carriages and Trailers 

13·Pdr. 
Complete equipments :-

Ordnanoe Carriages, Trailers and Re. 
ooilsyatem . • • • • 

Components :-
Ordnanoe 
Carriages and Trailer:s 
Components oommon to 13.pdr. 

18·pdr. and 4'6" Howr. 
N·2 Light and Mountain Arty. GUDII and Carri, 

ages . 

N·3 6·pdr. Ann·tank-
Complete equipment. :-

-Ordnance 
Carriage. _ 

ComponentR :--
Ordnance 
Carriage. 

N·' Old pattern equipment 

o Medium .dr'Ulery. 
60.pdr. 

Complete equipments :-
OrdnaDce Carr. 

Components .-
OrdJumoe 
Carriages .' . -

11 

60 
700 

6 

100 
700 

5 

20 
300 

500 

1,200 

I 

100 
498 
800 

1 . 
1 

, 

1000/c. 

1000/0. 
990/0. 

Nil. 

Nil. 
Nil. 

1000/0. 

1000/1) 
990/0. 

1000/0.. 

100% 

100% 
10% 

100% 
100% 

.100% 

Nil. 
Nil. 
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. Vocabulary 
Section. 

6. 

P.&T. 

P.2 

Q.l 

Q.2 

B·l 
B.I 

8·1 

LEOI8I,ATIVE AS8EMBJ,Y ,P4TH H.,;PT. 1942 

Approximate 
number of beadings Approximate 
in Section, i.e., total percentage 
number of item" of items Class of stores. 
imported and produced 
indigenous. in India. 

2 3 4 

A.--OBDNoUfOB ~ t . 

6" Bow.-

Complete equipments :-

. Ordnance 1 Nil • 

Carriage • 1 Nil. 

Components :-

Ordnance 80 100% 

Carriage . 616 99% 

Posta and Telegraphs Stores 700 90% 

6' Mk. VII, VII Gtm on ALb. 11 cmrl V 
Mouflltng_ 

Complete equipments :-

Ordnance 2 Nil. 

Mounting 2 Nil. 

Components :-

Ordnance 125 100% 

Mountings 925 98% 

'l'S"-

Complete equipmeot :-

Ordnance 1 Nil. 

Mountings 1 Nil. 

Components :-

Ordnance 90 100% 

Mountings 690 100% 

lBoplr.-
, 

Complete equipments :-

Ordna.noe Nez. 

Mountings 1 Nil. 

Components :-

Ordnaaoe 50 100% 

Mountinp 120 100% 

Fuzee, Tubeauacl PrimerI, etc. 50 8Q.% 

S. A. A. fuzee Tubel, Primers, etc. 56 75% 

DriU AmmUDitiaD 90 90% 
GUll Ammunition 10 77% 

DrDl AmtmmttiaD 12. "% 
B. L. uacl eo.. DefeDoe A.mmadioD 14 88% 



Vocabulary 
-Section. 

I 

T·! 
U 

UDLOS 

V·I 

v.} 

V.2 

W-l 

W·2 

x 

y 

Z 
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Clau of stores. 

2 

Approximate 
number of beedinp Approximate 
in Section, i.e., total percentage 
number or items of items 
imported and produced 
inctigeri0u8. in Izadia. 

3 f 

A.-ORDNAliOB SToU:S-contd. 

Drill Ammunition 62 93% 
Explosives, anoiUa.riea, Mortar Ammuni. 
tion and Kines 60 60% 

Drill equipment 80 75% 
Mapzinestores 50 91S% 
Laboratory equipment 300 90% 
Instruments Angle of SiBbt I Nil. 

Instruments components 50 Nil. 

Binoculars 2 5% 
Binocular components 800 25% 
Clinometers 6 70% 

Clinometers components . 46 80% 
Director 4 Nil. 

Director components 140 3% 
Gun Rules 3 100% 

·Gun Rule oomponents 2lj 100% 
Height and Rangefinder . 1 Nil. 

Height and Rangefinder componenta 25 Nil. 

Periscopes 3 Nil .. 

'Periscopes oomponents 80 Nil. 
Prediotor 4 Nil. 
Predictor compollentB 765 Nil. 
g ~  I Nil. 

Sights Dial oomponents 200 20% 
Stands Instrument . 18 100% 
Stands Instrument compov.ents 365 100% 
Telescopes 11 Nil. 
Telescopes oomponents 160 Nil. 
Parallelosoopes I Nil. 
Parallelosoope8 componenli!J Nil Nil. 

Other e e ~ oomponents 71S0 70% 
Range.finder . 4 Nil. 
Range.finder components 265 Nil. 
Surveying and Drawing Instruments and 
Watches 1,700 41% 
Field Works, Mining. and Wa_ Supply 
Stores .  •  .  •  .  . 700 80% 

Electric cable and wiNs Primary oells' and 
~ e  Electric stoiw ,  "  . 800 15% 

Search Ughts, Generating seta aDd General 
Electrio light stores .' .'. . 1,000 10% 
S",Sfi0re8 • .1,100 20% 
W .... equipment 7,000 1·'% 

, 

" 
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Vocabulary . 
Section. Cllloll8 of stores. 

1 2 

Approximate 
number of headings Approximate 
in Seotion, i.e., total percentage 
number of items (If itelllB 
imported and produced 
indegenous. in India. 

3, 4 

-A.-OltDNANOE STOltBs-concld. 

CA 
CB 
CC 
CD 
OE 
OF All qlothing stores . 
CO 
ell 
OJ 
CK 
OR 

B.-Ml!:DlCAL STORES. 

1 of the' Drugs • 
P.V.M.S. 

2 .. V &ccines and Sera 

3 Aseptic r t~re 

4 

& 
6 

7 

8 

9 

10 

11 

12 

II 

14 

16 

f 16 

17 

18 

Ie 

JO 

II 

Ie 

.. 
II 

II 

.. 

II 

" .. 

.. 

... 

.. 
" 
t. 

AnEsthetic Appliances 

General Instruments and Appliances 

Ear, Noae and Throat Appliances and 
Instruments '. 

Eye Instruments and Appliances 

Fracture and OrthopEdio Equipment 

Gymacological and Obstetric Instruments 

~t  Equipment . 

Post-Mortem Equipment 

Snrgical Dressings • 

Ligatures 

Naraing Appliances 

DispeD8&l'Y Appliances 

Laboratory App1ianoes 

Laboratory Stains and Chemicals 

Biological Beapnta 

Hygiene Applianoes 

Hygiene Chemicals 

Anti·MaIaria EquipDeDt 

Veterina17lDat.rame1da and Appliances 

.. 

520\ 99% 
650 100% 
96 99% 
.60 ~ 
16 100% 
25 92% 
60 100% 
18 100% 
17 100% 
30 100% 
200 75%. 

403 58%-

t7. 63% 

77 100%. 

81 7.0% 

490 '1'8%. 

276 55%. 

153 45%, 

96 980/0-

lM) 55%. 

4H0' '2% 

li3: 100% 

3D' 86%, 

25 20%. 

80 80%, 

58 86%. 

246 60%. 

110 -42%. 

}Q4 100'0-
22 100%, 

17 75% 

3i 62% 

168 '86% 
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[nlonna-tion pJ'omised in reply to 1tnstaTTed 'que8tion No. ~  asl'lld by Mr. 
Lalchand Navalra'i on the 5th November, 1941. 

Apl'nm,TIOE PERMANENT \VAY INSPEOTORS ON NORTH WESTERN RAILWAY' 

DEPRivED OF RENT-FREE QUARTPUlS. 

(a) Appl'l'lltice Permanent· way Inspectors, recruited prior to let August, 1928, .when· 
placed in charge of definite worb, could be allowed the 118e of railway quartel's, free 
of rent, if rte ' ~ were "acant ancl available, but had no claima to free quartera, 'or' 
rent in ~  thereof. ' 

(h) 1'\0. Thr gre~ e t executed by an apprentice Permanent· way Inapectol' is 
nlid onh' £01' the period of his apprenticeship. A freeb asr-eement is neceasary on 
hia confh·inat.ion as a Permanent-way Ill8pector. Snch freah agreement.s were executed 
bv the employE'E's referred to by t.he Hon'ble Member except. in " few (1IIei, where' 
the ~  to do sa w-as due to an oversight. 

(c) 'k (d: Unell'r the rent ' I e~ int.roduced from 1st August, 1928, only those em· 
ployees wrre entitled to re t r~e quart,erF, who had held, prior to that. date, pests in 
the cadrr which carried that concession. Apprentice8 hold no posta in a. cadre, and' 
80 an apprentice who had riOt b!'oll appointtcl bl'fore lBt AUgullt, 1928, to a. post carry-
ing the ('oncf'ssioll, is not an entitll'd person. Some of these employees were, how· 
'e"l'Ilt', ~r te  t.he concession and ('ontinued. to enjoy on the North Weltem Railway' 
till 1937, a8 stated by the Hon'blp Member, but thi8 was a t ~, . 

Ie) In view of t.he reply to (c) & (d) "lJove, this does not arise. 

(f) The answer to the first part is in the affirmative; as I'egarde the aecond part, 
staff are ollly ~ g e for the privileges attached to their appointments at tI'e time' 
they fnkr serVIN'. 

(g) Presumably by Assistant Permanent· way Inspector. the Hon'hle Member mer.lls· 
AppJ'imtictl Permanent.\vay, Inspectors. If so, under the State Railway Provident 
Funcl e~. npprenticE's in techniral departments had the option to 8ubscribe· 
to the I'l'ovident Fund, This concession, which was withdra.wn in June 1934, do. 
not, howevcr, justify the gl'ant of IIlIother concession, ' ~., free 'quarters, which \\'as 
not admiuible. 

btf01'tltllt.ion pl'omit.ed in Teply to unslm'red Q'lle8tion No. 5.'3 asked by qa/l; 
M~  Ahmad Ka/lmi on the 11th No"ember, 1941. 

SENIORITY' OF OERTAlN HINDUS VIS-A-VIS CBTAIN MUSLIHS iN TaB BINDINo;.. 

DEPAnTlIENT OF THE GOVERNMENT OF INDIA PRESS, NEW DELHI. 

(a) Yes. 

(h) Y"R. 

(el Ie (d) Yes, The cales of ~  affected have been let right. 
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Information promi8ed in reply to "BtalTed que8tion No. 149 ( ~e  by Sardnr 
Sant Singh on the 12th November 194,l. 

PRACTICE IN THE MATTER OF OBSERVING THE PERCENTAGE FOR REPRESENTATION 

OF MINORITY COMMUNITIES IN GOVERNMENT 01<' bDJA SERVICJo:S. 

Statement thowing AoUl tAe rommunal Tllpre3e'ltatiOfi orderll are ~erre  in the 'lib. 
fWdinate r.l/iCIlII of tAe Departmllnu Of the Government of India, at Si,,,la, Del1r.i and 
NIlUl Delli. • 

Name of Deptt. 

1\1,.. Df>ptt. • 

-E., H. ~ L. ~t .. 

Name of the 
10bordJnate ollloo. 

Whether the communal rr not, t ~ reailOOA, and the 
peroentaps are obtlerved In ")II'1l1'Pdurp followed . 
.. aoh IP'8de Rrpantely. 

Bly. Clearhilli Aceountll y..,.. 
OIllC!'. 

( ~~ .~~~~ ' 
(!) Central RflYelUHll " 
Central LAboratory, 
Deihl. _ 

{

The uumlJer "r J'OIi"" in each 
IP'IIde hehlll. Rmall, tlu. 

• ~ t 't' Atrenllth of tile elm-
cal RU II' III treated as 08" 
unit for the ptlrpoae of 
romnmna I r''JllWIt'ntatIOll. 

(3) Otl..,r ollltlt's •. Yea. 

(lLIm)ll'l'lal . Roronl YI'II, a. far lUI IU'IIctI".alJle 
Deptt. 

(2) Dellll ~ e No.-

(S) Florvey of India 
0111".,. 

(4) Imperial AIlI· 
mlltonl fttoAAarrh 
I It t t~. 

No. 

YI'S ; the 8ubordlnat .... r\"l'·1'8 
In the J. A. R. I. IIr~ rlaa!d· 
!lpd Into fOUf dlstllK't. (Ir01lp'8. 
viz. (i) Sdentlftr, (oi) 
Technleal, (ii') Artllltil. 
( ~  Mlnl8ter1al. Each of 
theRe ~ j!fOUpll I. allllin 
clalll1lled under two heads: 
Ii) Upper. (ii) ~r. 
'J'he commllJl81 Reel'vat.lon, 
are applied ~e r te ' to 
~  01 thlllle dlvWol\II aud 
!Il'RdOK In thr oOlerR located 
at one ~. 

-(Therp 'If" (111)' 4 rlerlta! 
IlOIItiI .lIming dllfneDt 
ntes of pay. and It Ie not 
pmetleable to O()U.lder tae 
)108t8 .eparatel)· for the 
pUfpoAP of "om. reprln.) 
In applrlna the communal 
repft!llentatlon ordrn. 
vacan('\"" lu tht Surver of 
Tndla, a. " whole. are t ~  
Into account. Dlreet reo 
r.rultmcllt I. made In, the 
10weAt grade and ncentl" 
In t ~ IIpper III'&df'8 ,,'e 
ftllrd hr pmmollon. 

,:Mlb'. FIlI&nce Y. A. 0.:. 01111'4' 'y r.: III t ~ Third Dh·I.lon 
whlrh I. recruited ~. 
11 pemlt·ment to the hll!hf'l' 
,11\1.lon I. lft'Ilenlly by pro .. 
motion or tranllftr. 

Df>ptt. 

Labour Deptt. 

• Comm1Ullaatioul 
Dept.t. 

(1) Postal ad T .. lr· 
IIfRpholllefll., 

(I) OOlCN 8ubordl· 
II&te to tile DIrec· 
tor of Civil A via· 
tiOll • 

(3) India Meteoro-
I II~  I 0lil.-. 

Y... In all the RuborllfnatA> 
oOI!'t'11. 

y.... 8. far all pract1cabk'. 
When> It I. not jnetleabJe. 
)lOIta 011 the -.me or approlt· 
matel,. tile _0 pay are 
JII'OUp8d toptber for the 
"1IIJIOIe or communal 
rflJlretf'Dtat,lon. 

;'11ifonnatIoD ad AII·lndia Ba4Io, .and '~. 
~III IUlI1lborttlnate oIIIIl'f6 
Deptt. In DelhI. 



STATBMENTS LAID ON THE TABLB 43 

Information promised in reply. to Bta"1'ed question No. 23 asked bV Mr. 
il-mll1'enilm Nath Chattopadhyaya on the 19th F'eb'J'Uary, 1945. 

AIR BAlI> CASUALTIBS' AMONGST INDIANS IN RANGOON, MOULMEIN AND TAVOY. 

(a' Reports received Ihow that 1,102 perlOm were 1tilled and' 1,6"00 injured .in the 
two heavy air raids on Rangoon, and t,hat 38 persons were killed an.! ao injured in 
r.1ouIUiein. The majority of them are believed to have been Indiam. • 

(b) and (c) Apart from air raids injured treated in hospitals ill Burma .. sOllle ~ 
la04pUa' Cal8l were brought to Calcutta on a ship carrying evacueas; and some 25 
injured per80m are ,reported to have been landed in Vizagapatam. No record ia 
available of the number of women and chi1dren included in theBe a1'rivols or of their 
province of origin. 

(d) Bet.WE.el1 75 and 80 thouaand Indians were evacuated to Indillo by sea IIond ~ 

J,O:!.'i by air. About 4 lakhs of Indians are believed to ha,'e come to India by the 
land r te~. 

(el No information is aVlIoilable. 

Information promised in reply to part (b) ()/ sta1'rea question No, 41 and 
un8tarrcd question No. 15 aBked by Mr. '~ .  Navalrai on the 
.l6th February, 194.9. 

DISMISSALS FOR INSOLVENCY OR HABITUAL INDEBTEDNESS ON 

STATIo: RAILWAYR. 

Stfl1"Terl 'lllt..tinn .Vo. ,61.-No employee was dismissed on account of insolvency 
or habitual indebtedneu on the East Indian, Bombay; Baroda &: Central India,' and 
~e g  &: AIlIBIIl Railways. One employee was I'!lllloved from sllI'vi('e 011 th" Sorth 
Western Railway for habituliol indebtedne88. 

STAT8 HAlLWAY STAn" GIVEN CONSOLIDATED OR MA ~  ~ r.  

ALLOWANOE. 

T./n8iorred 'j1Itlff.ion No. H.-(a) Replv to the first part i .. in the affirmatiw 80 rar 
8. the Rangal and Allam, East IndilloD,' and North W8Item Railwlloys are conc.rned . 
.A list showing the categories in question 011 each railway is atta.ched. 

(bl No, becauBe the tl'lIovelling allowancp is not in the nature of ~', 

(c) ('~ not arise. 

Railway, 

North Western 

Bengllol &: ABBliom 

" Eaat Indian 

.. . , 

,. 

. , ., 

., 

Categoriu oj BtalJ. 
Special Ticket Examiners. 

V lion Sorters. 

Travelling Ticket Examiners, 

Orew.in·charge. 

Cl1!wman. 

Travelling Ticket Examiner •. 

Personal Inspectors . 

Pass Inspector • 

Labour AdvillOl'8. 

Personal Inspectors' peons. 

Train booking clerk's. 
Fitter.in.charg.>, outdoor on the Howrah, 
Dillapore, Allahabad and Lu('know 
Divi81ons,-

Van roods portel'l and OOOU • 
Surveyors (temJlOl'&l7l at Madhupllr under 
Bridge Engineer • 

.  • Bead Miatriea (tempor&rJl undel' Bridge 

. ~ men at Kadhupur under Bridp 
r ~. . 
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4.4 LEGISLATIVE ASSEMBLl [14TH SEP'r. 1942: 

]"jrn'mlltion promised in reply to part (d) of unBtarred question No, 20, and' 
parts (a), (b) .l1Id (tl) of tU/starred question  No. 21' Ils1ied by ,~  

Mullam.mad Ahmad Kazmi on the 16th February, 1942. 

CATERING CONTRACTS WITH BALLABHDAS ESHWARDAS ON EAST INDIAN 

RAILWAY, 

No. PO.-I am informed that this is 'not a fact, Divisional Snpf.l'intendents are' 
authorised to' grant catering and vending contracts at any station. in their respective 
divisions to any contractor other than the firm mentioned. ' 

, \ , 

:\[ONOPOLY OF A ~ I  CONTRACT TO BALLABHDAS RSHWARDAS ON 

EAST INDiAN HAlLWAY. , 
N(·, ,~(  Thi8 is not a fact. Divisional Superintendents are anthorised to deal' 

with ali complaints against this firm and take such action as they consider necesfary. 

{b) The Hon'ble Member is referred to the information laid on the t.able in reply 
teo part (dl of hie unatarred question No. 20, 

(e) The facts are as stated ill the oral reply givell to th., HOII'uie Member's 
queation Bnd the information now laid on the table. 

In/ortJI.ation pl'omiscd in reply to starred que8tion No. 99 a8ked by Dr. Sir' 
Ziauddin Ahmad on the 25th February,' 1942. 

\-VATER SUPPLY PROBLEM AT AJMER. 

Mr. GAffin recommended that. wells in Saraswati Valley placed ,~t a' sllfficienfl 
distance IIpart should be sunk to provide II new IOUrce of supply for drinking water 
for Almer and t.hat trial borings should be taken. Certain experiments wet'e carried 
out. and as II reault tt.ereof he advised that the idea of tube wells8hlluld be giveD. 
up and that ordinary welle should be Bunk. This is being done now., It is not possible 
tc stat.e when the new water supply will be available. 

In/ormation p"omised in reply tl? starred que8tion No. 142 asked by Mr •. 
N.'M. Joshi on the 6th. MMch, 1942. ' 

REDt:c;nox IX PAY OF 8 WJo:EPJo:ns OF TIlE On'ICE 01" TRio: ('ON'TROI.u:n OF 
,SUPPI,Y, BOMBAY. 

(il) No. 
'(D,) No; theratea vary from office to office. 

(c) No. As already explained, there is no uniform rate' of pay for Bweepers in. 
Bombay office. ~ the Govemmellt of India rates also vary simll!&riy., 

(d) Does not arise. 

In/or-mafio" 'promised in reply to parts (b) to (d)' of 8tarred que8tion 
No. 147 aBked b?J Bhai Parma Nand on the 6th March 1942 

RESIGNED SORTERS ~ M  IN THE POS.TAL AND ENGL.'1EERING CADRE: 

l:of THE l'trNJAB AND NORTH-WEST FRONTlEK POSTAL CmCLE. 

(bl Orders have DOW been ~e  that. no relu:at.ion of t.he recruit.ment 1'\1lea, should: 
- be allowed iu the case of officials who have reaigned their appointments. 

(c) Yes. . 

(d) The position is that certain official. serving in the R. M. S. and Po.tal 
bl'anebes of the DepartmeDt. in the Punjab and N. W. 1<'. Circle Ilpplied for tranafer 
to other branchee and in lOJIle cues t.his requeat. was granted on ~ ! that the 
ofIleials concemed l'8Iipecltheir original appointments. In other cases .imilar 
',' requests wel'e refused on adminiatrath'e grounds. The PoatlD&lltel··General. Punjab 
aad N.W. F. Circle, baa been directed IItl,'ictly to oblerve t,he ord.,rs on thi .. subject 
in fut.ure. ' 



STATEMENTS LAID ON THE TABLE 

ltlformatiun p/'llmised in reply to sta1'1'ed question'8 NOB. 152 attd153 asked 
fly Afr. Muhammad Nauman IJlt the 6th March, 1942. 

'iJNQUALIFIED EMPLOYEES PROMOTED AS :\{ISTlllES IN Loco. \VoRK"nOi>, 
LUCKNOW. 

No. 15,s.-(a) Three employees were declared as suitable at the l!Ielection held in 
.January 1939. . 

(b) The standard by which the men were judged was subsequently lowered and 
thuR a few who, at the first l!Ielection were declared as unqualified, became eligible for 
Pl·oJ:llotion. 

PERFOHlIl,\NCl: 01" }IEr.lGIOl:A CEREMONT1I:FJ IN THE CARRIAGE AND \Y.'GON SHOP, 

LUCKNOW. 

No. 153.-(a) The reply is in the negative; it is understood that ill September 
1941. certain staff did hoB Kirtans in thl' shops during the reCI'RM h01l1' hut this 
~ prohibited when it came to notice. 
(b) No, but Hindu' staff Bre permitted according to a long-.tanding custom to 

perform worship of thl' machines and tools on Vishvakarma Puja day which is a .hop 
'holiday. 

(cl Permission is granted to workshop staff but not to outaiders to worship in a 
temple which ~ within the boundary wall of the Ihop on Shivratri day which iI 
·,also a shop holiday. 

(d) It lis understood that one l!Iuch 'application was made which was rejected. 
(e) Government do not propose to interfere in this matter. Only those requesta 

which have the sanction of long establilhed custom behind them are granted and 
-Government consider it undesirable that such privileges should be eularged; every 
~ e t iI dealt with on its merits in accordance with thilt policy. 

information p7'omi,ed in reply to unstarrcd qU88tion No. 4·6 dsked by • 
Maulana Zalar Ali 1(han 07t thE 7th Ma.rck, 194a. 

AVENUE FOR PROMOTION FOR ASSISTANT SURGEO:VS. 

(al There are no rules regarding the ~ t  of Assistant Surgeons to the rank of 
'()ivil Surgeon in the oentrally administered areas. , 

(b) Doell not ariee. 

(e) Yee. 

(dl 'the total number of Assistant Surgeons and Civil Surgeons in the centrally 
.1IIdministered areas and.the number of Muslims holding these appointments in March 19'2, 
.-were &8 follows :-. 

.Delhi 

·Coorg 

Proviiloe. 

-Baluchistan 

...Ajmer-Yerwara 

(e) None'. 
(f) to (h). Do not arise. 

No. of. 
Asstt. 
Surgeons. 

7 

lit 

3 
(including 
one lady 
Assistant 
Surgeon). 

No.of 
Civil 
SurgeonM. 

3-

It 

1§ 

No. of Remarks. 
Muslims 
holding 
these 
posis. 

S . -One. post 
abeyance. 

held in 

2 tEx('ludes one tem-
porary post. 
t One p08t held in 
abeyance. 

fEzclud,es Ol1e post 
of Additional Civil 
Surgoon. 



• 

I.EGISI,ATIVE ASSEMBLY [14TH SEPT. 1942: 

Inf,wmatiou promisccZ fU reply to starred qU8.Btion, NOB, 172, 173 and 175, 
, ( ~~e  by Mr. Ananga Molta-Il Dam fin the l1th March, 1942. 

AMAr.GAMA'l'ED BENGAL ANn ASS'AM RAILWAY AND EFFECT ON SALARIES, ETC. 

No. 172,-(c) Sixty subordinates, whose services va1:Y from 3 to 34 years. 
id) Nine, 

\ 

EXl'ENDITURE ON AMENITIES FOR EMPLOYEES ON BENGAl. AND ASSAM 

RAII.WAY. 

Nr:. 173,--(8) Europeans (including Anglo-Indians)-Q65, 
IndianIl-71,558, 

(b) (i) and. (ii) The amount spent on the education of r ~ obiJdren from" 
April 1941 to January 1942 wall RI. 40,164 aud on the education of Indian children 
for the lame period Rs. 27,197. .  . 

(iii) Contributions made from April 1941 to Janual'Y 1942 to European Institute. 
was Rs. 36,601 and to Indian Institutes Rs. 10,420. 

RAILWAY CLUB RESERVED FOR EUROPEANS 

• No. 17';.-(a) There al'C separate Clubs or Iustitutes 011 the B. & A. Railway fOl' 
EuropelAns and Anglo-Jnliialls, and for Indians. Swimming facilities are provided 
at lOme oftheae which are used by the memberll of lIuch Clubs or Inetitutea. ID. 
exceptional cases, outsiders are, however, allowed to become members. As regard. 
thePahartali Swimming Club, the reply is in the affirmative. - ' 
. (b) The reply is in the aflirm&tive so far as the A. B. Section of the B, at A. 
Railway is concel'lIed, and in the negative as regards the E. B. section of that 
Railway. 

InjoT1nation promiBed jn reply to starred questionB Nos, 178 and 179' 
a,ked by Qt18i -Muhammad Ahmad Ka:mii on the 11th Maroh, 1942. 

- , -
COMPLAINT AGAINST THE RAILWAY CINDBR CONTRACTOl\ AT LUCKNow. 

No. 178.-(&) Yes, with the exception that there is & limitation on luppli8l. 

(b) Yes. 
(c) Yes; additional demanda from railway employeei who .had not previoully 

bought cinders increased the demand by 400 per cent. . 

(d) No . 
(e) Yea 80 far as concern8 t~e fixation of the quantity of cinders which couldi 

be mpplied to an employee; delivery hall always been charged on a fixed seale. 
(f) Government have no information on the matter. 

CINDER CONTRACT AT LUOKNOW ·RAILWAY STATION. 

No. 179.-(a) The present Allh pit cleaning, cinder picking and disp08a1 of ashe. 
contract at Lucknow expired on the 31st May, 1942. 

, 



STATEMENTS LAID ON TEB TAIlLE. 

lnf01'marion pl'omiBod in I/'oply to 8ta1Ted queBtion -No. 198 aBked by· 
JI,'. H. M. Abdullah on the 17th MaTch, 1942. 

NOTICES BY DEt.l1I IMPROVEMENT Taus'r TO LESSEES FOR SPEEDING UP 
BUILDING. 

(a) No. A lestlee who has purchased land from t.he Trust and who baa failed to' 
complete his building wit.hin t.he period prescribed in the lease, is allowed AJI' 
extension of une year without payment, and extensions beyond this period for the 
duration of the war are now granted on payment of additional premium at the rate 
of ! pel' cent per month. 

(h) Steel can Le purchased in accordance with the Steel Control Order. 

(c) Thel'e has been a rise in the cost of bricks but the increaae is not as great ,. 
n. suggested. in the questlion. Wood can be obtained without great difficulty, . 

(d) Don lIot arise. 

;IIformlli;io/i 1JI'omi86(l in /f'eply to Btarred que8tion No. 202 asked by 
Qad Muhammad Ahmad Ka8mi on the 17th March. 1942. 

)fUSLIM GRAvE;rARD Fon ALIGANJ A'REA, DBLHI. 

(II) Yes, 

(b) and (p) .<\. representation was l:eceivecl br the Chief Commissioner and enquw.· 
are now being mnde with a view to selecting a luitable site for a graveyard, if one' 
can be found, 

(c) Xo, .the Jangpura cemetery is between two .Jnd three miles from Aliganj, 

(d) Governmell.t are not aware that any very great difficulty i8 being experienced, . 

I . M~.t  promised in "eply to 8tarred qU8B#on No, 216 aBked by 
Mr. AmarenarCl I~  OhattopadhyClya on the 19t1l MClTch, 1942. 

OASH AND PAY CONT'RACTORS ON NORTH WBSTI!lRN RAILWAY. 

(a) Yes. 

(b) Only a small proportion of the cadre of the Railway Clearing .\~ t  Office' 
l'eprelents posts transferred from the cadre of the N. W. Railway Account8 Office. 
The Clearing Accounts Office is llot a part of the N. W, Railway organisation but 
is an independent account office responsible for the foreign Traffic Accounts and 
Statistics of five railwt.ys. The question of N. W. Railway Caah Contl'actor being' 
asked to undertake payment to the Clearing Accounts Office Staff as po I't of his 
N, W. Railway. contract e~ not therefore arise. 

(c) Reply to the first part is in the affirmative. AI regards the second part, the' 
tender waa invited sometime in 1917 and is not now availahle. The procedure had 
been in vogue long before the agreement with the present contractor was executed. 

(d) e~. Contingent expenses amounting to approximately Rs. '12,000 per annWll' 
are paid to the contractor. The claims for contingent expenses are checked bv thO! 
Accounb Department. No check is exeroised over the working expenses 'which 
are paid by thE' contractor himself. Contingent expenses are not cOvered by the 
remuneration paid to the contractors in accordance with the ·term8 of the agreement. 
Uniforms to peons are allowed outside the agreement. This concenion has been 
in force pincl' 1920 and is in the interests of the railway administration. 
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S:rATEMENTS LAID ON THE A~. -u 

TBJiltoBABY AND WO:ax-OHABGED SUPERIOR' 'STAFF ~  AT OSBTA]N 

ABoHAEOIOOICAL EXOAVATIONS. 

No. 22a:-Temporary '"perior ,toj} tfflpl"yed m COfiflet'tion toith. the Harappa e , t~ 
during tAil year, 1927 to 1(131. 

No. Designation. Pay. From To 
Temporary 
orwork-. , Total. 
cbarged. 

Ra. 
1927. 

I ] Tempora'ry OVE'l'Peer 60 ]-1-1927 7-4-1927 ' Tf'mporary 

} ! 1 TE mporary Ovel'l''eer 60 1-1-1927 11-6-1927 Tf n:,porary 4 
8 1 ,TEmporary Oven eel' 'I' 12-6-1927 31-12-1927 Tunporary 
40 1 Temporary Overaeer 76 22-11-1927' 31-12-1927 Temporary 

1928.' 

6 1 Temporary Ovel'll8er 76 1-1-1928 30-9-1928 TE'mporary 

} 6 1 Temporary Overseer 76 1-1-1928 3-3-1928 TEIT.ponry 3 
7 1 Temporary Overaeer 76 14-12-1928 31-12-1928 Temporary 

1929. 

8 1 Tem.porliry Ovoraeer ' 76 1-1-1929 '1-'-1'" ond T-""""l 
2-11-1929 31-12-1929 ' 2 

{I 1 Tompol·a.ry Overaeor 76 19-10-.1929. 31-12-1929 Tfmporal'lY 

t930. 

10 1 Temporary Overseel' 76 1-1-]930 . 31-]2-1930 Temporary } 11 1 Temporary O'\'eraoel' 75 1-1-11l30 31-12-1930 Tfn..porary :J 
1J 1 T(lmporary O\'£II'!If'(>)' 100 1-12-1930 31·12·1930 Tfmporary 

1931. 

13 1 Temporary Overseer 76 1-1·1031 31-7·1931 T£mpora1l' } 14 1 TemporaryOveMeel' 75 1-1-1931 31-7·]93] 'ltn porary S 
16 1 Temporary Overseer ]00 1-1·1931 31-3·1931 Temporary 

Infl1rmatioll promised in reply to part (c) of starred question No. 950 
a8k:'a by M'I'. Lalckand Na"alrai on the 24.tk March. 1942. 

t~ t M I  O. SUB-DIVISIONAL CI&RKS O,N: NORTH WBITBBN RAILWAY. 

Signallers and. Au;atant Stat:on !laaters have nev.er .. been placed on a common 
aeniol":ty for promotion. 

Infurilloltion promised in 'l'eply to starred qucstion No. 262 
Mr. UmarAly Shah Qn 'f-he 20th March. 1942.-

, U"NSAFETY 0" ~ . NBvI DBrar. • 

nRl.cd by . 

. 'l 

(a' Landlordll and honseholders In Delhi, h in other threatened toWllS, hll\'e been 
adv'aed to prepare lIuitable refuge8, 1,or themeelvea either hy Btrenatilel) :lIg a'.nitabl4 
room :or 'by :conRtructing 0: trench or shelter o'ut of r~  

. (b) ·8u:table, measures will be taken bytbe' authorities to· deal eft_yel,' with 
,.By telideDey> to d :serder J. ," ' '.< .  , 

'(e) 'Almoat all the shope in New DeIhl' are ,non.realdent.ial. Bnd' ~  ~ te of 
,the whops are not ~r tte  to upe thb.'n for reaidential purpOlIIls un1esII they 'iac1uct, 
approved residential accommodation. ' 



, 

• 

LHGISLATIVE ASSBMBLY 

(d) 'Yea, but the remedy fOl' defects of this kind lies in tbe ~ of the libop-
keepers j the risk of pilfering after an cUI' raid can' toa l!,rge extent be ~ er e 
by the in&tallat:on of Buitable protective BrrangementB behmd the glaRR. wludows. 

{e) Government have no information on thill point.' • 

(f) All re~  stilted in reply to part (b)) the necessary measureti .will be taken 
by the authoritie8 concerned to deal with any aituamon that may arise. 

htf07·lIl.ation promisea in If'cply to .tarred question No. 28/j asked by 
Mr. La1.chand Navah'ai on. th.e al/lt March, 1948. . 

\. 

"COMllERCIAL STAFF" MEETINGS ON NORTU WESTFJRN RA:L1h\ AT KARACHI. 

(a) Such meetings Wel'8 started in Februar.v, 1942 and AO far only tlVO m .. ti .... 
have been held. 
(b.) About 7Q. employ ... attend the monthly meGings and of them only 1b are 

ent.itled to h:gher clus accommodation. TheBe mIlD travel from different stations 
to Karachi, not ~e r  on the same day or by the same t.rain. It is undel·at.ood 
from the General Manager, North Western Railway that he hall not received any 
complll,int. of inconveni'lnce on thio! account. from the travelling public. 'lbe 
meetinC;1l al'e held to disculIII manv urgent problems that 81'iae in connection with the 
existing ~ r  condit.ionl, . 

(c) Such monthly meelJinga are al80 held on Rawalpindi Diviaion; the latter part 
does not arue. 
(d) The travelling allowance paid to the employeea for the meetinl held III 

February last amounted approximately to Rs, 80; auch expense. are justified for t.he 
1'8&80n8 stated in the reply to part fb), 

(e) No; these meeting. aerve a very uaeful purpoae. 

Information promised in If'eply to unstarred questions Nos. 90, 94 and 95 
asked by Qazi Muhammad Ahmad Kazmi on the alst March, 1942. 

UNIFORM'S FOR TRAINS CLERKS ON NORTU'WESTERN UA[LWAY. 

No. 90.-The reply to the first -part is in the affinnative. As regards the lecond 
and third parta, uniforma are 8upplied' to staff who come into close contact with 
the public, to those whoae dutl;e!! expoae them to extreme cold or to J'ain and to 
ataft whose dut:es are liable to damage the:r clothes. The trainl clerka satiJEy none 
of thelle condition. and Government do not propoae to change. the preHnt. orders. 

MVSLIM TRAFFIC INSPECTORS ON BOMBAY, BARODA AND CENTRAL INDIA 

RAILWAY, 

No. 94.-The answer to tbe fil'st part is in the affirmative all tegarda the Metre 
Gauge section al80. . 

BAN' ON CBRTAIN P:ROMOTION OF INTBRCHANGSS'rOCK 'VERll'mRS ON 

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY. 

No. 96,-The reply to the first t,vo parts is in the negative, the third part does 
not. ari.e. 

It1formatioll promised. in r,ply to parts (a) and (b) of unBtarred question 
No, 98 asked by Ma·ul'U, M"hammad Abdul Ghani on th, 3llt March, 
1 94f! .. 

St11lUCTTING OF CERTAIN VBNDING CONTRACTS BY BALLABlIDAS ESHWAUDAS. 

(a> EnquirieB made from the North Western Railway Ihow th8t Me.Bra. Ballahhd .. 
Eahwardn have not sublet any paff. of their contract for vending certain comCllt:bJes 
:'at Delhi Ma:.nRail,,:,ay stlltion to one Umrao Singh reaident of Katra Lachbo 8;ngb 
. near Pountaln Deihl or to ~  other person. They are cal'J'yiq _out this· _t ... 
them.lvell. . , 
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(b) EDquiriWi made from the East Indian Railway IIltow that the .r~. 
referred to have not belln sublet to Ram Chandef of Hathrsil or to any other party. 
Ram Channer Agarwal ill an employee of Melllll'B. Ballabhdall Eahwal'dall. 

Informa.tjon pI'o'millcd in. ".cply to unBtarred qucstiOn.sNOB. 105 and 112 
askl'a bU Mr. Muhammad Ashar Ali ott the 31st March. 1949. 

(' II~A ' GUAJN SHOPS OPKNI'D IW F3A8T ]NDIAN R\II,W,W, 

No, ·10.6.':-(a) & (b).-It iii uDderiitood that gram baR 011 IIOme occuionll, been 
tt'anllfel'red froni the shops to ref.remment rooml lind food Ktnlls l'UIl bv ?leur •• 
Hallubhdall ~ \\' r  on the Ealt Indian Railway, O.·ain hnll alllO beeD sold to 
one employee of the rontractors, who," however, Bla:lis in the management of the 
gra;n IIhop lit l.uckuow, HOVl'rlllllclIt lire snt·:sfied thaI no it'rl'guiarlty haa taken 
place ill thellP. I I'IUlsact 'ons . 
• tc) It iM uudt'I·"toud 'ttlllt M ~. BalJl\bh,"'. ., ~ .. lUPIn: .... aLput 2.000 pel Mns. 

in connection with the:r entering contmcts. (Jovernment ~I t undertake to furni.b 
any detailed information l'egal'ding persons ill tho service of Ilrivate tr t '~. 

'~ ' '  ~ SERVICE DUE TO WAR IN RAILWAY BOARD AND 

STATE RAILWAYS • 

• VII. l1't.-Tho period of extension gt'anted to non·gazetted staff on State·managed 
Railways dOllS not elWeed one year oxcept in very rare instances. . 

Information. promised' in reply to sta1'TtJd question No. 309, :I"keci by Sardar 
8am 8ifUJkon thel8t April, 1942. . 

INSTITUTION,s GRANTED LANDS IN NBW DELHI. 

(Clj .A statement t ! ~ the requircci information iK laid on the table of I.he HOIIHe, 

(b) An application wRflI'Oceived from the Giu'(lwara r .~ tt e in Oetober. 
1939, fOI' the allotment of a.aioo for 1\ primary lK'obool. The aIlotment waH sanctioDf.d and 
tho Comcnittee WUK infOlmed aceol'ding\y in Oetober, 1940. Anothl'l' application W88 
reooived in DeeembeJ', J 940, r ~ the Khalsa Youngmen AMSoeiatioll for a site. Thia • 
application is aWl\iting disposlIl pendillll' a d(1('isioll on the futl1l'C policy of the Government 
of Indiit to be adopted in Rlwh C8IIOS. There haR been no dil!Crimination in tho mattel·. 

NCltMH of 111"'-(tuti01l81000 11(1'" been {II·anft.d land ·in New ])elM Billc, 11126 

llUItit.utioil. 

1. Mat<onic Lodge 
2. Modern School 
3. Red Cross Society. .  . 
4. Lahore Diocosan Church AlI8ociatioll 
5. RHma Krishna MillBion . 
6. Sanathan Dharm Sabha . 
7. Kali Bari .  . 
8. Sweeperll Templc . 
9. South Indian AIIBociat.jolJ 
10. Hindu Mahllll&bha . 
II. Lady Irwin College . 
12. Malll,t Bodhi Society 
IS. Harcourt Butler School. .  .  . 
14. Mata Sundri Road Temple Tl'llHt (Chamar.) 
15. Lady Irwin School for. Girls . 
16. Ramjas High School' , 
17. D. A. V. High School 
lB. Union Academy '. . 
19. A-ry8 Kanya Patshala . 
10. Delhi Ohildren's A.id'Society 
11. Deaf and DUJllb8chooJ 

.. 
12. Boy Scouts A8ROOiaJ,ion.. . 
23. Managing Cornm.ittee, Shiwala Apa Oanga Dh&!' 
14 •. A.njum,an.i·Islamia .  .  . 
25. Gurdwara Parbandbak 'Com,mittt)(' 
26. Garhwal Sarab HiteHbin Sabha 

'Date Date 
of of 

n.ppli(,,,,tion. !'lanation. 
2R·I2·21 29·1·26 
28·4·21 ~  

7·4·211 22·1·30' 
28·10·29 9·5·30 
28·2·29 , 9·6·30 
1·2·29 17 ·9·3] 

al·12·29 . 1'7·9.3] 
4·3·30 17.9·31 
26.5.30 J 7.9·31 
6-4.33' l7.R.33 
4.]]-32 10.8.33 
2U.ll·:i4 9.3.35 
2R.12.3:1 10.7.31\ 
30.5.30 9·3.37 
28-2.36 6.lJ .37 
21).9.34 19·1.39 
15·2·35 19.1.89 
14.1)·36 19.).38 
J4·5.3tI 19.1.39 
12.2·36 4.3.39 
12·3·35 19.8.S9 
13·2·39 8.12.3' 
Nil. 9.1.40 
21.4.38 18.1.40 
18.12·39 31 8-4.0' 
25.5·40 28.2.41 
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l".jMml1tion p.romiBod in reply to 'unBtttTred queBtions NOB. 118, 119 and 
lS9 tUlccd by Ba.bv. KailaBh Beha.n Lal on. tI&e IBt· .-(pril, 1942. 

NOTIFum AREA COMMITTBE, SHAHDAM. 

No. 118.-(0.) The date ill not readilf allC8namable. The Notified Area Committe,· 
of Shahdara was ~t t te  before the lDoorporation of this tract in the Delhi Provincll 
~ ~  . 

: (b) The Notified Area Committee consists of 9 members including the President and 
is constituted for periods of three years at a time under aection 242 of tb,e P'lnjah 
~  Act. AU the Mqnbers are nomiuated. The .appointmenl ~ the e r~t r  
and t·he ot.her offioers of the Committee is governed by the provisionl of e t '~ 38 
and 39 of t.h.e Aot. . 
(C) The population of Shahdarll at the time of ita constitution as a' Notified Areo. 

ie not ·known. but at the t'ellSUS of )911 the population wu 6107. The populatioD 
ilCcording to the 1941 cell.il1l8 is 15,970. 
Id) The BOII'bie Member is referred to the reply p;ivllntu pn.rt ~  of starred 

question No. 'Ilfn, Bsked on thl' 20th Mal'cb, 1942. 

NOTIFIED AREA COMMI!TEE, SBABDA,RA. 

No .. 119.-·-(a) A !ltatement giving the required information is v.id on the table. 
Ih) The Punjab Municipal Act., 1911, as extended to the DeIhl Province and applied 

to t.he 'Shabdara' Notified Area.with the various rules made thereunder. 
(c) amI (d). The audit of tho accounts of the Notified Area Committee il conducted 

by nn Accountant. of the office of the Accountant General, Central Revenues. 1.'ho 
audit note is laid before the Committee and the objection'll al'e diBpOlit'd of in accordance 
with the instructions of the Committee. A ropy of the. audit note and the replies 
"hereto are forwarded to the Deputy Commisaionel' Bnd the Chief Commiuioner. Th,' 
pl"OCf'dure is not different from that of the ot·her notifiedareaa. 

(e) Yel, through the nominated. members. 

(f) The annual audit "f the IIccolinta of the Committee provitles the 1111ual protection 
against wRste and misuse. " 

(g) Yeft, A Bum of na. 30,000 it< out-standing against. a loan of Rs. 60,000 taken 
by tIle Committell on account of the water supply of the town. This lUJIount is being 
liquidated by annual instalments of B.a. 3,000. 
(h\ The sanitation of the town of Shahdara and itK SUbUl'UII is aatiBftlctory. The 

Chief BealUI Officer, Delhi Province lalt inlpected the town in November, 1941 and its 
auburba in March, 1942. . 
The It. te~e t of income ond expenditure of the Notified Area. ( tt .e~ 8bahdar8 

for tbe yearll 1935-1941. . 

Iooome 

Expenditure 

1935·36  1986.37 1937-38 1938.39 1939.40 1940-41 

&II. 87,123 

27,8511 

35,124 

33,580 
41,185 

34,788 

, ~ 58,810 

43,428 42,786 

AI'PLrOATJON"JrOR COMPBN8ATION BY ONE MU8AlOIAT RAK PaRI, WIDOW OF 

KARAN SINOR, A PUADDAR ON SRARDARA-SABABANPUR HMLWAY. 

No. 1n.-(b) An applicat.ion from the person. mentioned ~ receiVl'il fly th" Com· 
misSioner fOT Workmen'1l Compensation in Delhi (the District. ,JlIclgE') hilt' thoI'I' ill no 
reoord ~ his office of the date and mode of its receipt.. 

Ie) Tb .. I'ecords in the office of .the C(lmmillRioner for r 't'II'~ COmp"'IB>llillU "h·,w 
that the application was returned to the sender on the 13th August. 1941 bllt liP nl) 
copy of the applic.'I-f,joo was retained it. is riot possible to eay wit,h what remBI'ks it 
",as returned. 

" id) and (e). The Commiaaioner haa been asked to invite thl\ applicaut to resubmit 
the applicHtion and paIlS such. further orderll on it AI< ",m/!d to him appropriat 1'. 



IDEATHS Ol<' SIn. IBRAHIM R.AHIM,TOOLA, DR. E. ·RAGlj"AVEN. 
DRA RAO, SETH HAJ! SIR ABDOOLA HAROON AND I~I . , 
OOLONEL sm HENRY.GIDNEY. . 

The HODoUrable Mr ••• S. ADaJ (Leader of the House): Sir, with ~ r 
:permil;sio!l, I have to refer. to the deaths of some of -our distinguillhad 
U  N r.olleagues who died after the last· meeting of the Leghllative 
00.. Assembly. AlJ of them wel'e our distinguished country men, 

all of t. (~ , in one capacity Ill' Itnother, were (lonnected with t·his LeglH-
Jative As,sembly. . 

First of all, I mention the death of late Sir Ibrahim ,Rahimtoola, an 
. honoured' llllme.' As you are aware, Sir, he' was the Pl'esident of this 
Legi.;lativc Assembly fol' about two, years. 'He bad a distingllishtld 
,career 8S It public man. He came from Bombay, He occupied 1.he 
,positir.'l1 of the President' of the Bombay Corporation. He. was a Member 
of th,:) rrovincml Legislative Council in olden days and he was also :. 
Member of the Bombay Executive Council. He was a member of the 
,Royal Commission Oil Labour and certain other important Committees 
-11180. As a MAmber of various Committees he displayed his great 
~I t , He was one of those Muslims who was looked up to !lot only IlS 
~  pio..:s Muslim, but also a Muslim of broad and nationalistic outl.:.ok, 
Although hi& death had occurred at the ripe old age of SO, yet we still 
mourn it alJ premature, All of us e ~  all the more sorry that it had tnlten 
:;place at It time like this, 

e~t,I're er to the dea.th of ,IUlothcl' distinguished lnd'ian, ,tlie lato Dr, 
'liughavellclrn Hno, While referring to his death. I feel almost ovel'wheiJneQ. 
'witil feelingr.. I had t~e privilege, of working BS hi!'! t ~ g e in ~  lifo 
fol' about-thirty years m my Pl"OvlDce, You know, :SIr. ho,,' he l'ose from 
one pl&ce to another by dint of his -sheel' merit and Ilbility and eothuBiaSIH 
:and integrity which he had shown in the dischat'ge of pis OllerOUll dutks. 
He worked in the local bodies and ~ e te  after the constitut.i\Jna.l 
reforms were introduced, he came to the Provincial Council us a .. e re e t ~ 

'tive of the people, and on account of his ability, he WIIS unanimollsly mlll'l.:ed 
,out h.v hi!-l colleagues as the man fit to occupy the responsible pOBition Qi 
;30 ,Minister. Twice he \vaselectec1 a Minister; he also worked as a Member 
of the Exeelltive CounoiUnthat Province, and as you ore aWlu·e, Sir, hc also 
rose to tlw distinguished and rare position of. the Governor of the Cc'ptra) 
'Provinces and Berar, 0. rarebonour for an Indian. After having &'sBtJmed 
all thel'lc I'esponsible positions and discharged those duties with d)st.inc-
"tion, he had the privill.'ge of being ~e  as an Adviser to the Silcrptary 
. of Statl3.Afterwards, he WBspursuaded toO :a,gree at considerable sacri-
fice to .~ e t,he dnty of H Memhel' of the Vicllroy's Execut,ivo COUlwiJ. 
"All my colleagues will bear me out when I -say that although he wall 
. t ' ~ aCl1t,tlly physi('ally, still he did net. mind those sufferillgs and he 
'tried ~ (~ t toser\'c the country and discharge the onerous dntiefl 
nttaehecl t,o his office. In :fact, T ~ say that he fell a victim to his 
'sensu of ,duty, 

Next, I wish to reret' to the death of .two other di8tinf{uished ~ \g t..  
,o(){ ours, I refer to the deat.h of Sir Abdulla Hu.l'oon. He was n. IrIan of 
·busille!;H. We.U know of the valuable COlltlibl1tioDI! 'he nS(ld to make 

e ~ ('r there. was any de,bate relatoing' to commeroe and industry. His 
practlcnl expenence of busmess had ena.bled him und qualified 11im t~ 

( 56 ) . 
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pronounce his opinion on those ~ t t  Iluthority and h.;} wus-
listened to by all Members of the House ""nh greut respec.t nnd ttt~ t . 

Btlsides. Sit· Abdoolla Baroon was regarded IlS· an embodiment of dignit.y 
and whenever he entered this House, he used to inspire everybody with, 
r8sptsothy bis courteousness nnd' the usual iuaimer in wlii\lh he wus 
behaving towards his colleagues .. I hod the privilege of enjoying J.iI;· 
hospitality. ~r e who had. the privilege of Lein,\: his ~ e! t bud 
certlllDly fmmel In hUll II er~' hOspltnhle host. He wus ~ (~r t t ,~ Inen 
who conmJundell the respect both of Hindus und Muslim", alike. "'f',' 
lost ill ~  II very valuable colleague. 

Then, 1 re!er to the death of Sir Henry Gidney. HE.' was pfobnbly 
the UlOlJt familiar and popular figm·e not only in this LegiRlllturc, but. in, 
the citv 'of Delhi. He has been a Member of this H01lse from t.he vear' 
1921 aitd probably WIth one or two short interruptjons, hc was c{Jutinu. 
ously a :Member of this House. If there is nnyboay who cun he ..'lompfU"ed, 
t:> hinl as regards the duration of his membership in tMs Assem"bly, I 
e e ~ he is Mr. Joshi. These two have been continuously 'Mem')ers of 
this House sillcethis Houso came into existence after t.he ilUHlguration of 
the Montford Ht"fol"ll·s. As /" public lUan, Sir Hemy Oidn<ly'fl services 
were mainly in the interest. of the Anglo.Indiall community, and I helieve 
there is 110 81ingle mUll of whom it clln more justly be ·said· thllt, hi' had 
given the hest of what he had in the interest .of his community .. He WUt; 
tho doughty llhnmpion of the cause of the Anglo·Indian oommunity ih' 
this Honse. 1 believe the Anglo-Indian oommwlity owes t\ gl·cat d<!bt. of 
gmtitude to the late Sir Henry Gidney. Although he wus I!hmding ~ the 
interest of his communit,y, still I know, Rnd most of us kilO,,; us well, how 
vub.IUble his advice has been on matters of general i.nterest to the llolllltry' 
at larh'El Besides this, he had nnother 'charming quality in him. He· 
wus the most popular .figUl·e ill. tlie L".ity of Delhi. AI; ever." socltll fUllC'· 
tion he lIsed to attend, I know t,bat Sir Henry Gidney, through bis· 
sprightly wit aud inexhaustible fund of humorous stories I\.,;ed t.o gai.fter 
round him 8 circle of admiring friends very easily. Delhi hilS lost· one 
of the 'most popular social figures in the death of Sit· Henry Gidney. He· 
waicl not only a ~  mun who championed the 'cl\lIse of his minol'it,y 
tmmmunit;y. but, he was u popular society mUll also. 

In this e;hort period of 8 few mont.hl> \\'(' 1111"0 lost four I t t ~ e ' 

colleagues lind, Sir, it i.,; my request to you that .. on behalf of this House· 
YOII ~ \ r  convey to t.he n:lemherl! o( the \ re ' ~(  {"milia!; our ~r  

e ~e of $orrow. 

Syed GhuJam Bhlk B&lrang (Eust l'UlljUU: iV{uiJaulllludun): Sil'. 0\1 
behalf of my Party I aSMociuh: illysel£ with the condolence Illotion and 
have to say that my l'urt,Y und myRelf silllltH'ely feel the lOSK which hat; 
been sllttered by the country .Ilnd by this . HOU";l· iu tIll· dl'uth d DI'. 
Raghavelidra Rao, Sir Abdulln Hamon lind Sir Hl·IIl".Y (~  who wel·e 
Members of t·his A t~  IIml of Olle of t,he old PJ"flsidents of thj" House, 
Sir Ibruhilll nu.hitYItoolll. ,,'110 although he hail retired trom tbis ·lIOlu"e·· 
long ago WOF! really a source of strength t() 'all ' (~ m",n'lIIenh; tlml all 
'public Of>uses even in the retlired life wtlich he leel n1ter leuvmg this 
Roul!e. . Sir llm:\him Rahirntoolu wus u genUC1\ln\i abo\lt whom IlO 

llraise would be . too much 8S nn ideal dtizen Ullt} a grent administr<ttor' 
who had served in various capllCitic!I nnd provell the mettle of whil·ll he· 
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Wits made and the great sense of duty which he possessed. He. set ,.VC\rY 
brilliant example by resigning the presidentship and membership of. ttlis 
HOUElll 118 soon us he discovered that owing to in-health he could not (~ 

with the work which he had to do as President of the . Assembly. rind 
could n(lt: do justice to the high ideals which he hnd in his mind. i'bat 
will. 1 think, stanel as one of t,he hest testimoniell to the high sense of 
duty which that gentleman had, " 

All to Dr. Hllgbuwudl'u Hao, we associate oursdves with every word 
th,ut hilS been said by. the Leader of the House about. him Il,nd it is a 
great regret indeed that a gentleman so highly qualified nnd with SlWU 
vost llnd vnriod expHrillllce IlS Dr, ~ g e r  Rno was not spared 
longer t.o serVfl iu the resJJOlINible position of 1\ :Member of the E io:Hcutive 
~ \, and, was tuken away from us by the' hand of death rather· 
prematurely. 

AI:! regards Sil' Al)dul\ll. HI 11'0011 , lie Wtllc!, one of the pillurs of stl'ellgt!J. 
of my l)nl'ty and of the organization. to which I havl\ the honour 100 . 
belong-the All-Tndia Muslim League-and there is no doubt that in his 
death along with this House and the country, the All-India Muslim 
League nnd iny ~rt.  have suffered nn il'l'eparablf' loss. He was a 
gentleman (If the old school-.4.£ anyone chooses to call him ,,~  the 
scnse t;hat he' was not It nltm of moderll education, hut we kllOW and we 
felt on every occasion that he took .1 very sound nnd sane view O! every 
question't,hat came up before the 'flouse ond hi!) opinions about mutters 
reinting-t.o IJUblil' nfi'llil's were ulwnys of the soulldestllnd most vuluable 
type.' . 
As to Sir Hem',)' Gidney, of. e()urse, }w Willi one of the most I)Opuiar 

figu1'eR ill this House and his ser .... ices to the cause of the country audto 
the cause of his own community-the Anglo-Indian commuDlty-were 
DlOllt illvalVlI;ble. There is no 40uht that he will be missed long nnd re-
membered long. 

With t.hese few l'erum'lui 1 juiu Llw HOII;)lIl'lIhle the. Leude!" .)i t.he ' 
HouRe in the condolence motion. 

Dr. P. ]f. Banerjea (Calcutoo l:)uburbs: NOI1-MuhallUlUulnl1 VI'hull): 1 
( e tt~ lllyself !Lnd my Party with nil that. has been said by the l,eader ' 

of ,tlw HOII:,:e, India. ~  hus lleClom'edecidmlly poorer hy the jl.lBsing 
away of t.hese foul' t g ~ e  persolls. • • 

Mr. Bool8lD.bhoy A. Lallj" (Bon;ba.v Centrnl Di\'isioll: MIlIlllllllllUdllll 
HUl'al): Sir, I most sineere1y Ilssociate myself with ull tJw l'elllltrl{s that 
have fnIll:1l from tilt· IH't·\'i"usspeukcr.,;, 80 fill' liS l:)h' Ibmhilll R:thimtoolil 
if:! ('.oncerned, r need not BllY. mucJl becauso it is so weHImown that in every 
\vlIlli of lifl' he ·WIIS regitrclecl I\S It e e ~ und ho· fulfillc'cl great t·nsks that 
worp t:utrl1st.ed to him with the greatest Rensl\" of duty, In fact, Sir, he 

~ Ixwn nn exalllple ~ many of us and it will he on the recQJ'ds of his-.\ 
tory t·nat India can prodUCt' men like him. men of his cul*re who can" 
diS<lhul'[,w their rluties us admirably a$ tilly othel' I-trl'nt, people elln boast 
of. . 

l:)il', with I'egard to DI', Rngilnvelldrn. nao.after whut has hllen from 
the Lcudel' of the Honse, who knew him so \'e '~' well, and Ilft"r the' 
great tribnk. he has paid pnd to which other speakers have also add'ed. 
I will ( ~' RlIy that he wus nnother, gI'eat mlln of whom this clJuntry 
llouM (~ '  pI'oud, The country fel'}s his loss \'e! ~' much. at this juncture .. 
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l ~  r. 'Hooticiubboy A. Lalljee.] 

So far as my "frieDd, Sir AbduUaHaroon, is concerned; he Will! in the 
bUlIineBfland was a great businessman., ·In the business-life he . ~ 8 

nama Rnd we are proud to say fhat the manner and extent of i:.usinp.1!8 
-which he carried on will certainly remind many in -this country as to 
how comml:lrce anll industry could be well-handled by Indians. \\ hat· 
ever task he undertook he saw it through. HE! first joined fhe Bombay 
r.togil!lative Council when I was there as 11 ·member of the Swo.ruj Fluty 
: and SO long as he was a member of that part.y he most-, si ncerely wOl'ked 
for it. F'or some years we have seen him us u membe.to <If the MUl:llim 
League Party and everybody ought to f>e proud of the manner iu  which 
he worked for his Party Rnd for the objective for which his Party t ~ . 

Now, Sir, c!oming to myoid. friend, Sir Helil'Y Gidnl'Y, I kn('w hill, 
from 1917 whell, he joined the Corporution of Bombay. 1 olln ItSSUl'e 
t~ Hous .. that he was always for muintaining und for obtaining eqmd 
status for the .people of this country. He was proud of his mother 
country and he was second to nOllo in obtllining. and I tte 't~~  nnel tried 
his level best to get, the rights of t,hc ludi!Ill!:l estahlished (\~ equals. No . 
• doubt. Sir,. he WIlS . very anxious to maintain the connection of t·hit;. 
·.cOUlltl·Y with that of Great Britain, Ilnd that n;us quite Ilatural, uncI :the 
. way in which lw llIo\'l!d ill that rlil'£lctioll WtlS also. in lilY humbJe opinion. 
very fair and laudable: It is regl'etable to find thnt such aUempts :l!-l he 

~ were not so well appreciated I)ome timel:l, but aU t.he same there 
. they al'e and sooner or later they will be apIJreciatea. III forming thi!; 
Party, the only objective that he had, find the members of this l)arty 
had. was to be able to .give to the representatives of the people in this 
House ample opportunity for being able to l'epresent the case of their 
,constituency and. to maintain oo-operalilou with the (;o\'erJllJlcui always 
remembering that the status of Indians in every wulk of life ought to be 
. equal. . 

With I,hese ~' r , J ussocintt'. wyself witl, ai' thut has fnllt'll from 
·the previous speakerI'!. 

, Sir .enry :&lcbardloD (Nominated Non-Official): Sir, 1 wish to usso-
,ciate the European Group with the sentiments e re ~ by the Hon-
.ourablt' the Lea.der of the House, .nnd the other MembeN Wbll .ilave 
. spoken. and to joiu our sincere regrets with theirs at t,he loss of Fa rfUmy 
o.distillguishe.d persons ~te  with this ASlJembly since lust we met. 
In purticular, I feel 1: must make a special reference to the lu.te Sir Heury 
Gidney, who £01' nearly ten years WIlK lL Member of this Hroup. Although 
'he WIlS eOl:npeUed to devote almost his entire attention, as leader, to hia 
(~ t  un(l its problems, he ueverthcless (~r te  with hil; 001-
"agnes, tlnd even aftel' he joined the Independent. Ptll'ty, the friendly 
guidance fLut discussions so mutually heJpful were eOlltinuod 'J.D.d nppl"f'-
·('iated. During the last Session he occupied. this Heat next to HIe, lind 
I had numy opportunities of closely observing hiR" dc\'Otioll and CVllstant 
.action in support of his community's claims. We in this Group eBn 
: appr1icitlte the loss which t ~t community has suflm'ed by his Pll;.1Hillg, 
«lid with them we mourn him as an old colleague u.nd as Q ncr80u31 
mend. I request; Sir, that our expressions ahd sympatlu6s be includl3d 
',vith tbo£le which will be" conveYf'el te. the bereaved fnmllitj8. . 
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Mr. 1'. B. Antllon, (Nominated Non-Official): Sir, as the HUCCCSSOl' 
-of the late Sir Henry Gidney to the leadership of the Anglo-Indian coin-
munity, mP,:: I say how deeply I appreciate the sentiments' that ltL.ve 
been tlxpressed about him to-day. Like every man in public liie, he-
received his full share, perhaps more than his share, of vilification and 
.abuse, ~ t by sheer indomitable courage and inescapable r ~ e he 
.ar,hieved what I believe will be 1\ permanent place in Indian Jlistory. 
His whole life reprl} .. enteu the re t~ , the iucarnation of his t~  

• 'The· impossible is possible", 'fhe son of a railwayman he achieved not 
only llational, but 'international fame as 0. great ophthalmic surgeon, To 
.an. uDorganized, and politically 'inarticulate community, he gave, by his 
gift for leadership, his genius for organization, a very definite place iu 
Indil.Ul nutional li:e: and while the protection and advancement of 
Anglo-Indian 'interests represented the beginning and the end of hiS 
political r~e , he never forgot that he was a BOn of India. '1'0 his 
le8.dershilJ,· ~ guidnn\!e find hih inspn-ation. is due to the fbC:t tLat the 
.AlIglo-Iridian ('ommunit,v has become increasingly aware of its position 
8S ou.e of t,he Indian communities. Because of him we are today not 
only 111 fnct, but, what is much more important, in spirit, the children of 
mother Iudia. On hehalf of my community, Sir, I salute the memory 
·of agreRt Anglo-Indian leader and R great Indian gentleman. 

Mr. Prl814ent (The Honourable Sir Abdur Rahim): I share the 
profound sorrow that has been expressed on all sides of the House at 
the death o! so many distinguished men connected with the Assembly 
who hav.l passed away after the last meeting of t.his House. I do Hut 
think I can add anything to the tributes so eloquently paid to the memory • 
·of t,he1r great services to the country,. and it will be my duty 1.0 com." 
mlmicate the sympathy and condolence of this House to the bereaved 
e ~er  of t,h" fllmiLe,; of t,hE: late Sir Ibrahim Rahimtoola. mr Abdulla 
Haroon. Lieut.-Colonel Sir Henry Gidney and Dr. Raghavendra Ruo. 

Mr. PreIl4ent (The Honourable Sir Abdur Rl!ohim): Before I take up 
;the motions' for adjournment of which notice has been given. I wish to 
inform the House that representation WIlS made to me by ~ l'Iuham_ 
madllll Members of this Asselllbh thr,t, thi.,. beiug the llIonth of UamZII./I, 
which began yesterday, it will be very hard and taxing for t ~ e Memben; . 
who would be fasting according to their religious duty if they have to 
sit the usual hours from 11 u 'clock pracLicl111y till ;) 0 'dock in the eveu-
ing, I discussed this matter ,with t ~ Leaders of the different Purtieli 
: and also with some senior Members of this House, who do not belong 
· to any Party, and it wos unanimoulolly agreed that, having regard to the-
representation made by the lllader of the Muslim League. the House will 
sit during this Session fl'Olll ] 1 A.M. uccol'<ling to the new Ntandard time 
to 2 0 'clock, but if there be nny adjournment motions, of which notice 
·.has been given and. which have been admitted, then in thnt case t~ e 

House will sit again from H-BO o'clock to 5.aO f)'c1od,- 'This ·was gr~ \  

upon by all the representatives of the different Pnrtiell, und J take it this 
· arrangemant will be accepted by. the House generally. If t,hat is RO, we 
· will adjourn at 2 P.M., D.nd if there be any adjournment motion that will 
be taken up at 8-80 P .•• 

(The HO\ll'e IIgreed to this arrangement.) 
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ExTBADrnox OF PANDJT ~ 'A  ~M SHARMA, EDITOR OF THE DESltl UAI\"A\-

. Mr. Presldent (The Honourable Sil' Abdul' Hahim): The first motion 
of which notice hils boen given it; by Sardar Sant l:::Iingh which is to dis· 
cuss 8 detinite mottel' of urgent public importance, namely. permisllion 
gil'en by the l'oliticul lJepartrneut, of Government of Iudia 011 inadequate 
grounds to extrudlt.c Pu.ndit Lakhptlt l{am SburIlu.l. 'Editor of the Hindi, 
\VecklY .~ ~ Ufljya 01 .1 nUllSI w DatlR State and ~r te  .tlne .. t 

of the Editor,-thus endangering the Hher!) of u British hidiall subjeet, • 

Sard&r SaDt Si.Dgh (West Punjab: 'Sil,h): 'rhe fucts of this ~e afJi' •.. 
Sir, thut Lnkhpiit Ham h; II Britit;h IndJl.m l!Iubje<lt llnd is a resident of 
. ~, He ",UI; once kidnupped frQm R"itish territory to Datia and after' 
11 one· day trial he was convict.ed to 21 yelll'S imprifsonment. Later· on, 
after undergoing that sentence, he came back und started this wei!kly. 
Now, ngain a ~e elise has been instituted ngainst him in the Datili 
l:::Itate lind attempt is being . made t.o huve hill1 f'xtrndited from British. 
India to the State where, of COUl'se .  .  ,  .  .  , ' 

Mr. President (The Honourable Sir Abdul' Rahim): Wus he extl'adited .. 
by order of 8 Magistrate? . 

lardar SaDt SiDp: .My adjournment motion l'elatelil to the action of tb,e· 
PoJiticnl Department ill llcrlllitting the8e extradition ' ~e g  til be 
sent to British India. We know that the libel'h of the British Indian 
subjeetis not safe in the .  .  ,  .  . .  . 

Mr. Pnslclent (The Honow'oble Sii-AbdUl' Hahim): 1 want to know 
what the 'facta are, whether there wm'e :lny proeeedings before 8 magis-
trute or not. That is what I want to know. 

Sardar SaDt Singh: Extradition proceedings took place ill Datia State-
and not ill British India. My F;ubmission is that even technically if the· 
offence can· be tried in Datin Stat,e it can as well he hiI'll in British IildiB. 
Only one word .more, Sir ... ,  . . 

1Ir.· President ( (~ Honourable Sir Abdul' Uahim): I do not· want to· 
heul' ullyt.hing more. 

The Honourable B1r Sultan Ahme4 (Law Meriiber): Sir. the question· 
has to he answered by the Legi8lntive De}lilrtment as it is a matter of 
extradition, The filcts nre that the pel'sonnamed in the adjournment 
motion, Pandit Rharma, fol' whose arJ'est and e '~' H WRI'l'nnt has been 
issued under an order by the Polit;ical Agent of Datia, ullsuccessfully tried 
to get the order upset first of ull by the Provjncial Govel1lment who have 
got the delegated powpr of the Central Government under section 15 of 
the Act, and then, aftel'wards. moved the Allahabad High Court. arid 
the Allahabad High Court rejected that petition. After that the District 
Magistrate summoned him for appearance but as \te faHed' to apPear he· 
hos issued a warrant, So all the necessary steps that could. be taken 
judiciaHy have been taken by him nnd ttothing flll'thel' can be done here, 
Ybu have given various I'uling.s on this point he fore ond 1 Ifubmit this 
motion is· out of orde&'. 

( 60 ) 
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Sarclar Sant Singh: I want to make, it very clear that what the High 
'Court held ill this cllse was that technically the offence was, triable both 
,in Datia State as wea as in British India. My ~t, the principle which 
I ,wnnt to enunciate in this censlJre motion, is this; that in, cases where 
the iibel"tielO of British subjects are involved and the offence ea.n be tried 
in British India, it is the -duty -of the Government o( Iqdia to see that 
the Brit-ish Tlldilln courts are, given power to try them, not the state courts. 

Mr. l'ZeIIdent (The Honourable Sir AhdUl' Rahim): All this was stl-Ictly 
.according: to the law? 

Sard&r Sant Singh: It could as well have be,en done in British, India: 
;the trial shoulcl have taken place here instead of his being sent there. 

Kt. President (The Honourable Sir Abdul' Huhim): On the facts QS 
stalit'.d by the Hnnourable the Law Member, I rule thnt this mot,ion is out 
·of order. . 

RAILWAY ACCIDENT AT THE BURDWAN RAILW.'Y STATION. 

Mr. President (The Honou,rable Sir Abdur Rahim): The next one is in 
the naDle of Dr. Banerjea. He wishes to discuss a definite matter. of 
urgent pub:ic importance, namely, the railway accident at the Burdwan 
Station on the East Indian Railway on the. 7th July. 1942. Many railway 
:accidents take place. The r ~e ·Membel· cannot contend that 
because t.hel'e has been 11 railway OCCIdent somewhere, the business of this 
HOIl\'lE! IlIUtit be adjourned to discuss it.. Anyhow. I understand that,.this , 
matter hus gOIl(,' to ('omt lind i)< now ,/lUl, ~. 1" t hilt. SC):l 

... 
The Honourable, Sir Edward. Benthall (Member for War Transport): 

'Sir, this regrett.ubleuccident is the subject of an inquiry by a Senior 
Government InRpectol' of noilw.ays; his report has not yet been received. 
Asa result of the preliminary investigation, a, member of tihe railway staff 
hau; been ,arrested !lIld is. I understllnd. now awaiting trial. According 
to my informlltion, t.herefore, the case it\ 8ub j-ridice. 

1Ir. President (The Honourable Sir, Abdl\!" Rahim): In those circum-
1Itances it cannot be moved. 

RESTRICTJOSS ON 'rHE EXPOJlT OF llAw HIDES. 

Mr. Prelidfnt (The Honourable Sir ~ r ,Ho.him): The next one is in 
the name of Mr. Azhal' Ali. He wisbes to discuss a definite matte... of 
urgent public importnncc, namely, unnecessary and unjustified restriotfoDs 
imposed by the Government of India on the export of raw .bides resulting 
'in enormous loss of hides valuing several crorcs of rupees, and Hnemploy_ 
ment of thousands of Musalmlllls nnd Depressed chRses 

1Ir. Jluhallllilad AIhal' AU (Luck now Bnd Fyza.badDivtaiontl: Muham-
. madan Rural): Sir in view of the statement, that has been made bv the 
HOnourable SirHomi MOOy tlult he would personally 100k into' the 
mistakes that. have been committed, I do nnt move it. 
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}t'AILUB.B TO TAKE .. MEASURES FOR SAVINO ')'81'. BUlI,DlNG AND HaoODD 01' 

llAlLWAY CLEARING -AcCOUNTS OrI'ICE, DEJ,HI. 

Mr. Pruid61lt (The Honourable Sir Abdur Rahim): The next one is in 
·the name of Sir 2;iuuddin Ahmad who wishes to discuss a definite matter 
of urgent public importallce, namely, the failure of the Government of 
India in not taking timely antion to save the building and record of the· 
Railway Cleuring Accounts Office. -. 

Dr. Sir ZlallCldlD Ahmad (United Proyinces t~  Divisions: 
Muhammadan Huml): J do not waat to move this motion,' as I have' 
already h.9d 1I talk with the r e \~.e er Rnd I am ~t !  Wil,h 

the manner he proposes to deal with t·he problem. 

Mr. Pruident (The Honourable .Sir Abdur R.nhim): The next allO is. 
in hi. ~ e .... 

Dr. S1r ZiauddiD. .Ahmad: It is the same thing. I do not move it. 

CERTAIN REM'1\RK!; 01" HIs EXCELLENCY THE COMMANDER-IN-CmEII'. 

Mr. President (The Honoul'able Sir Abdul' Rahim): The next one is of 
Sardar Bant Singh-to discuss certain remarks of H. E. the Commander-
i'n-Chief, Thill has been disallowed by the Governor General. [sl1TlP(lse 
the Honourable Member will want to know .why. This motion is dill-
al:owed on the ground that the motion cannot be moved without 
detriment to the public intereat. 

GOVERNMENT POLICY IN ADOPTING THE NEW STANDARD TIME. 

JIr. PresldeDt (The Honourable Sir Abdul' Rahim): The last one is in 
the name of Mr. Kazmi. It is very argumentative. It is a8 fo:lows: 
"Thai the House do a.djourn to discu. a e~ te matter of ur "ent public 

importance, lliz., to discuss the policy of the Government of India of advancing the 
Standard time by one hour and there hv UpMl't.till!:( H,,, practice of cenLuries of rctognil' 
ing the midday at 12 o'clock, upsetting tohe conception of time in genefAI and in 
particular call.lOg of great hardship to all persons employed in v!toriulIl voclUonl of 
life wbo are habituated to start work after taking th ir ml!lllll and cannot Qttol'd 
'jlUlch' ill offices-which, is likely to allect their health and reduct! the efficiency of 
work-and curtailing the morning hours of prcparat.ion for wot'k by ,me Itour and' 
oth .. r in.;rnv,niences to the pllblic in general." 

QUi Jl[lIham:mad Ahmad Kazmi (Meerut Division: Muhammadan 
Rural): As the Chair hus remarked, I have given some arguments in my 
motion,; the list is a very large ane and there. seems to be. absolutely no 
justi'fication for an actiooof this ktnli which is affecting the. whole of 
India _. . 

Mr. President (Tbe Honourable Sir Abdur Rahim): Has there been-
much complaint by the pub!ic? 

Qall Muhammad Ahmad ~ YilS'; .MA·\·lqnftt.ter-fif filnt r tmowt.hRt 
t ~  t~ I. t',  Rnd VllHoU8 tldv(lcates' associations in t. t ' ~ 
passed rellohJtiol1!1 thnt the tiirie I'Ihoulil Y\,.,t 'be A ~ e  like t"1ti£!; Bna that 
the court bours should be changed ·from'lO·t,o·U;\.M. . -
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Mr, Pr8lident (The HOllourable Sir Abdur Bahim): Is it causing in-
cOllveruenee to the general publi(l? Is that the allegation? 

Qui JluhammadAhmacl ltumi: Yes. 

The HQDCMll'able Sir Reglnald 'lIIu:weU (Home Member): SU', if 
Honourll.ble Member!:! l:eally want to come back thi!:! afternoon in order" 
to debate this question, Government can ha.ve no real objection. But' 
1 wou.d point out that there is really no difference-of opinion between 
the Government und the Honourable Member for once j that is, we 
r';cogmze .all the inconvemences tJlat he has catalogued and others; but 
t ~ measure blu; been imposed as 8 matter of military necessity and 
Utlvemmant ha.ve reaLy no choice in the matter. So I submit there il>.· 
really nothing thut we  elln deblite. We are all agreed about the incon-
veniences. 

Mr. Pre81dent (The Honourable Sir Abdul' Rahim): Does the Honour_ 
able Member take obJect,ioll to leave being given? 

The Honourable Sir Reginald JluweU: Yes. I take objection. 

~  Jlgluunmad. Ahmad. Kumi: Sir, may I S8Y a word .... 

JIr; re ~e t (The Honourable Sir Abdur Rahim): I am not ruling' 
the motion out on the ground that it is out of order. 

Qui Muhammad .Ahmad t t~ If he makes clear one point, I ~ 

withdraw the motion. .  . 

Mr. PreBldent (The Honourable Sir Abdul' Hahim): I do not want any 
more 81·gumentK. YOIl do not want to move? 

Qall Muhammad .Ahmad Kuml: . I imd wnnt to ask the. Honourllble . 
Memher this. Will other offices he at libflrty. to have their time r ~ 

to their COlwenience and that he will lIot interfere with those offices. If 
he gives me ali assurance I may not move this motion. . 

Mr. President (The Honourable Sir Abdul" Rahim): Order. order. As 
obiectiollhas heen taken to leave being gl'llnted. Will those Members 
who "re in fuvour rise in. their p'aces? 

(A te~ a count) 

Ali less than' 25 Membel's huve risen in their places in fa.vour of leave· 
being granted, leave is I' ~ e . 

H. E. THE GOVERNOR-GENERAL'S ASSENT TO BILLS. 

Stcretary of the Lerislatlve Assembly: Sit·, information: h'ls been 
received that the following Ri"ls which Were passed boY both Chambers of 
the Tndinn Lc!!islutUl'e dlll'ing the Budget Sessions, 194'2, have been' 
aSRent,ad t,o bv His Exce'leIH'V the <tovernor General nnrler the provision' 
of sub-section (1) of sed·jon CIS of the Government of },n,:1i" A~, 88 con;': . 
tinned 9Y secti(ln 817 of the. Government of India. Act; 1'9135': 

1. The Workme', 's Compensation (Amendment) Art, 19'2. 
2. The indian MerchlUlt Shipping (Amendment) . ACt. 1942_. 
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[Secretm,;,' uf tlltlLegislut:inl A ~'. 'I , 
3. The Indus Vessels (Amt!ndIllfmt) Act, ~. 
4. The lniiiun Medical Council (.\.mendmeut) Act, ·19-l:l. 
ii. The Indian Boilers (Amendrnl:lllt) Act, ~ 

6. The Multi-Unit Co-operu.tive 8o(lit'ties Ai:!. H142. 
7. The Coffee Market Expallsion Act. ~, 

8. The Iudiull Penal Code (Amendment) Act, 1942. 
f1. The Cotton Ginning 1\1111 J>l't's;;illg 'FIlCltoi'ieR (Amenritnent.) Act. 

HJ4:&. \, 
10. The Indian Patents and DCHigns (Extension of \'iine) Act. ~. 
11. The Protective Duties Continuation Act. 1941:!. . 
12. The Indian Finance Act, 1942. 
18. The Agricultural .Produre (Gruding and Marking) Amendment 

Act., 1942. 
14. 'fhe Indian Toas (Army) Amendment Act, 1942. 
15. The Cantonments (Amendment) Act. 194:1. _ 
16. The Indian Limitation (Amendment) Act, 1942. 
17. The Indiall Companies (Amendment) A(~t, 1942. 
18. The Weekly HoIidl\Ys Ad. ~. 

19. The lndustriul Statistios Act. 1942. 
20. The Motor VehiQJes (Amendment) Ad. H14It. 

STATEMENT LAID ON 'fHE TABLE. 

NETEAllNINOS OF RBCBNTLY ~ t  RAII,WAY I.INER. 

the. KODOurable Sir Bdward B8Iltball (Member for War Transport). 
'Sir, ] lay', on the table a statement showing the> net, earnings for the 
fiIlnnciul .,!ellr 1940-41 of recently constructe<l l'ailwll,V lines. 

8tateml'm RMr,uing 1,&et e,ar"'>r.g1J tlicri'll{/ the .. ~ . year 1940-41 of ne?f' 
Rai1way lines open«J on ~ "'fter t1&e 1st April, 1934. 

(50'l'B :--Only Buch 1111811 811 are entirely open and have heeD working for a full year 
are Included.) . 

1£stlmated 

'Net 
Pereeut&gu return of peIOPntalle 
Income (aolllmn 8 01\ return of 

inI'OIDe aapltAl outlay). InOoIne an-

Na_of 
credltabc Qpltal 

tIedal Worldng Gaugr.. MIIe- Date of to tile O1Jtlay 
No. l'roJoct. RaIlway. Ill'!. openlnl!. Jl10ject ror lOOme)'ea .... 

11140-41. 111311-40. 1940-41. after open-
Inll &II tIIt/· 
mated ori· 
glDalty. 

2 S 4, :; 8 7 Il \I 10 

1 lhado-Plthoro ,Jodhpur Metre \w'11 1-1-1\135 2.78.798 11'23 12'00 6'12 

2 Khadro-N a- Do. Do. ljO' 72 20-11-1989 2,il6,617 14'-=,7 0·87 
wabAhah. (a) 

3 A~ . South Do. -:;-50 20-1·1938 ·-17.868 -4'1l8 -11'32 -10'1> 
Int Call· Indian. (b) (b) -Cb) (II) 

mere . 

•• __ (a) ThIll .. ~ tllllre arrived at In the ' Ilnallocatlon lu.rvey '. The !'&rUer estlmate8 produced before tho 
: _cIIDIl'lnlllCe CCiIIunitteo....,., & probabIe'return of "5 1*' _t only.'· ' 

,'. (II) BlIOludeB net. Ilal'Ulnllllqf exIitIa,'U_ from !lOW Udiclnterehanged wlth _railway but .......... 
. __ took 8uoh credit. Into _nt. .' 

(0) ~ Weft 001II ...... i111IIIeGODItruetAOa of. Ilne a8 part oCtile term. of tr&nIIfer oCtile TaD-
Jon blstrkIt ~ Lin .. to ,tlje Bout.\! JndI&n BaIIway. It wasllltllltated that a loa of:as. 37,100 woald _ 
, 1" GoVerumeDt on &11 O1Jtla, Of 88. at !alrlla. . . 



DEPA}tTMENT OF EVUCA'rION. HEALTH AND LANDS NOTIFIOA-
TION UNDER THE DESTRUCTIVE'INSECTS AND PESTS ACT. 

Mr. J. D. Ty80Il(B'ecretary, e ~ e t of Educafton, Health and 
Lands): Sir. I lay on the table a copy of the Department of Education, 
Health and Lands Notification, No. F. 15-21/41-A., da.ted the 12th May. 
1942. issued -under the Delitructive Insects and Pesta Aot, 1914. 

No. F.-15-21/41-A. 

GOVbNl\{BN'I' OF IND.!". 

f 

DEPARTMENT OF EDUCA'l'ION, HEALTH AND LA'lDS. 

New DelM, tlte ~t  "'ay, ~e. 

NOTU'ICATION • 

• (AGRICULTURE.) 

In ex"rcise of the powe1'8 conferred by lections 4A and 4D of the Destructive 
Insect.! Iond Pests Act, 1914 (II of 1914), the Central Government. ;1 plflased to direct. 
that th<! following further amendmp.ntll shall be made in the notification of the Govel'll.-
ment ot India, in the Department of Education, Health and Lands, No. 1l'.-50-13 (00)/ 

~~., elated the 20th November 1940. and t~e t:ules plibliahed therewit.h. namely:-
I. 111 the preamble to t.he aaid not.ification, and in rule 1 of the said rulea. 

after the word "Punja.b", the words "the Unit,ed Provillooti" shall be 
inserted. 

iI. In the Note below the Schedule annexed to the ,r ~ . cla.Wlel (b) aDd 
(0) shall be re-Iet.tol'ed as clauses (c) and (d) respect.lvely aDd befOl'e 
clause (c) a8 8C} re et~re , the follOWIng cla.III6 .ha.ll be insurted. lI&D1el, :-

"(b) in the United Provinces, by the Entomologist to the Government. of the' 
United Provincea, or such other officer ... may ~. authorised by the 
Provincial Government in thia behalf.··. 

No. F.-15-21/41-A •. 
Copy for wa.rded to th_ 

Sd. J. D. TYSON, 
l:leO'l'etary. 

nil'ector. Imperial Agricult.ural lleIaarch IDstitute; CommerCI Department; 
Central Board of Revenue i Secretary, Imperial Council of Agricultural 
Research i for information and Publica.tion in the journals of the 

, Imperial Council of Agricultural Bellearch. ' 

Director-GllIieral. Commercial Inte1ligeDce and Stati.tiCi for publication in the 
Indian Tra.de Journal. 

COlllul General for the United States of America.. C.Icutta. . 
I.t,gisiat.ive e ~e t with 8, spare copies, with the requelt that they may. ita 
. acCordance with the provisioua of Section 4D of the Delltructive Inlecta 
'ahd Pam Act, be placed on the tab!. of the ColiDcil of State. 

I.egislative A88embly Departmrnt.. with 8 8pare copiel. with the raqlJ()8t that; 
they may, in accordance with the provision. of SjIC,jCln' 4D I.f the 
D\'Istl'uctivQ Insecta artd Pellia Act, be plaCed on the. table of the 
Legislat,ive AlIs,embly. 

By order, 

S.· S. BEDI, 

for De'l1'tr Becretllrr. 
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INDIANS OVERSEAS DEPAUTMENT NOTIFICATION UNDER THE 
INDIAN EMIGRATION ACT. 

''!'hI JIonourable Kr .•• S. ADIY (Member for Ind'ian Overseas): Sir, I 
lay or1 the table a copy of the Department of Indians Overseas· Notiftca-
t.ion, No. F. 85/42-0.S., dated the 20th June. 1942,  issued. under the 
Indian Emigration Aot, 1922. ' 

No. F·-35/42.0. S. 
QOVmNllENT OJ' INDIA. 

DEPARTMENT OF INDIANS OVERSEAS. 
New DalAi, tAe tOtA 1""8 1941. 

NOTIFICATION. 
In exercise of the powera coriferred by sub·section (1) of aection 30A of the 

Indian Emigration Act, 1922 (VII of 1922), the Central Government il plealed to 
direCt that the following amendment lhall be made in the Department of Jo:ducatioD, 
Health ~ Lands, No. F.·33/39·0veraeas, dated the lit August 1939, Ilamaiy:-

In tho aaid Notification, after the '!Yords "unle86 exempted by". the worda 
"general or" shill be inserted. 

G. S. BOZMAN, 
!!Jeere tarll. 

S'fATEMENTS LAID ON THE TABLE. 

Thl Bonoura,ble Sir Jlrlmy Ralsmaa (Finance Member): gir, I lay 
on the table a copy* each of-

(i) Appropria.taon Accounts (Civil) 1940-41 and the Audit Report, 
1942: 

(ii) Commercial Appendix to the Appropriation Accounts (Civil) 
19'0-41 and the Audit Report, 1942; 

(iii) ~' e Accounts 1940-41 and the Audit Report, 1942; 
(iv), Appropriation AccountR (Posts and Telegraphs) 1940-41 and 

the Audit Report, 1941; 
(v) Appropriation Accounts (Defence S'ervices) 1940-41; 
(vi) Audit lteport-Defence Services 1942; 
(vii) Memorandum containing explanation of variations in the 

Ctmtral Government Appropriation Accounts (Civil) 1940-41 
and the Audit Report, 1942, under the sub-heads of accounts 
pertaining to ~ e ~  Commissioner for India and the 
comments of the Auditor of Indian Home Accounts; 

(viii) Commercial Appendix to the Appropria"tion . Accounts of the 
Defence Services for 1940-41; 

(ix) Appropriation Accounts (Railways) 1940-41, Part I; 
(x) Apl)ropriation Accounts (Railways) 1940-41, Part II; 
b:i) Railway Audit Report, 1942; 
(xii) CSl)ital Statements, Balance Sheets and Profit and Loas 

AMounts of State Railways in India for 1940-41; 
txiii) Balance SheetR of R.ailwav Collieries and StatAments of all.in-

cost of coal for 1940-41; . 

eNo' includfd in these Debates, but copiel hto\'le been place<1 in the Librarv of the 
Bouae-Btl. of D.· . 

( 66 ) 
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STATEMENTS LAlD ON TEH TABLE. 

(xiv) Memorandum showing explanations of variations between the 
grant and 'lloctuais under expenditure in England for 1940-41 
of the Indian Posts. and Telegraphs :pepartment; 

(xv) Corrections to the appropriation accounts (Posts' and Tele-
gra.phs) for 1940-·11; 

(xvi) Correction to the appropria.tion accounts (Railways) for 1940-
41, Part II; 

(xvii) Amendments to the Audit Report. Defence Services. 1942; 
and 

(xviii) Corrections to the Apprbpriation Accounts (Civil) 194041 
and Audit Report, 1942. 

AMENDMENTS' TO CERTAIN MOTOR VEIDCLES RULES. 

Sir Gurunath Bewoor (Secretary. Posts and Air Department): Sir. I 
lay on the table a. copy each of-

(i) Notification, No. A-l-SS94/41, dated the 21st March, 1942. iRsued 
hv' the Chief Commissioner of Coorg amending the Coorg 
Motor Vehicles -Rules, 1940; 

(ii) Notification, No. A-S-4024/41. dated thE:' 11th March. H)·12 , 
issup.d by the Chief Commissioner of Coorg amending the 
Coorg Motor Vehicles Rules, 1940; 

«iii) Notification, No. F. 12 (S)/42-General, dated 11th March, 1942. 
iSSIlo:ld by the Chief CommisRk,ner, Delhi. amending the 
Delhi Motor Vehicles Rules, 1940; 

r(iv) Notification, No. F. 12(81)/42-General, dated. 2nd April, 1942, 
issued ~  the Chief Commissioner, Delhi, amending fib. 
Delhi Motor Vehicles Rules, 1941; 

~  Notification. No. F. 12(40)/42-General, ~  21st May, 1942, 
issued by the Chief' ~ er. Delhi. under e ~  70 
of the Motor Vehicles Act. 1989; 

I~  Notification, No. F. 12 ( ~ e er , dated 8th June, 1942, 
issued' by the Chief Commissioner, Delhi, under sections m. 
and 41 of the Motor Vehicles  Act, 1989; 

'(vii) Notificati<1Jl. No. F. 14-6-nl, dated the 25th May, 1942, issued 
by the Chief Commissioner, Ajmer-Merwara •. amending the 
Ajmer-Merwara Motor Vehicles Rules, 1940; and 

.~  Notification, No. F. 14-6-111, dated the 18th July, 1942, issued 
, by tile ehief Commissioner, Ajmer-Merwara, amending the 

Ajmer-Merwarlt ){ot.or Vehieles Rules. 1940. 
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THE CHIEF COMMISSIONER 'OF COORG. 

NOTIFICATION. 

No. A-t-!J59.f141, dated Mercara, tlie tI.t MarcA, 194t 
',Ill &XtII'ciae of the powerll conferred by t ~  70, of the Motor Vehicles Act., 1939-
(IV of 1939), and NotificatiQn of the Government of India, Department of Commuuica-' 
t.ioDa, No. R. 60, dated the 28th Juue, 1939, the Chief Commiallioner is pleased to. 
lAue the following amendment in the Coors; Motor Vehicles Rules,· 1940, issued with> 
hill notification No. R. F. 43/121-39, dated the SEth' March, 1940. 

Ameadme.t. ' 
At the end of Chapt.er V after rule 148 of the lIaid rules \ the following heading 

ad rules ah.lI be inserted, namely:- '  , 

tiJlcial rvlu applicable to motor "ehiele, 1I8ing -tprVJtiveeT gas as a mt)toT "eAiele fuel. 
• 148-A. In these rules, unless otherwise expre8lly stated, "producer" meanJI £he 
whole of the generator, pipes, coolers, filters and acc8llllOries nec8llllary for the generation. 
01 gas and its supply to the engine. 

148-B. On or after the 15th October, 1941, no producer shall be fitted to a motor 
vehicle unleu the producer-

(a) has been made by a manufacturer approved in thia br.half by the Madras or 
Kysore Government and further approved by the Coorg' Pl')vincial Tron·, 
port 'Authority lUI to ite fitting on the vehicle and' other details; 

(b) ia of a type or model ,approved by, and in acoordance with specifications 
approved by, that authority for use on the type of vehiole concerned; 

(c) hAB affixed to the get\erator in Ruch a manner as to be clearl". villible, a 
metal plate ll/Iving legibly displa.yed upon it the name of the manufacturer' 
and the manufacturer·s serial num1ier: . 

'pruvided that in the c&l\e of stage carriages or goods vehicles plYing inter-prov"ncially 
'bet-ween Ooorg and MyBOre 01' Coorg and Madras, when it. is proved to the satisfaction' 
of the Coorg Provincial Transport Authority that. the producer gas fitted to such 
vehicles has been apprond'in all respect.ll by competent autliorities of thOle provinces, 
no further alJproval by the Coorg Provincial Transport Authority shall be neceBlary. 

148-C. (1) Any person _king tbe approval of' the Provincial TranBport Authority, 
under rule 148·B shall lI,ake ~ t  in writing to the said authority accompaniecl' 
by duplicate copies of the specifications, of clear drawinga or prints of the producer' 
and. of tbe instructions for working it, and IIhall state the type or model of ,motor' 
vehicle and the !lize and horse-power of the' engine for which the' prodireer is intended. 

(2) If BO r~ re  by the said' authority, a person who has made an application 
UDder IlUb-rnle (1) shall furniah at hia own expense a vehicle fitted with the producer' 
101' such test on the road ~ , a ra.cf jOul"lley of Bot. 1_ t.ban 50 miles conti· 
nuous) &I the authority may specify 

148-D. (1) lWoa'e aecording appro", to aI1"V type or deaip of producer· t ~ Provin-
.CJial Trauport Authority IIhall, .. tiafy itll4lIf tllat the d .. ilJD and fOlUltruction r ~ ' 

are in accordance with the proviaion of these rulea and In particular that.-

'(a) the design is reasonably simple and lIuitable to the type of vehicle for which 
it is 'iRt.ended and is sut'h that it can be fitted to the vehicle in such a 
way 'that ,the driver's vision And control of the vehicle are not' impeded, 
'the convenience, and safety of pa880Dgers is not endimgered, the wt'ight 
of the pro.1ucer can be reaROnabl, dilltributed over the chassiB, and the 
filters, coolers, 'pipes and other rt~ requiring frequent cleaing and' 
attention can bl'· fitted in readily acc8IIIIibie places; 

(bt tbe effectivt' l-apacit.,v of the generator. liopptll' and filters ill mfticient to' 
provide fuel to propel t.he vehicle for a distance of not leu than 50 
miles witbout recharging the hopper or cleaning the fUters; , 

(c) the producer is capable of providing gas to propel tbe vehicle by the gas, alone 
. along a level road with its full lawful load at a IUstamed rat;e :of, IIpeed of-' 
not lesll than-

(i) in the case of a goods vehicle not bein, a heavy transport vehicle, 20 m.D.h., 
(ii) in the case cf a goods vehicle being a heavy transport vehicle, 15 m.p.h., 
(iii) in any other cal!e, 26 m.p,h. 

(d) the materials· lind method!! of oonlltructiOn specified' by tlie applicant are, lIave 
as otherwise declared by the applicant:, calCulated' to wjthstand fair Wf'lar' 
and tear for s period of not 1888 than two yeaz:a qnder the' normal conditions, 
of working of the type of vehicle fOr which the producer iii intended. 
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(2) The .inst.ructions for t.he working of the producer shall be subject. to the approval 
;01 the Provincial Transport Aut.hority which shall cause to be endorsed thereon a state· 
-:ment. of the materials and parte declared by the applicant. not .to be. calculated to 
,,'ithetand two years' fair wear IIoIld'tear.· , 

148·E. ,Every producer shall be designed, manufactured, t~ and maintained with 
.11.;1 , re&1!Ona.ble care nece8Bary to pr.event danger from fire, gas' poisoning, and burDS, 
.and in particular- ' 

(a) all pipes, joints, valves and all covers to the hoppers, generator., cooling 
chamberB, filters and other llCCessories shall be free from gas or air lealai; 
IIoIld ' 

(bl if all escape funnel iB flt.ted to the generator forUle during the blowing of air' 
through the generator, the mouth of the funnel shall be pl&ced above' the 
level of ~e roof of the vehicle. 

J.48·F. il) No part of any fro:iucer shall be placed 80. as to reduce the field of 
'.vision of t.he driver bymeanl 0 the mirtor prescribed in l"ale 96 or otherwisc, or so as 
,,to impede the driver in his. oontrol of the vehicle. 

(2) In a public service nhicle-

(a) no part of the produCer 8ha.llbe plaoed within t.he puB8ngen' compartment; 
. and 

(11) the genel"ator Bhall be centrally placed in rear of the pauenierl' compm1,· 
ment., either completely outside it, or recellled into the rear panel, and 
shall be insulated and have the dearance preacribed in rule 148-G: 

l'rovided that notwithstanding LhIl'provisiOnl Of rule,as (a) the generatm and a lW8n'.8 
.of fuel .not exceeding one hundred a.ud' fifty pounda in weight may be carried on a 
. tJ·ailei . attached to a public servit'.8 vehiclr. . 

(3) No public service vehicle fit.ted with a producer shall have any opening or door 
.;in .the rear end of the vehicle. . . 

(41 In a t,1'B.lIsport vehicle uthel' tha.n ... publk. ael'Vioo vehicle the generator shall 
,not be placed forward of the rear of the driver', cab and shall be insulated 8Dd have 
t.be clearance prescribe4 in rule 148·G. 

148-G. (1) 011 any motor vehicle, if allY part of the generatol' ia so placed 8S to 'be 
wiUiin II< distance' of sir inches in a horizontal plane from any part ot the vehicle, 
the vehicle shall be insulated from the generator by a sheet of asbcstos (llIe.eighth 
",1 an indl thick,' or by such other in.suL .... t.i:ng ma.terial a8 the Provincial Transport 
~ t r t  may by, general or sp,8cial order in writing lpeciiy in this behalf, not les. 
in height ·than the height of the generator (including the hopper) and of such a width 
;&8-

I 

(a) where the generator' is recessed, to completely line the reccss; and 
(b) where the genel'ator ill not 1'ecClised, r.o project for a distance of Mt leBB 

than six inches on eit.her aide of the generator. 

(2) No part of a generator ShAn nave I) clearance between it and t.he t! t ~ 
'mat.er.i&l Jil'8lcribed in Bub·rule (I) Qf II!8Il than two inches. , 

148-H. (l)ln the calle of a goodt vehicle the generator may be placed' centrally 
'iLt-the renl' of the vehicle as prescribed for a public service vehicle or, behind the 
.arivel". cab. 
o 42) When the gene;a.tor is placed behind the drivElr'a cab it .hall be adequately 
·enclosed in a ~e r te compartment, and no gt!Ods shan be carried in that compartment 

,148·1. No ~e er t r Il!ld no pipe oonneoting.' th? g~ e~ t r t:o t.he gas filters 'shall 
bl" so plar.ed that al1y part Qf the generator or pipe 18 Within a distance of less than-

(a) two feet from any part of the pet.rol tank; or 

(b) four feet from the filling point or orifice of the petrol tiink: 

Provided that if the filling point 01' orifice is screened off from the generator by an 
:adequate partition, clause (b) shall not apply in relation to the generator. 

148.J. On any transport vehicle the filters and gilt! ooolers shal'" be so placed as to be 
,I·ea.dily accessiWw for cleaning at any time. 

148·K. Evct'y part of the producer shall be firmly and securely fi"ed in 'Place, and 
:all pipes, valves, joints and hopper lids c..r coven ahall at all times he maintaine<l in 
'" gllB·tight t ~. 
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l4B-L., No driver or other perlOn in charge of a motor vehicle to which a producer' 
is fitted ehall-: ' 

(a) at any time ~  there _is fire in the generator, cau .. or allow the vehicle· 
to atop or remain stationary at a distance of leu than ten yards from any 
other motor veh:cle or of leiS thali 20 yards from any petrol pump or' 
place where petrol is supplied in tins; 

(6) at any' time when there is fire in the gellerator, pour petrol or cause or 
allow petrol to be poured into te petrol tnnk; '. 

(c) carry, or cause or allow to be carried, in the vehicle' (Ave in the regular-
petrol tank thereof) any petrol or other inflammable or exploliv6 
lubstancej 

(d) clean or rake out the generator at any appointed bue stand or stopping 
place or within a diltance of lell than 20 yards from any other motor' 
vehicle, or caule or allow the aame to be done by any penon; 

(e) where a park, bua atand, or halting place or a part of a park, bUB 
or halting place ia .. t apart for vehicla fitted with producera, 
the vebicle to atop or l'emain atationary in' any other park, baa 
or halting place or other part thereof, as the caBe may be j 

.tandl 
allow 
stanctJ 

'I) place the vebicle, or cau .. or allow it to be placed, in any garage or .hed. 
unleu the garage or shed oil -provided with a permanent opening. or 
open:nga for sufficient veDtilation other than doors and 'window. that.. 
may be cloaed. 

148-M. (1) The projection of any part of a producer beyond the rear of the' 
vehicle eball be deemed not to be a part of, the vehicle for the PUrpoael of rules lOB 
and 110 of the Coorg Motor Vehicle Rules, 1940. 

(2) No pf!)dncer shall be fitted to any motor vehicle in anch a way that t.h. 
vehicle thereby contravenea the provieioDl of rule 107 or rule 109 of the ('AJOrg Motor 
Vehicle Rules, 1940. .  -

NOfA.-Every drivel' or other penon in charge of a motor vehicle to which .. 
producer ia fitted il informed that the fitting of a producer gu plant ia in effect. an-
alteration for purpose. of section· 32 of the Act., and is advil8d in hie own interllt 
to bave the vehicle inapect.ed and the fact.not.ed on the cerbificate of fitneM before-
pntting it into n ... 

J. W. PRITCHARD, 
nAu, GOIMIi.,iotI.,..-

THE CHIEF COMMISSIONER OF COOBG. 

NOTIFICATION. 

No. A-S-J,OlJ,/J,l, dated Mercara, tAe 11th March, 19.f!. 
In exerci .. of tbe power. conferred by aection 48 (d) of the Motor Vehic1 .. A. t.~ 

1939, read with section 68 (.) . ~ lza) and the notification of the Government of 
India Department of CommUniCations, No. R. 50, dated the 28th .Tunl 1939, th. 
Chief' Commissioner is pleased to make the following amendment to the Coor, Motor-
Vehicle. Rules. 1940, ieaned with hie notification No. R.F. 43/121-39,' dated th. 
,26th March 1940. 

Amendment. 

After Rule 56(h), ad!i the following:-
"56(c). The Provincial Transport Authority may 8tipulate, if necell&ry, .pacific· 

condit:ons for the' carriage of lIIail. in any etage c&lTIiage on any route." 
2. In Part A of Form P.St.S. 

Add the following, as item 15:--
"15.-The permit-holder sball, if required carry mailB, at such ratea, aB may be· 

fixed by the Provincial TrRnsport Authority, in con.ult.tion -'With thePostall 
A uthoritiea concerned." 

J. W. PRITCHARD, 
OlM., (JorrtrMIIioMr. 
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AMENDMENTS TO ODTAIN MOTOR, VBBIOLBS RULBS 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 

NOTIFICATION. 
Dellui, the 11th MaTch ~ . 

'71 

No. F. 11 (8)/,fI-o.efl8TIll.-In exercise of t ~ powers conferred by ~ e (d) ~  
lub-aoction (2) of Bectlon  70, of the Motor Vehicles Act, 1939, read with tbe noti-
fication 9£ the Government of India in the Department of Communications No. B.-60, 
dated the 28th June 1939, the Chief Commiss.oner is pleased to make the following 
amendment in the Delhi Motor Veh:cles Rules, 1940, ~ e same having been previoualy 
published with hiB notification No. F. 12 (3)/41-Gencl"al, dated the 5th January ]942. 

, A mend'A8nt. 

In Bub-!1fle (1) of rule 5.59 for the figures and words "225 pounds in weigbt. 
unladen" tbe fisures and worda "1,100 pounds in weight laden" shall be sublltituted. 

'A. V. ASK WITH, 

eh.iel Cnmmi8I1io7ter, Delh.i. 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 

NOTU'ICATION. 

D,llt,i. the Snd April 19.#!. 

Nu. F.-ll ( ~ e e . I  exercille of the powers conf"rred by maDIll (za) 
in Bub-section (2) of BBction 68 and clause (d) in Bection 48 of the Motor Vehicl. 
Act, 1939, read with the Not;fication of the Government of India in the Depart.-
ment of Communications No. R.-60. dated the 28th June 1939. the Chief Commia-
.ioner iB pleaaed to make the follow;ng amendment in the Delhi Motor Vehicl .. 
Rulel, 1941. the .ame having been previoulIly Dubliahed with hill NoUBcation No. 
F.-12 (3)/42-General, dated the 5th Febmal'1 1941 

Amendment. 

After mle 4.18 the follow ins .hall be added, DaDlely:-

"4.18-A The Provincial Transport Authority may attach to any stage carriage 
CarrI... or maUl In -taae permit a condition that the holder shall. if requ;red cBrI'J • 
cam.... mails at luch rates as may be fixed by the Provincial 
Transport Authority in conlultation with the postal authorities." 

A. V. ASKWITB, 

o,Aiel Oommi"ioneT, DelTa;_ 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 
NOTIFICATION. 

DelAi, the Jl,t II tq ~ . 

No. F. 11 (. ~' .r . I  exercile of the powers conferred by aectioD 70 of 
the Motor Vehicles Act, 1939, read with the not;fication qf the Government of India 
in the Department of Oommunications No. R-6O, dated the 28th June 1939, the Chief 
Commisllioner is plealed to make tJie following rules the .ame having been previoully 
pUblished with hi. notification No. 1<'. 12 (40)/42-General, dated the 4th May 1942. 
2. The Chief Comm:.sioner takes this opportunity of drawing attention to the 

provisions of section 32 of the Motor Vehicles Act, 1939, under which the OWDer of 
any motor vehicle who affixes .. charcoal gas plant to it is required to report the 
fact to the Regiitering Authority within whose jurisdiction be resides. 

RVLBB. 

1. -These rules may be cited &s the Delhi Motor Vehicles (Use of Oharcoal Gal) 
Title. 

. Rulel, 1942. 
2. In these (!~ unless there is something repugnant in the subject or contazt,-

DelloltloD. .. 

(a) "Board" means the Board cunstituted by the Chief CommiB.ioner under 
rule 3 of thele rules; 

(h) "charcoal gaB plant" meanB an apparatuB for generating 181 by the com-
hustion of ~  with. a view to the use of the gal for the propubioD 
of a motdr vehicle, and meludes the whole of the generator, p:pes, cooll1'l, 
filters, and accessories neces8l1.ry lor that purpose and for the IUpPIy of 
the gaB to the engine of the motor vehicle. . 
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3. (I) For the purpose of approving persona to serve all manufacturer. of charco&l 
Coqltutloll. of the Board. gas J!lants, and to pedorm .the other functiollll which are to 
,  " ,be discharged by the Board under these rules, the Chief 
, ~ er may appomt a Board, conllisting of the Chairman  of the Delhi Pro-
vmc;al Transport .Authority and not less than two and not more than four other 
persollll.' ' 

(') In the event of a disagreement between the members of the Board the opinion 
Df the majority .hall prevail. 

,4. (I) .Any person deairing to be approved all a manufactu'i. pf charcoal gaa 
Ghllt of oertilicatee to apo plont. 'shall make an application to the "Board accompaJ!.ied 
iIIOved manufacturen. by lpecifications and drawings in duplicate of the plant. or 

plants which he propOlea to manufactufe, an explalllltion of 
the t.ype Of e~ of motor veh;cle to which each plant is designed to be fit.ted and 
a ~  of the instruction. which he propOle1 to iuue for the guidance of the perIOD 
ullng the plant. 

(') U 80 required by the Board, a p81'11OJl who baa made an application under 
IUb·rule ~  of thia raJe ahall-

(a) submit a. model, of the charcoal gal plant to luch teats in web laboratory 
or worklhop and by luch person .1 the Board may lpecify, and 

(b) provide at hi. own expenee " vehicle fitted with the charcoal gal plant. 
for such tests on the road all the Board maT specify. 

($) .After conllidering the papers lIubmitted and Inbjecting the model charcoal ... 
plant to IUch testa as ~ ~ r  e~  .suitabl,e, the Board may at ~ ~ . retI  
¥rant or refule the t ~ , and I~ It deCides to grant the t ~ eha,ll 
I18Ue a certificate to the appbcant .mowmg that he hal b88Jl approved .. a manu-
facturer 01 charcoal gar, plants of a type or typeIJ to be apacified in the certificate. 
W Before according approval to any type or design of charcoal gaa plant tU 

Board .hall satisfy itself that the deaign and conlt-ruction proposed are in accord-
ance with the provision of these rules and in particular that-

(a) ille design i. reasonably simple and 8uitable to the type of vehicle for 
which it is intended' and ill loch that it can be fitted to the vehicle 
in such a way that the driver's vision and oontrol of the veh'cle are 
not, impeded, the conv\!nience and safety of pa18engel'll ill not endangered, 
the weight of the charcoal gas plant can be reasonably distributed over 
the chassis, and the filters, coolers, pipes and other parts, requiring 
frequent deaning and Attention can be fitted in readily acce88:blo placel; 

(b) the ellective' capao:ty of the generator, hopper and filters is sufficient to 
prOVide fuel to propel the vehicle for a distance of not less than fifty 
miles without recharging the hopper or cleaning the ,filters; 

(c) the charcoal, gas plant ill apable of providing gal to propel the vehicle by 
tbe gal alone along a level rOBdwith it. full lawful load at a lustained 
rate of speed not leIS than-

(i) in the case of goods vehicle not being a heavy transport vehicle, twenty 
milea an huur; 

(ii) in the case of goods vehicle being "a heavy tranaport vehicle, fifteen milel 
an hour; " 

(iii) in any other case, twenty.five milea an hour; 

(d) the material. and methods of construction specified by the applicant ~ 
save as otherwille declared by the applicant, calculated to withstand fair 
wear and tear for a period of not, le18 than two years under the nonnal 
collditions of working; 

(e) the plant is 10 designed as to cause no undue wear to the anglne. 

(.6) tt Rhall be a condition of every certificate issued under sub-rule (3) of thie 
rule that the holder ()f the certificate shall in respect of every charcoal gas plant 
" i18ued 'from his factory supply to the prospective user a Bet of instructions in terms 
approved by the Board for the working of th, charcoal gas plant.· 
(6) Notwithstanding anything in this rule the Board may direct that any pel'lOD 

who hal been approved as a manufacturer of charcoal gaB plante in any other Pro 
vince or Btate ill India shall be deemed to be an apprond manufacturer for the 
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iDelhi Province subject to the conditions in force in the Province or State in which 
the perlon was first approved al a manufacturer and to auch further conditione aa 
the Board may think fit to, impale. 

5. On or ,.fter the firat day of June 1942 no person shall drive a motor vehicle, 
IProhlb I th of and no holder of a permit shall allow the vehicle to which 

~~~r ,: PJ!D:'le not the permit relates to be driven, with a charcoal gaa plant 
made by an apllrOvcd affixed thereto unless the charcoal gas plant has been made 
manufacturer. by a manufacturer approved by the Board under rule 4 of 
theae rul .. : and has been spec:fied by the manufacturer as being of a type suitable 
for use on the motor vehicle to which it is fitted: 
Provided that the Board may by general or epecial order give permiasion for 

,any charcoal gaa plant which was in use on a motor vehicle before the first da,. 
,of June 1942, to continue to be used on that vehicle even though it W&l not manu-
,factured by a peraon approved by the Board under l"1Jle 4 of these rules. 

6. (1) No person .hall drive any motor vehicle, and no holder  of a permit shall 
allow the 'motor vehicle to whiclj. the permit relatea to be 

oOoadltlonl nader which driven with a charcoal gas plant affixed thereto unle .. the e-:,11 .. 1 pluta mu requirement. set forth in the Schedule to theee rul.. are 
• fulfilled in 1'88peet of the said plant and the nhicle to 

which it is fitted. 

(f) The driver or othew person in charge of a motor vehicle to which a charooal 
ISaa plant is fitted sball not-

(a) at any time when there ia fire in the generator, cause or allow the vehicle 
to atop or remain stationary at & distance of 'less than ten yarde from 
any other motor vehicle or less than twenty yards from any petrol pump 
cr lll.ace where petrol ia aupplied in tins; 

(b) at any time when there is fire in the generator, pour petrol or cause or 
allow petrol to be poured into the petrol tank; 

,(c) «>6rry or caule or allow to be carried in the vehicle (aave in the regular 
petrol tank thereof) any petrol or other inflammable or explosive IDb-
stance; 

~(  cleln or rake out the geilerator at any appointed bus stand or stopping 
place or wit.hin a distance of less than twenty yard. from any other 
motor vehicle or cause or allow the same to be done by any perlon; 

~e  where a park, bus stand, or halting place or a part of ,a park, bUI stand 
01" halting place is set apart for vehicles fitted with charooal gas plante. 
allow the vebicle to stop 01' remain statiouary in any other park, hus 
stand or halting place or other part thereof, &8 the c&le may be; 

(f) place the vehicle or caUBe or allow it to be Rlaced in any garage or abed 
unless the garage or shed is provided With a permanent opeI!in, or 
openings for sufficient ventilation other than doors and windows that 
may be cloled. ' 

7. Nothing in these rules shall prohibit the use in the Delhi Province of a 
cbafcoal gas plant on a. motor vehicle which is registered in 

• BeolProcltl' with other the Punjab or the United Provincel or any other Province 
Provinces or Stat... or 'State to which the Chief Commiaaioner may extend the 
applicability' of this rule, provided that the l'equirements of the rules in force in 
the Province or State where the motor vehicle is registered in respect of the use of 
charcoal gall plants  are fulfilled. 

Srltedule. 
I. Every charcoal gas plant must conform to the following general specifications:-
(a) All pipes, joints, valves, and all COvera to the hoppers, generators, cooling 

r.hambers, filters and other -accessories Ihall be free from ps or air-
leaks. 

(b) If nn eRcape :funnel is fitted to the generator for UBe during the blowIng 
of air through the generator, the mouth of the funnel' shall be placed 
above the level of the roof of the vehicle. 

(0) The materials for the construction of generators including hoppers and 
outer sheIla if any. ~ , be of mild steel sheet and shall not be )811. 
than No. 16 B. W. G. (0.065 in. thick) with the exceptioll that in the 
cale ,?f any updraft Iteneratorl in which no refractory lining ill uled, 

• 
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the fire-box shall be conetructed' of mUd _teel aheet Dot leu than. 11 
B. W. G. (0-120 in. thick.) for a distance of twelve inch.e above the 
grat!! or to the top of t.he gaa offtake, whichever i. 1.... In the ca.-
of crossdraft generatora, where no refractory lining il uled, the diatenoe 
from the mouth of tbe tuyere to any part of tbe ehell ahall not be Ie •• 
than five inches. AU generator cover and generator flange joints ahalI 
be ,made of heat-resisting material. 

The mater:al from which coolers are made shall be mild ateel, copper ~ 
brass sheet not less than 18 B. W. G. (0'049 in. thick). All coolers 
must be mad!! 80 that they can he readily cleaned. 

\ 
(e) The gas filtering system shall be in 1I0t leas than three It.ages, of which 

the last stage shall be felt or other approved fabric, provided that the 
Chief Commissioner may by notification approve any fi:t.ering system. 
The materi9ls from which iilter casings and all gas piping up to the 
mixing chamber or carburettor are made shall not be 1818 than No. 18 
B. W, G. (0·049 in. thick). All filters shall be 10 placed a. to be acoeasible-: 
L() cleaning at all times. 

(f).Flanges fitted to pipmg shall be made of material not leu than No. 11"' 
B. W. G. (0.120 in. thick). Each fl.anp IIhall be secured by not leu than: 
four bolts. 

n. (1) No part of any charcoal gSB plant shall be 10 placed .. to reduce the fie1dA 
.:If vision of the dri!er, by means of the mirror prescribed in rule 5.7 of the Delhi 
Motor Veh.icles Rules, 1940, or otherwise, or 80 as to impede the driver in his controll 
of the vehIcle. ' 

(2) In a public lIemce vehicl_ 
(.) DO part of the ('barcoal gu plant sbi.ll be placed within the p .... nger. com-' 

partment, IIJld 

(b) the generator ahall be centrally placed in rear of the p_nger. compartment,. 
. either completE:ly outBide it or, recused into the rea.r panel, and shall be 
insulated, and have the clearance 'prescribed in paragraph In of t.hv; 
. Schedule: 

Provided that the generator and a reserve of fuel not exceedinJ on13 hundred andt 
fifty pounds in weifrbt may ,be carried on a trailer attached to a pubbc semce vehicle. 

(3) No public aemce ~ e e fitted witb & charcoelgas plant ahi.ll have any opening: 
or door at the rear of the vehicle. 

(4) In a tranBport vehicle other than a public HmCe vehillie tire generator .hall 
not be placed forward of the rear of the driver's cab and shi.ll be inaulated and have' 
t.he 'clearance prescribed in paragraph m. 
m. (1) On any motor vehicle, jf a1l/y part of the generator is 10 placed as to ".. 

within a distance of six inchP.II ill a horizontal plane from any part of the vehicle, 
the vehicle shall be inaulated from the generator by a sheet of aabestoa one-eighth of 
all inch thick, or by Buch other insulating matelial as the Board may by gener"l or' 
apecial order in writing specify in .this behalf, not being les8 in Jieight than the 
height of .the generator (including the hopper) and of lIuch a width as-

(al where the generator is recessed, to line completely the recesa; and 
(b) where the generator is not recssed, to project for a distance of not leu thm 

six inches on either side of the generator: , 

(2) No part of a generator ahan have a clearance between it and the insulating 
bJaterial prescribed in sub-paragraph (1) of this paragraph of less than two inches. 

IV. (I) In the case of a goods vehicle the generator may be placed centrally at the-
rear of the vehicle as prescribed for a publio lerVlce vehicle or behind the driver's cab. 

(~ e  the generator is placed behind the driTer's cab it shall' be adequately-
enclo8ed in a sepal'ate compartment, Ilnd no goods Ihall be carried in that compartment., 
V. No generntol' Ilnd no' pipe connecting the generator to the g .. filters .hall be 

80 placed that any part of the generator or pipe 11 within a di.tance of 188s tJian-

la) two feet from'lIny part. of the petrol tank" or 

(b) fQur feet from the filling point or orifice of the petrol tank: 

, 
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Provided that if the filling point or orifice is ~ree e  from the generator by an' 
adequate Pllrtition, clause (b) shall not apply in filiation to the generator. 

VI. Every part of the charcoal gas plant IIhall be firmly and securely fixed int 
place, and all pipes,  valves, joints, hopper lids or (Oovel'lIo shaK at all times be maintained 
in a gas.tight condition. 

~I. Where water is used, either for injactioo, t>r for  cooling lIuyerel, it shall be' 
proVIded from a source other than the engine ct>almg. system, and shMI not be in 
drcuit therewith. 

, 
A. V. ASKWITH, 

Ohief ,oommi"ioner, Del".i .. 

OFFIOE 'ot THE OHIEF OOMMISSIONER, DELm. 

NOTIFIOATION. 

DelAi, tAe. 8th lune 19-11. 

No. F.·1f (36)/-6i-lieneral.-In exercise of the power conferred by I8ctiona 21 and 4ti 
of the Motor Vehicles Act· 1939, rl'lld WIth th" Notification of the Government of 
India in the Department or' C:ommunications No. R ·60, dated the 28th JUlie .1939. the" 
Chief Commi8l!ioner is pleased to make the following rulea, the same havlng been. I 
previously published withhiR Notification No. F.·12 {36) /42.General, dated the 10th. 
April; 1942. 

Rvle,. 

1. t t ~ g anything contained in the Delhi Motor Vehicles Rules, 1940,;. 
no fee shall be charged f'lr the issue or alteration of certifict.tea of regi.tration relatin, 
to motor vehicles which arc the property of the Personal Representative in India of" 
the President of the Unit'.ld States of America and hil staff. . 

2. If the Personal Representativl'I in India of the President of the United States .. 
of America or any member llf hil Itaff haa paid or .haJl hereafter pay a fee for the 
iAue or renewal of a licence to drive a motor vehicle or fOl' undergoing a teat .. ' 
competency to drive the fee shall on his application be refunded to him. 

A. V. ASKWITH, 

Oltiel ,(,'ommi3Bioner. Delhi;. 

QRDERS BY THE OIDEF OOMMISSIONER, A.TMER-MERWARA. 

NOTIFIOATION. 

Abu, the 15tll. May, 19-11. 

No. . ~ . e Chief Commissioner is pleased to make the following amend:'-
ment in the Ajmer-Merwaro. Motor Vehicles Rules, 1940, published with his Notifica-
tion No. 1141/34.W./:38-UI, dated the 12th June .1940, the amendment having been 
previously published in this Administration's Notification No. F. /14-6-m, dated the-
4th April, 1942. 

In rulo 5.56 (a) of Chapter V-Construction, Equipment and Maintenance of Motor 
Vehicles-for the figure and words "225 pounds in weight unladen" substitute the-
figure and words "1100 pounds in weight laden". 

By Order, 
M. WORTH, 

Se"retaTy to the Ohief Oommi.,sioner. 
Aimer-Mr:rwura_ . 
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NOTIFICATION. 

Abu, tM nt1, July, 19,f1. 

No. /I'./14·6·1IJ.-The Chief CommisBioner is pleaSed. to make the following 
.addendum. to the Ajmer·Merwan. Motor Vehicles Rules, ~ , published with hiB 
:.Noti6,-tion No. 1141/34-W./38·m, dated the 12th June, 1940, the addendum having 
.been previonaly published ill this Administration's Notification No. F./14-6·m, dated 
the 28th May U142, 
Chapter IV-Control of TranBport Vehicles. After clause (b) <H rule 4.18 imerl 

; the following new cIau_ '  . 

"(c) that the bolder of a pennit. of 110 stage carriage .hall, if l'eqUired, carry 
, mails at such rates all lD9 bo fixed by the Provincial Trllnllport Authority 
in eouaultatio.1 with the Postal ~t r t e  concerned." 

Silcrettzry to the 

~ Order, 
M. WORTH, 

Ohief Oommu"iofle" 
A.jmer·AI erWQ,a. 

:ELECTION OF A MEMBER TO THE DEFENCE CONSULTATIVE 

OOMMITTEE. 

l'4r. O. II. Trivedi (Secretary, War e ~rt e t  

"That' t.hia ABl8IDbly do proceed to elect., in Buch maDDer 
:l'reBident may direct, a· non·oficial member to &erve on the 
oCoJumiit.ee, mce Lieut.·ColODel Sir H6Dry Gidney, deceaaed." 

1Ir. Preaident (The Honourable Sir Abdur Rahim) : 
. '''fhat this Assembly do proceed 'to elect., in suc!h manner 
.PresidE'llt may direct" a non·official member to serve on the 
·Committee, "ice Lieut.·Colonel Sir Henry Gidney, dec:eaaed." 

The motion wall Il.dopted . 

Sir, I move: 
aB the 1Iooou1'&lIle the 
Defence Conaultative 

The question is: 
as i;he Honourable the 
Defe!l'.:e Col18l1ltaUve 

. ~ ' '  01" A MEMBER TO 'rHE ADVISOH.Y COMMIT'rEE FOR 
, THE UTILiZATION BRANCH OF TllliGEOLOGlCAL SURVEY 

. OF' INDIA, . 

The Honourable Dr. B. B.. Ambedk&r (Labour Member): Sir, I move: 
"That this Assembly.do proceed to elect, in such manner aB t.he HOllourable the 

lPrrsident may direct one representative of the A'Bsembly to Berve on the AJvisory 
,ColOmittoo constituted by the Government of India, to advise on problems connected 
with the wotk of the Utilization Branch of the' Geological Survey of India." 

IIr. President (The Hop0Ul'llble Sir Abdur Rahim): Motion moved: 
"That thiB Assembly do proceed to elect, in such manner All the Honourable the 

President may direct. one representative or. the Assembly to serve on the Advisory 
,Committee constituted by the Govel'lllDent of India, to advise on I'roblelDB collDected 
witn the ~  of the Utilization Branch of the G'eologicBl Survey of India." 

Mr. 1[. O. Neogy (Daccn Divi!lion: Non·Muhammadan Rural): I a.m 
·sure the House is rather disappointed .in not having the privilege of hear-
ing a maiden speeeh from my Honourable friend on this subject. I am 
:(lfl'aic1 the Honourable Membet· is fighting shy of going into t6e history of 
;this question hec'nuBe undei' the guise of t.his short motion is sought to be 
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cl)vpred u dark and tragic chaptt'r of13rit.i"h Indian h:story. I refer to the· 
Conference which was presided over by my ,Honourable friend, Sir 
Firoz Khan Noon, while he held charge of this Deportm.ent, on the 6th 
July lust. nt whi(,h a lengthy statement was made by Dr. ,Fox, the Head' 
of the Geological Survey of India, iii the course of which he called' 
attention to the disgraceful policy  of the Government' of India in regard' 
t.o the development of Indili's mineral resources during the past century' 
or so. I am afraid my Honourable friend, the Home Member's emissaries 
who al'Q responsible for ,censorship are not very careful ,about censoring 
officiui speeches or this chars(:ter. Otherwise, they would have found' 
vuluable material ill the press report of this Conference to which t ~ r  

nttent,ion could justifiably ha.ve been directed'. 

, Dr. }<'ox, in announcing the constitution of tJie' Uliilization IBraneh of 
thf) Geological Survey at that Conferenee, referred' to the fact that India 
in I'r~. t r  days-he referred to 2000 B.C:-was a manufacturing' 
(·ount.ry in respect-of important matnls and' WHir aotually exporting manu-
fnetured steel to other different parts of, the world'. With the Br;tish 
eOllllect.ion, however, the whole pict.ure WIl .. ' changed and Dr. Fox made 
t ~ llI,tounding revelation that the importrmce of ge g (~  work on the 
P'U-t (If the Government wus l'ealiJ:;ed ollly in the interests oil getting coal' 
for t ~ »ul'flose of supplying ships which cllme from Europe with 
merchandise to this country. That was the first step that was taken lot 
the pnrposl-J of undertaking gE'ologicnl activities in this country at Hie 
instanee of the Government of India. Then he referred to the period' 
wll1'11 g'Eologieal work was stllrted in seriousness ..... , 

The Honourable Xr. J[. S. Aney (Louder of the HOUSll): May I just. 
rise i" im·itt· your attention to 11 point?, The information whioh my 
. Honourable friend is giving and the criticisms which he is making are-
v!)ry YIIJunLle, but I doubt whether they are really iil point in reference to· 
thE' motion which is before the House. The motion is that the Assernbly 
do elect one Member to serve on 11 certain Committee, 

Kr. K. O. Beogy: I am ~ r r e  and ~e , at the interruption of 
the Honoul'llblc the Leader of the House in this matter. This ill the first 
time that the House haa any indication of the t..'Onstitution of the Utiliza-
ti;)'l Branch of the Geological Survey and. we are entitled to know what it, 
is about. and I em entitled to deal with certain aspects of the question as' 
HII':,}' "trike me. 

Xr. PreSidf:nt (The Honourable Sir Abdur Rahim): 'I am not sure 
tllllt. I l.!1derp;\,Qcd'the Honourtl,ble the Leader <;>f the Rouse to take CJbjBC-
tion to thil H(lnourahle Memher's remarks as beiilg irrelevant. I do' not-
thinlcllc Inel!1lt it, . 

The HODot'.r&b1e 1Ir. X. S. Aney:' I ,did not say that. 

Mr. E. O. lI'eogy: Now; 1 was COliling to the year 1902 to whirh R 
specific reference was made by Dr. F'ox. Hc said that, In'that e ~ the-
department possessed ~  specialized mineral experts,. ,and WAS prp· 
pared fol.' fl.' big utilization drive. What was the attitude of the Govarn-
ment in tlmt matter? The Government of India of tholJ8 dass,--I am' 
quoting from £. press report-did not agree to this work of utilizatioll and' 
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[Mr. K. C .. ll.y.jJ 
~ ' e  ~ ~ department of its personnel by turning the experts into 
.sImple Jllllllng Inspectors. The Government took the view thut the 
.4epnrbHt'lIt was ,.concerned in getting minerals for export t·o other 
.. ~ tr!e  1Lllcl was ~t wel'ested in the question of r t r ~ ony-
.thmg. out of those Illlnel'als. 'l:his is what he said: 

~e ",urk .of .Ieoiopte iD. Iudi&. wu mainly to promote the export. of ~  
",uterlale rather than encourage industrial developmllllt. in thie coUDtry." 

. When the wUor staI:ted. ~ e  the departmental cOllscienap, got 
,pncked, and t ~  now reahse that they had done a great r ~ in l·ot 
.developing the geological .and mineral resources of India;. in time; aud, 
.pt.:rtic:uIQrly after t ~  lor,t Mnlaya &nd Bunna, they awoke to the necessity 
.of doing something in that matter. I should like to know frl')lll the 
Honourable genti81JlaJl :n charge of this Department whether it is not 
. .:& fad that the experts that have been employed are evacuees from th"lAe 
(-eount!'ies. I.have a r. r~  2uspicion that ultimately the act.ivities )£ this 
branch of the department will be utilised for the purpose of rehabili:.ating 
;m lrodia, the powerful Brit,ish financial interests which were dislodged 
'from t ~e countries. inte!'eEts which were engaged in the mineral ~ t.r  
:lIn .lvla.luya ·e.nd Hurme.. 

Now, Sir. I Ilhould like to know something about the compositiol1 of 
ihe Advisory Committee t\l which we are being ~ e  to agfe? t.o plect 
,-one MemMr. How . . ~ different bodies are represented on it ard what 
will be thefleope of it. &cih'ities? Will the Committee have Bny vllicE; 
. in cnntri,lliug the GlWcmmE:ni policy in regard to the employment' of 
'-experts and in regard to t.he granting of mineral concessions that' will be 
ultimately granfed' alii a result; of the pioneering work of this branch. 

A furthcr point that r (~  is as regards t.he relations that this 'Jl'anch 
·of tnE' I ~ \  De]Jartment are going to maintain with the Ellard of 
SCientific and Industrial Research and Utilization that is attl/.ched to tbe 
"Commerce Department. "'hat, ie. another point on which I seek infl)rmai;ion. 
!"urthermore, r should Iilte tc.. know what. minerals have 1l1reg,dy been 
.. selected for the r ~.~ of engaging the attention of this branch and who 
. .are the experts. that are e.ngaged in investigations in that conn<>ction and 
·'Whet.IJer Government hov.) Already in view any commercial conc.erns ~  

-'WhOIr, the concessiOJ.s will be granted when the time is ripe for it. 
Then there is anothe!· point which is somewhat important. and that 

-is the questhn of training Indians. It may be, and I dare say ~ ' Ollvern-
ment reply will ~, that the experts that are required for the rurpose of 
carrying on invest;igRtil"ns in some of these r r~ minerals. are not to bfl 
'had in -Indio.. I should like to know what arrangements are being made 
'for tLe purpose of givi'1g properly qualified Indians t.he necessary t t~ ! 

'lor getting bcchnical training under the experts that may o.lreQdy be 
·-emplc..yed. 

'!'he Honourable Dr. B. B • .Am.bedkar: It is quite true that my lion-
.o()urable frie"ld had Dot the benefit of hearing my maiden speech. I have 
made' many ee ~  in my life and I do not think I shall be afraid of 
·making a maiden speech. 

My ·Honoura.bIPl frilmd pointed out that the reason why I d:d not 
speak in support of the :R.ef!olution is because there is et, t~  very 
dark ""hieh the depArtment is not prepared to disclose to this House. '1 
.rj;m fI,:\c,nTe {,he R'ollourflnle Member that I do not ~  tbAt, t.llcre is 
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. anything behind this ' !~ t which either myself or the GoVel"l'llllent of 
India need be ashamed of. 'When 1 put forward this motion, I thought 
that it would go through in the usual flay in which such motions ~e 

treated Ilnd if I had the lllightest inkling that my friend WIlS . ~ to 
raisR thE:'se points, I wOl,;ld ~ert  have posted myself on these. ~ I . 
(..4" HOTlp'Ul'able Member:' 'You must know the procedure of the House. ") 
Well, J am '1 'lew 111an hui 1 expect from this House a little more cbnrifjy. 
If nly fritmd must hll.ve the information which he wants before ~ cau 
allow this motion to 'go through, then my suggestion is that this dcb",te 
may be adjourned to a tHier date when 1 shall be in a ~  to gi va 
my HODfJuuble friend the information he wants. ' 

'111'. Pl'e8ident (Tile Honourable Sir Abdul' Rahim): The \Ir .~ 
Mernbt'r (Mr. Neog.v) cun ~et all the information he wants by puttiug dowl!. 
.b question, bllt 1 fluppose it is the desire of the House that this uliltion 
ehould be postponed. 

(Voioes: "Yes".) 

The motion is postponed.' 

ELECTION ~' l\1EMB.BHS TO THE STANDING COMMIT'l'EE F'uR 
.( ~ POSTS AND AIR DEPARTMENT. 

Sir Gurunath Bewoor (5ecl'etary, Posts ,and' Air Department): Sir, I 
move: 

"Thnt this Assembly do proceed to elect, in Buch manner &I the KI)nourallie the 
Preaident may direct, three non·official members to serve on a StaudlIlg Cun: mittee 
.to adviStl on subjects, other than 'Roads', dealt with in t.he Departme1&t of POlte &ad 
.Air, d\uing t.he y.ar 1942·43." 

I think I should eXl'lnin why this motion has been brought forward. 
'The HousE' e!ellted in the last Session a Standing Advisory Committee lor 
,the'subjects dflalt with i'l the Department of Communications with the 
.exception of the subject of ruads, for which there is a separate St,auding 
Roads ~tee. f:)ince then, the Commanications e rt e ~ has been 
split into two, namel.v. the Wa1' Transpo!.'t Department and the Posts and 
Air Departmt.llt, The UOIllnm.tee already elected is, t e 'e r~. u·:a.ble to 
tfunction. It bas, thert'fcre, become necessary to elect a sepa.rate Advi.sory 
.committee for the Posts ond Air Department. That is the reason why this 
motion has been brought forward before this House. 

IIr. Pr881dent ('l'he Honourable Sir Abdur Rahim): The question is. 
"That thi. A •• embly do proceed. ~ elect., in such manner &I ;he ~ r e .. t.he 

'PrHident may direct, three .~ I ,memben.to '!CIne on • Btalldlulr CoDUf&It.tee 
.in advise OD subjects, other than Roada, dealt With In t.he Departmeat of POlte aacl 
.Air, during the year 1942-43." 
The motion was adopted. 

1Ir Pnlident (The H6)lOUrable Sir Abdur ~  I ma.y :nJ:orm ~
~ r ~ Members that £or t.~e purpose of e e t ~  of Me !~er  for the 
Defence Commltl1tive ~. ttee and the Standing COQuxlltt.ee for the 
DE'partment of 1:'o,:ts Bnd Air thE; Notice Office will be open to receive 
nominations up to 12 O'c\o('k on Tuesday the 15th September, 1£142. The 
elections, if Decessnr.y, for the Defence Consultative t,te~ will ~ 
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held on Thursday the 17th beptember, 1942, while the elec$ion for-t-h" 
Standing Committ(;e for -th'3 Department of Posts and Aii' will take place 
on Friday the 18th 5eptemuf'r, 1942. The elections which will be c:onduct-
ed -in accordance with the I,rinciple of proportional representation by meallS 
of the single tr:U1sferabie ,·ot", will be held in _ the Assistant Secretary's. 
Room iu the Council House, New Delhi between the hours of 10-S0 A.M. 
aud 1 P.M. 

THE RBPEALING AND AMENDING'· BILL •. 

The Honourable SlrSultan Ahmed (i(aw Member): Sir, I beg to move 
•  1 lOI" le:lve to int.l'ouuce a Bill to repeal certain enactulf.mt .. I.l,nrl: 
P)I. ~  Ilmeud cert·ain other enactments. 

JIr. President (The Honourable Sir Abdur Rahim): The questiun is 

'''fha, leave be granted to introduce a Bill to repeal certain enactments and to· 
amlmd --certain other enactments." 

The motion was adupted. 

The Honourable Sir Sultan Ahmed: Sir, I introduce the WIt. 

THE INDIAN HU!:H3EB. CONTIWL  (TEMPORARY AMENDMEN1'}. 
BILL. 

'!'he Honourable Kr. N. ll.. Sarker (Commerce Member): Sir, J beg to. 
move for lea\'e to introuuee n liill temporarily to amend the Indian llubber 
Control Act, 1934. 

Mr. Pras11ent (The Honourable Sir Abdur Rahim): The questioo is: 

"That, leave be granted to inf.J'od\lOe a Bill temporarily to amend the _ IndilDo 
Rubber Control Act, 1934." 

The I! ~  was adopted . 

. The Honourable Mr. 5. B. Sarker: Sir, I introduce the Bill. 

THE U;[)IAN COMPA,NIES (SECQND A;M;ENDMENT) D.ILL. 

The Bc9aollrable Kr. 5. B. Barker (Commerce Member): Sir, I beg to. 
move for leave to introduce l\ Bill further to amend the Indian Companies 
Act, .1913, 

JIr. President (The Honourable Sir Abdur Rahim): The queRtion is. 

,,~ leave be granted to introduce a Bill further to amend tbe bdian Com--
panies Act, 1913," 

The motIon wall adopted. . . 

The Honourable Kr. N. B. Barker: Bir, I introduee t.b\, Bill .. 
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'l'b.e Honourable Sir Edward Bentball (Member'for War Transport): .Sir. 
I beg to move for leave to int,roduce a Bill fllrther to amend the Indian 
Railways Act, 1890. 

Kr. PriIldent (The Honourable Sir Abdur Rahim): The question is: 
"l'ha.t. leave be granted to int.roduce a Bill furtber to amend tbe Indian Bailwa,. 

Act. 1890." ' 

'fhe motion was adopted. 

The Honourable Sir Edward  Bentllall: Sir, I introduce the Bill, 

'fHE CODE 0]<' UIVIL ~  (~I M  ~ . 

The Honourable Sir Sultan Ahmed (La.w Member): Sir, 1 bAg' to ~ ~ 

for leave to btrod .... cfo, n BiH furt.her to amend the Code of Civil J.>rocedur'3, 
1008. 

JIr. r ~e t ('file Honourable Sir Abdur Rahim): 'fhe 'question is: 
"That leave be granted to introduce a Bill furtber to amend the Code of Ciyil 

Pr()C('dul'e, 1908." 

The motim. WU!-l adoptr-d. 

The BOD("urable Sir Slllt.&D Ahmed: Sir, I introduce the Bill. 

'flU: CODE OF (' IVJL PROCEDURE (SECOND AMENDMENT) BILL. 

The Bonllurablt: Sir Sultan AlImed (Law Member): Sir, I beg to ;rli')VO 
fOl' leave to introduce a Bill furt.her to amend the Code of Civil Procedure, 
1908 (Second Ameudment). 

IIr.P1'I6ideDt ('I'he HOllourable Sir AbdUl' Uahim): 'l'he quesLiOlJ j!l: 
"That. leave be gl'anted to introduce a. Bill further to amend the Code of Civil 

l' ro('edure , 1908 (Second Amendment)." ' 

The motiOl' was adopted. 

The BoDourallle Sir Sulta Ahmed: Sir, I introduce the Bill, 

t ' I ~ BE AMENDMENT OF RULES GOVERNING 1'HE 
GRANt' Ol" 'l'RAVELLING AND OTHER ALLOWANCES 'ro 
M M ~  OF TA:E INDIAN LEGISLATURE, 

Tbe BQDo111'able JIr. K. S, ADey (Leader of the House): Sir, 1 beg 
to move the. Hesolutioll that stands in my name Hnc1 which rUllS as 
follow!! : 
, "That this Alliembly l'ecommelUiH to the GoV€rnor General in Council to ameDd 
tbe rules governing the grant of travelling and othel' allowance8 to Members of the 
IDdian Legislature so &8 to suspend for the duration of t.he preaent emergency, the 
right. to draw free haulage of a m'!tor car or of a carriage and b'o ~r !  from t ~ 

station nearesl to the Member'. offiCial headquarters or other place of reSidence to New 
Delhi and' back and in addition a petrol or forage allowance at the' I'ate of Re. 75 
per menllem for the period for which a Member is entitled to draw daily allowance 
with tbe result of leaving all Members to draw-.. the conveyanCl! allowance now 
adr.,issihlc 10 R Membel' who r ,~ not. hring a conveyance fot, his OWJI tI~e,  

( 81 ) 
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~ Resolutioll is self-explanatory alld ~ e  not require a speeoh from 

me. ~ subjt!et is one which has come before this House in one form 
or other In(.'ra thou once. Honourable Members are aware that in 1940 
Sir Muhammad Zafrullah Khan. the then Lel!.der of the House. moved a' 
.motion and aCOllllllittee was appointed and that Committee had submitted 
it.s report. 

Dr. Sir BaWl!l Dlnahaw Dalal (Nominated ~ ~  He did not 
move tht3 Uesolution aL all, '  . 

!"he Honourable Kr. II. S. AIle,: The report of the Committee iii there. 
Perhaps t ~ Honourable Member is not aware of it. 

Sir Oo\--as1i lehangit (Bombay City: Non-Muhammadan Urban): you 
e ~  Hot mind him if he is absent-minded! 

fte HOnourable Ill. II. S. Alley: I know Sir Rotanji Dalal is at times 
attentive and at times not. At that time the object in moving the !lmend-
mee ~ ot the rules was the consideration of economy because it bas been 
found thllt this haulage particularly costs something ~et ee  Us. ~ .  

and H3. 60.000 II year. But on the present occasion the object of moving 
·this moti()L' is not 9nt; of economy at all. In fact. we are not asking for 
·the abohtiun of the concession that the Members enjoy; we are (lnly 
asking for the suspension of that concession during the period of the war. 
The ma;ll reas')!l for tbat is the difficulty of giving the necessary transport 
for gett ,~ the cars from various places to New Delhi. 'I'hat is the main 
diftbulty. Probably the Honourable the Railwuy ....... Member may be able 
to explain r·t S(Jme 16ngth the difficulties that face him in making the 
nooetlsar.v pre.vision for the trucks to get the CIUS .here. It is expected 
·that t ~ HOllouruble Members of this House will co-operate with the Gov-
.ernmeut in this matter and that they will voluntarily submit themselves to 
\.he position whioh this Resolution contemplates. There is 110 other change 
made. at all. If these cars are n.ot brought here. all Members should be 
treated,Rs Me ~r  not having brought their cars here. Then. there is a I 
mle Il,ccording to which the other conveyance allowa.nces will be given to 
them. They will all be entitled to them. This is the position which the 
Governlllt'llt wants to place before the House. " 

I know there Ilrc a Dumber of amendments which have been tuLled. 
"Tl1.are is olle amendment in the name of Dr. Baneijea.which appears to he u. 
l'elevant one. I find .that some Members ha.ve already brought their cars 
'[\ml it i;; therefor.e pertinent to allk ~t is to ~e done with them? I call 
nnderstand. the position Bnd it will be possmle to consider the point. raised 
in thll.t amendment. But there arc other amendments also which anl not 
confined to the matter which is the object of this Resolution. They want. 
to raise a bigger quest.ion. The entire question relating to Members allow-
ances is being raiseod by them. I believe they go beyond the scope of 
the motion. There is another amendment which is tabled by the Leader 
9f the Europe.m Group. It is for referring this matter to a Committee. 
t have alrenrl v mentioned that this matter was brought before the House 
:i-fl 1940 nnd b Ci)mmittee was appointed and we have got its report. 
"-nyhow. in fJ matter of this kind. Government will be prepared to keep 
. the matl;ey entirely in the hands of the House nnd will not like to force 
~ r conclul!lion on t ~ 'Houle at, all. 
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At the ~ t.ime, I think. it is necessary lor .me to .in1orm Honour· 
able Members that .it would not be easy for Government to provide the 
t.ranap_l't even· for t.he next Session 8S the position 8S regards .the diffi· 
culty ,of ,getting trucks wi1lremainunaltered. On account of shortage 
of wagons, the ~r rt difficulty will lItill continue to exist and p-ven if 
the old position is n:,tained I very much doubt whether HOQourabie 
Mambors will he able to bring their cars here, With these words, t 
move th., Hesolutioll, , 

JIr. Prestdent (The' Honourable Sir Abdur Rahim): Resolution ~  : .. 

, "That this A88embly recommends to the GOVerDOl' General in Council, to amend 
tho;: rult S govemmg t.ne graut oi traveUing and other al1ow&Ilees to MC!mbofs of the 
Indian Legislature 80 as t.o suspend for t ~ r t.  of tne preseqt c.ne,'g,jncy the 
dgu;. t./ 111'aw iree haUlage of a motol' car or of a cRl'riage and t.wo horses from the 
atation neareat to the Member'. official headquarters or other place of residence to New 
Delhi and back aDd in aadlt.ion a petrol, or iorage allowance at the late of Ra. 75 
pel' r e ~  tor th" period 10r whlch a M.ember il entitled t.o draw ~I  allowanCQ 
with "he result of kavmg aU Memben t.o uraw the conveyance ailuwanCfl DUll" 
.. dll1iilPit.le t.o a illlember wno does not bring a conv,yanC8 for nil own Ule," 

Sit llenry BichatdlOn (Nominated Non-Official): Sir, before  1 :nove 
lUI! t t ~e .ncsolution standing in my name, I ask your permil.sion to 
Ildd the words ' . recommends to the Governor General in Council" "ftel' 
thl! words "That this Assembly". 

Mr. President ('rhc' Hon<?urable Sir Abdur Uahim): Yes 

Sirllenry Richardson: Sir, in moving this substitute Resolutioll, 1  • 
'would l.ik!-to make it clear that there is no question of our not appre· 
,~ t g tue gnne IOl!it.ion and importance of railway resources, or ~ e jUllti. 
nca.ti.m of st:,spending the free haulage concessions ·of motorcars. We all 

~r t ... .ndi'lgly agree with the necessity to do everything possible to assist 
, t ~ l(ailways in their difficult and vital task, and I believe every Member 
ill this HoU'.!: ii with me in this understanding, But the withdrawa.l of 
.. h::! concess;oll. :IJvol vet:. 'several questions as is shown by the amendments 
tRbled bE.>for.. th"! House. 

, 
JIr. Prealdent ('l'he Honourable Sir AbdUl Ruhim): The Honourablt, 

:\lember w;1l first move his ,amendmelJt before proceeding with his ~ , 

Sir Henry Richardson: Sir, I move: , 
/ 

"That for the original Resolution, the following be lubstituted: 

"fhat this A8sembly reCC?mmenda to the Governor General in Council to appoint 
~ Committee of the followmg, namely, the Honourable Sir Jeremy llaism:m, Sir 
~  Ii Yamin Khan, Dr, P, N. Ball£rjea, Mr. Hooseinbhoy A. I.alljee, Sir 
Frederick J6mes. and Sir Cowasji Jehang-ir, for the purpose of ~ er g the 
"mendment of the rule. governing the grant of travelling and other ll110wancps to 
llrrnbera of the Indian Legislature with instructioWl to report not later than t.h. 
17t!1 Septl'mber, 1942'." 

'Sir, as I WB':J saying, the withdrawal of this conoession involves several 
questions as iR showll by the amendments before the House. But rather 
tbanpublit'l\' e ~  all these domestic details, we t ~ t 'it would 
b,l preferable to leave them to a Committee for examinatlon' and thereafter, 
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make rec(oDimendation6. We believe that this method will be more in hop-
ing with the dignity of this House. The gentlemen whose names appeur in 
the Re'Joluti)"'l have all sign!fied their willingness to serve on the V.lm-
mittfle and I trust tte House will accept the proposal and that the Gov-
emmen.t will eo-operate in its deliberations. Sir, I move. 

Mr. Prtlldat (The Honourable Sir 'Abdur Rahim): Amendment moved: 
"That. for the origiDal Reeolut.iOD, the following be ~t. t te  

. 'That t.biaAlllembly 'recommends to t.he Governor Generai'in Cl)uneilto appoiut 
a COM!nittee of t.he following, namely, t.he Honourable Sir Jeremy .Railman, Elh' 
Muhammad Yamin Khan, Dr. P. N. Ban.rjea, Mr. Hooseinbh.oy A. Lalljee, Sir 
Frederick James, and Sir Cowasji Jebangir, for the purpOH of considering the 
amendmeat of the rule. governing t.be grant. of travelling and other ~. to 
Altom1J&r. of the Indian Legillature with il!atructioDl to report not later than ih 
17tb September, 1942· ... 

I find thert are n number of amendments which deal with details ruther 
than witi} merits (If this question. If it is agret'able to the HouBe, I think 
it would be prllferublt: if this amendment is considered and denlt with 
first. 

Sir Kahammad Yamin lth&D (Agra Division: Muhammadan Uurll.t): 
If this amendment is carried" then other amendments will not be moved. 

Mr. President (The Honourable Sir Abdur Hahim): That will be IrIost 
i:uIovenieut·. ' 

Dr. P. K. Baneriea (Calcutta Suburbs: Non-Muhammadan Urblln): 
• Sir, I am prepurE>d to support this amendment. There is a small point 
about· the <ill tc which is given here, t~ t is 17th September. During the 
next few days. we shall be discussing e. very important matter. numely, 
ihe prel:ient' situRtiGn in the country and-we shall not find time to ~  

thiil somew. hot less important. matter during this period. I would ,suggest. 
that tlh·) report be made on 19th September. 

Sir HtDIJ Btchardlon: 1 agree about the date. that is. it should ~ 
19th Septembel· . 

• 
Sir Oow&IIli lthaD&lr: Sir, I think for the reasons given by the Honour-

abJi\ the Mover (If this motion, that the Honourable Sir ~ r  Benthall 
ought to bE'; 011 this Committee. He is the one Member responsible for 
initiating this .Resolution. His Department is vitully concerlled with thh; 
e t ~ . It appears to me that he ought to be on ,this Committee, 
I suggelOt t ~t the name of the Honourable Sir Edward Blmthall ~ 

included in thrl COlIimittee. 

Ill. Pr8lldent ('I'hE> Honourable Sir Abdur Rahim): Does the HOU'le 
agree? ' 

(The House agreed..) 

S&rdar Sant Singh 'West Punjab: Sikh): Sir, may I say a few wordr, 
on this motion? As referred to by the ~ r e the Leader of the HOUSE 
a similar Resolution W86 moved by the ~ r e, Sir Muhan'l.mac 
Zafrul1ah Khan on 12th ,February. 1940, ~  a Committee of both 'Housel 
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W80S appointed. to go into that question. As tJ;avelling allowances are Oil a 
aimilar basis to HOllourable Members of both Houses, the Coun"i} of-
Sta1:e ae: well as this  House, it was then considered desirable that a joint 
COllll1iti,l,c of both Houses should'sit together and discuss thia matter .• 
A Committee "f both HOouses went into the question of travelling allow-
ances, I ,~ otherqui!stions, and submitted a lengthy report containing 
tha e ~ of the Government 8S well as the dissenting Members. 1 
rememho:.!' t ~ I wrota 8 long note about this matter in the proceeding& 
of that Committee. It will help to settle this question once for all if the 
motion is Sf) timed that Honourable Members of the Council of State allO 
pass a similar Hefioiution and then sit together in order to arrive at 
a commOll dedsioll. I make this suggestion to the,Government for their 
adoption in case they consider that the question '·'will finally bi! iJettled 
by agreement:. of . t~ Houses about the travelling, allowance. I hope tbtt 
Governmep.t will accept my suggestion. 

r~ Sir Ziallddin .Ahmad (United Provinces Southern Divisions: Mu-
hamm9.l1Bn Rural): Sir I there is 0. very great difference between the r ~ 

sto.n:!os t ~  and t ~ circumstances in 1940. There was no. transport. 
diffielolt . .' at that time. Secondly, we considered the question only from the 
ecollomic point of vie\\. The Honourable the Leader of the House made 
it er e t. .~ clear juslnow that he made this motion not from, economic 

. ~ er t t'  but only on nceount of practical difficuaies in tram.port. 
The additional difficulty is thflt. the Council of State is not sitting at presenL. 
Ii we accept the suggestion otSardar Sant Singh, then, I am afraid, we will 
have to wait till tho lIext Setlsion. Therefore, I beg to suppOrt'the ILmend-• 
men. mov"d by Sir Henry Richardson. 

JIl. President (The Honourable Sir Abdur Rahim5: The question ia: 
"That for the original Reaolution t.he following be substituted: 
'That t.his Assembly recommends to the Governor General in Council to appoint a 

Commitille of-the followilig, namely" the Honourable Sir Jeremy Raiam,U1, the 
Honoufllblt, Sir Edward Benthall, Sir Muhammad Yamin Khan, Dr. P. N. Banerjea, 
Mr. Hootseinbboy. ~. T-alljee, Sil" Frederick James, and Sir. Cowasji lehnngiL'. for t.h. 
purpose of consldermg the amendment of the rulllll governmg the grM!, of travelliDI 
and other allowances to Members of the Indian Legillature with instruction. to 
rcpc>rt Dol later than the 19th September, 1942'." 

The motion was adopted. 

The A~ e  then ndjo?rned til! Eleven of the CloCk on TUe8(tay; t.bp. 
15th September, 1942. . 
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